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LOK SABHA
Tuesday, August 4, 1959/Sravcea 13
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mr SPEAKER m the Chair|

ORAL ANSWERS TO QUESTIONS

- Delln Transport Services

+
Shri Vajpayee:
b T8 Shri U L Patil:
LShrl N Keshava.

Will the Minister of Transport and
Communieations be pleased to state

{a) whether at a meeting held on
the 24th M-y, 1959, the Delh: State
Motor Tha ,port Operators’ Confer-
~pce had urged the Government to
explore the possibiity of mixed
operation of Delh: Transport Service

by the DTU and by the pnivate
operators,
(b) the other main demands put

forth by the Conference, and

{c) the reaction of the Government
thereto?

The Minister of State in the Minis-
try of Transport and Communications
{(8hri Raj Bahadur): (a) to (¢} A
statement giving the information
required 13 laid on the Table of the
House (See Appendix I, annexure
No. 8},

Shri Vajpayee: In view of the fact
that the DTU buses are inadequate
iy number in Delh: and are not in a
position to meet the needs of the

139 LS—1

276
growing population of the capital,
may I know what steps Governinent

propose to take to relieve congestion
in the DTU buses?

Shri Raj Bahadur: The Delh: Trans-
port Committee, functioning under
the Dellm Municipal Corporation, 1s
primanly responsible for this function
We are assisting them from time to
time by giving loans and other assist-
ance as far as possible [ think they
are taking very energetic measures to
augment their capacity

Shri Vajpayee: There 1s a constant
complaint that private cars are bemg
used as taxis in Delh1 May 1 know
if the Government had enquired into
the complaint®

Shri Raj; Bahadur: Such complaints
come but specific cases are seldom
reported Whenever they are report-
ed they are looked into There are
two remedies: to take action under
the law where there is provision for
dealing with such things and to
exercise strict vigilance Only with
these two, we can hope to overcome
these complaints

Shri Tangamani. One of the
demands was that the tyres should
be made available at fixed prices to
all these private bus operators May
1 know whether Government have
taken steps for supplying them tyres
at fixed prices at different centres?

Shri Raj Bahadur: It has been
decided that licences will on applica-
tion be granted to established im-
porters which will be valid for the
mmport of tyres and tubes for motor
vehicles for a particular period That
15 one-fifth addition to the quantity
Apart from that, we have made some
arrangements for the expansion pro-
gramme The Dunlop and Firestone
factories are there and the new
factory at Ambattur is also coming
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up. So, the Dunlop and Firestone
works have issued instructions that
these articles should be sold at fixed
prices.

Shri Assar: May I know whether
Government have decided to discon-
tinue motor-cycle rickshaws in Delh:
and, if so, whether any date has been
fixed for it.

8hrl Raj Bahadur: The Municipal
Corporation has taken a decision but
we have uasked it to reconsider it in
view of the fact that if the tonga-
type rickshaws are entirely abolished
without making suitable replacements
suitable other types of vehicles,
there might be paucity of transport

Shri N. R. Munisamy: May I know
whether 1t 15 a fact that the people
have put in a demand to the Gov-
ernment reguesting that the auto-
rickshaws alsoc may be provided with
meters?

Shri Ra] Babadur: Such demands
have been recaived

Fodder Banks

+
Shri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
decided to set up fodder banks; and

(b) if so, where and how many”

The Deputy Mimister of Food add
Agriculture (Shri M. V. Krishnapps):

{(a) Yes, as an experiumental measure

(b) One, at Dhulia, in West Khan-
desh District of Bombay State.

Shri R. C. Majhi: May 1 know the
main purpose of this bank?

Shri M. V. Krishaapps: The main
purpose 18 that we are highly short
of fodder, especially at times of
famine when we have to move fodder
from long distances, and at a quick
Ppuce which 15 slso 3 problem. So,
e are setuing up a fodder bank to

49,
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meet an emergency and we are think
g of having a pilot project,

Shri R. C. Majhi: What will be the
estimated cost of this bank?

Shri M. V. ppai This is a
pilot project which will cost about
Rs 10 lakhs and will be started very
soon and the sanction has been given.
The idea 1s to produce and stock
gradually increasing quantities each
vear apart from one hundred lakh
pounds of fodder to be sold every
year Starting from the first year we
will stock ten lakh pounds, in the
second year, 20 lakhs pounds and in
the third year 30 lakhs pounds.

Shri Jadhav: May I know whether
it 15 not a faet that it has been pro-
posed in the Plan to have a good
variety of gruss in the forest areas?

Shri M. V. Krishnappa: VYes, we
have a plan As part of the Plan we
have established this bank and though
it 15 a bank we intend to cultivate,
&S an experimental measure, various
types of grasses Normally these
would be edible grasses Apart from
that, some of the foreign grasses are
also intended to be cultivated

Shri C. K. Bhattacharya: May I
know how these banks will be
operated and who will be the
customers?

Shri M. V. Krishnappa: It 1s direct-
ly financed by the Centre but it is
managed by the State Forest Depart-
ment of the Bombay Government.
The grass will be grown in the forest
areas, and especially mn that area,
10,000 acres of forest area have been
selected.

Shri Veakatasubbaiah: May I know
the functions of this bank and whe-
ther fodder will be distributed to the
cattie-owners?

Shri M. V. Krishnappa: The func-
tion 1s, that it will stock fodder and
in times of emergency it will be
distributed to the needy people in the
surroundigg areas.
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Shrt Mapish Changrs Matiur: May
1 know ¥ the Government have taken
any survey of the entire situation and

particularly with reference to Rajas-

Shri M. V. Krishasppa: We have
unfortunately not yet developed
proper methods of preservation of
all fodder produced. We bave not
got much experience of the fodder
bank. So, as an experimental mea-
sure we are starting these, and with
this experience, we intend to expand
the scheme. In the third Plan also
we intend to have one more area near
Gwalior.

Claims of Postal Savings Bank
Acocunts and Certificates

Shrl Sui;dh Hansda:
*50, / Shri 8. C. Samanta:
Shri At Singh Sarbhadi:

Will the Minuster of Tramsport and
Communications be pleased to state:

(a) how many clams of savings
bank accounts and postal certificates
of displaced persons have been
registered during the period from
15th Masy, 1958 to 14th Novembe:,
1938;

(b) whether all the cases have been
settled; and

(c) what 1s the procedure adopted
to settle the claims?

The Minister of Transport and Com-
wanications (Shri 8. K. Patil): (a)
Savings Banks Accounts 3504, Postal
Certificates 4399.

{b) No

(¢) Verification lists are sent to
Pakistan and claims are settled on
the return of verification lists duly
verifled.

Shri Subedh Haneda: May I know
the number of cases that have been
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registered where they had no savings
certificates or pass-books and how
those cases have been settled?

Skri 8. K. Patll: The number of
cases vary becsuse different dates
have been given. The post office
savings bank accounts are up to 31st
March, 1949 That is one date. For
the postal certificates, the date is 30th
June, 1849. Out of these amounts—
of course the number 13 not here bt
the money nvolved is here—we have
admitted Rs. 2,190,081 on one account
and Rs 3,02,260 on the other account

Shri Ajit Singh Sarbadi: Is it a fact
that it takes about a year or mors
than a year for the verfication of
each case and, if so, what steps are
being taken to see that the verifice-
tion period 18 somewhat lessened?

Shri 8. K. Patil: There is nothing
like the verification period, becsuse
certain formahties have got to be
gone into We are concerned with
money and the claims and & pro-
cedure hus been laid down, but
because of the difficulty which the
hon. Member 1s mentioning, we had
other things also. By having the
sdemmity bonds and having a special
committee, we are trying to process
these cases with good results As 2
result of that, the value of Indian
clasims transferred during the period
was Rs 113 lakhs which is quite big
us compared to the fresh registered
claims for which the figures are
Rs 11 lakhs for Savings Bank account
and Rs 19 lakhs for postal certificates.
The value of the Indian claims still
requiring to be transferred is some-
where near Rs 144 lakhs That is as
a result of the special commitiee that
the Rehabilitation Ministry had. I
thunk that has done quite a good job

Shri 8. C. Samanta: Pending the
finalization of the case, may 1 know
whether any interrm payment has
been made by thus Government where
the cases are genuine but difficult®

Shri 8. K. Patil: The question of
interim payment does not arise. As
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1 have explained, we have made
srTengements which are not subject
to what Pakistan will do. On our
own if we are satisfied that it should
be done, then we make the pmyment,
and adjustments of course, 15 subject
to the claims being verified. There
would be an account between us and
Pakistan, and as a result of that, we
have been able to do that. There-
fore, rather than giving mny interim
peyment, etc, we do it on our own
and in many cases we give the full
claim.

8Bhri Ajit Singh Sarhadi: May I
know that by taking these i1demnity
bonds we mccept the claims as a
general policy?

Shri 8. K. Patil: It has been a
general policy in  respect of claims
registered by the original prescribed
da

tes,

Shri Ansar Harvani: The hon
Minister has pointed out that certain
formalities have to be fulfilled Lefore
the payment is made. May I know
how much time is taken for Joing
through the formalities®

Shri 8, K. Patil: The special pro-
cedure for transfer is this The
transferee post office was to send to
the transferring post office the list in
quadruplicate giving complete parti-
culars of the accounts and certificates
required to be transferred fer verifl-
cution, etc. On the receipt of copies
of accounts and certificates, it will be
treated as transferred We cannot lay
down any time; 1t has got to be
verified and two Governments are
interested in it. Naturally it wkes
time. You cannot lay down that
within a particular time it has to be
done. Therefore, in order to circum-
vent that, we have lssued the other
iastructions, viz., on our own by the
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+
rihrl Radha Raman:

Shri Shree Narayan Das:
Shri Raghunah Singh:
Shri Sadkan Gupta:
Pandit D. N. Tiwary:

*5L. < Shri Amar:

Shri Jaipal Singh:

Pandit Munishwar Da:t
Upadhyay:

Shri M. L. Dwivedl:

Shrimati Ila Falchoudhuri:

\
Will the Minuster of Food and Agri-
calture be pleased to state:

(a) whether terms of purchase of
Burmese rice have been settled by
the Government;

(b) it so, the nature of settlement
reached;

(¢) whether any delegation went to
Burma to negotiate in this respect;

(d) if so, the number of officials
who went there, and

(e) the expenditure incurred in this
regard®

The Minister of Feod and Agricul-
ture (Bhri A. P. Jain): (a) and (b)
A contract was migned on the 13th
June, 1959 with the Government of
Burma for the purchase of 3-8 lakh
tons of rice in 1959 Of this quantity
2:5 lakh tons are to be réw rice at
£33 per ton FOB. and 1 lakh tons
are to be full bolled rice at £33-13-0
per ton F.OB.

(c) Yes, Sir.
(d) Three.
(e) About Rs. 8,100.
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fhrl Radhe Raman; There had been
a qontract with the Burma Govern-
ment about the purghase of rice in
somye previous year How does ths
contract now entered into differ 1n
terms from the previous one?

Shri A. M. Thomas: It does not
differ in terms; it is part of the long-
term agreement entered in May, 1936
As a condition of that agreement,
Burma had to supply 2 mullion tons
of rice over a period of § years The
prices of rice to be supplied for 1989
and 1960 were not fixed at that time

prices that the delegation went there

Shri Sadbam Gupta: May I know
whether other countries have been
approached for the purchase of rice at
better prices and if so, what are the
names of those countries?

Shri A. M, Thomas: No other coun-
tries have been approached

8Shri C. D. Pande: Is it a fact that
in previous years when India pur-
chased rnice from Burma, it was at a
certain price, that Burma sold rice at
cheaper rates to the Soviet Union and
the Soviet Union sold it to India at
the same price? May I know whether
it 1s a fact that there i1s discrepency
between the prices offered by India
and Russia?

Shri A. M. Thomas: I think my hon
friend 1s referring to the transaction
we entered into sometime m 1937
That related only to a small quantity
Russia purchased some quantity and
for the very same price 1t was trans-
ferred to us, because Russia did not
want that nice. With regard to the
prices, I do not think there was much
difference

Shrimati MaSda Ahmed: It 3

reported that similar rice deals were
settled with Pakistan and Ceylon at
the rate of £32 per ton; then, may 1
know the Teasons why our Govern-
ment are paying a higher price than
what other countries have paid®

Skt A. P Jaln: 1 doubt the
correctness of the statement that
Pakistan has paid at £32 In fact, we

have not paid higher price than any
other country

Shri Tyagl: Is the price of this nice
adjusted 1n instalments of heavy loans
which Burma owes to India, as these
wnstalments fall due, or ig the price
pa:d in cash?

Shri A. P. Jatn: It is paid in cash

.
¢

Burma out of our total order placed
with them?
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Shei A. M. Thomas: That too formed
part of the negotiations carried on long
before, but it wag not negotinted as
part of the agreement.

Sbri Sadhan Gupta: Is the Govern-
ment aware that China this year has
had a very huge surplus of rice and
if so, why no approach was made to
China to see if rice could be got at
cheaper price?

8hri A. P. Jain: China offered some
rice, but it was at a price higher than
the price paid to Burma

Shei Jeachim Alva: When this s a
Government to Government trans-
action, may I know whether any
ptivate party entered into this trans-
action or whether any brokerage was
paid to any private party or was there
any claim by sny private party?

Shri A. P. Jain: No private party
entered into this trensaction No
private party had anything to do with
it

Shri Damani: In these purchases,
may I know whether any negotiations
for barter deal were made?

Shri A. P. Jain: There is no question
of barter deal This was an agree-
ment entered into several years ago
Under that agreement, certain quant:-
ties have to be imported every year
for five years So the import this yeer
13 part of the old agreement

Travel Agents Association of India

o552 Shyi Ram Krishan Guptla: Will
the Minister of Tranmsport and Com-
munications be pleased to state:

(a) whether it is a fact thet the
Committee of the Travel Agents Asso-
ciation of Indis at ity session held at
Mussoonie during the last week of
April, 1059 urged the Government to
reconsider their decision on the reduc-
tien of the basic allowance for Indians
visiting foreign countries; and

(b) if s0, whether the Government
have acceded to their demand?
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The Ministor of Yints in the Winlwiry
of Tramsport and Ceomiminbintioss
(Shri Raj Bakndur): (a) and (b). Yes.
The Travel Agents Association at its
session held at Mussoorie during the
last week of April passed a Resclution
requesting the Government to recon-
sider their decimon regarding the mam-
pension of basic travelling allowance.
Since the Resolution was received
from the Association by special request
only on the 1st August, 1059 it has not
been possible for Government to con-
sider it

Shri Ram Krishan Gupta: May 1
know how far this decision has affect-
ed the visits of Indians to foreign
countries?

Shri Raj Bahadur: There has be¢n a
perceptible decline in the number of
Indians visitmg abroad

Shri Vidya Charsn Shukla: Is it a
fact that Aswr India International have
also requested the Government of
India to reconsider thewr decision
regarding the Dbasic  travelling
allowance to Indians®

Shri Raj Bahadur: That demand has
been made 1 am not quite aware
whether Air Indis International also
has done 1t

Shri Harish Chandia Mathgr: 1s the
Government aware that this step has
only resulted 1n imaginary saving in
foreign exchange inasmuch as the un-
classified returns to this country have
come down from Rs 48 crores in 1956
to Rs 37 crores and this is a direct
effect of this particular measure adopt-
ed by the Government of India®

Shri Raj Bahadur: I cannot exactly
give the figures, but we have received
some reports like that

Shrl Vidya Charan Shukia: Is 1t a
fact that as an indirect consequence of
reduction in basic travelling allow-
ance, whereas the number of tourists
has increased by several thousanda, the
tourist foreign exchange sarnings have
not increased in the same proportion?



a87  Oral Answers

The Minister of Transpert and Com-
muniontions (Sarl 8. K. Patil): Why
indirect, Bir? There is a direct effect
on the eamings. Surely on account
of this reduction, not only our people
do not go outside, but fewer outsiders
come here. As regards the other
eventuality, although the number of
sourists is the same or has increased
slightly, earnings have gone down for
obvious reasons.

Shri Harish Chandra Mathur: May [
know whether the Minstry of Trans-
port and Commumnications hag dis-
cussed with the Finance Mitnistry this
crucial point that this measure has
adversely affected not only tounsm,
but the foreign exchange position,
(tasueh, a2 the fatewgn exchange
earnings have gone down from Rs 48
crores to Rs. 37 crores? May I know
whether you have discussed this
matter with the Finance Ministry and
it so, what are the conclusions you
have srrived at?

Shri 8. K. Patil: We have been very
anxious that this basie allowance
should be increased and we are dis-
cussing it with the Finance Ministry
‘We hope that m the near future we
shall be able to increase 1t

Shri Ram Krishan Gapta: How much

foreign exchange has been saved due
to this decision?

Shri 8. K. Patil: Anything that is
not spent iz saved.

Traln Deraiiment

+
Shri Raghunath Singh:
53 Shrimatt Ila Paichoudhuri:

Shri C. K. Bhattacharyya:
Shri P. C. Borooah:

Will the Minister of Rallways be
pleased to state:

(8) whether it 1s a fact that the
Amingson bound 5 Up Express met
with an sccident on the morning of
the 30th May, 1859 between Sonalh
and Jhans stations on the Katihar-
Sillguri Section of the North East
Froatier Rillwiy;
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(b) it so, the details of the accident
such as its causes, casualties among
the passengers and railway staff, relief
‘;'vcn, the loss of property of passen-
gt's and the railways; and

(e) the steps taken
tnpereto”

mn regard

The Deputy Minister of Rallways
(Shri Shahnawas Kham): (a) to (o)
A statement is laid on the Table of

the Sabha {See Appendix I,
annexure No 10},

Wt Tyre fog : Heile S
Ay xfgr Y g fe 35wt
araw ge it aad & oF Wi W
g N mr oawr W Afoed
YEH PO 1 IT AP Mg A
Yoo wo wamA fegr & W

oY %o W wyEAy ?

W e wi: o ok
e wfifear mar 30 o
s sfawrc gwic fear o @

Shri Ansar Harvani: [ suggest that
9Q No 100 may also be taken up
glong with this.

Mr. Speaker: I am not going to take

-

1

Shri C. K. Bhattacharyya: Just now
it was stated that compensation has
pot been paid May I know whether
compensation will be peaud to the
parties over and above the ex gratia
payment that has been made to them?

Shri Shahnawas Khan: The claims
will be submitted to the claims com-
ymissioner and it is up to him to decide
40 whom to mske payment and what
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amount to each indiwviduat on the
ments of each individual case.

Shrimnil Manjuls Devi: May I know
whether the Genersl Manager of the
section received a letter dated 22nd
May from one of the victims of the
accident rejecting the press version of
that?

' Bhri Shahnawas Khan: The invest:-
gation 1ato the wécident was made by
the Government Inspector of Railways
Surely, hus finding is more rehable
than the press reports or some indiwni-
dual’s letter to the General Manager

Shrimati Manjula Devi: That was
dne of the victims. I want to know
whether the General Manager of the
section received a letter from one of
the victims, rejecting the press reports

Shri Shahnawas Khan: As I just
submitted, we do not go by the press
reports We go by the finding of the
Government Inspector of Railways I
am not aware of the particular letter
which the General -Manager 12 sup-
posed to have received But if any
vicim had anything to say the proper
person to make a submission to was
the Government Inspector of Railways

Shri Tasgamani: The hon Deputy
Minister has stated that the Govern-
ment Inspector of Railways, Calcutta,
has conducted the enquiry and has
given his findings  If he has gaven us
findings, what action has the Govern-
ment taken on the basis of the find-
ings? .

Shri Shahnawas Khan: He has only
submitted hus provisional findings

8hri P. G, Sen: Is it a fact that the
local authorities at Purnea differed
from the findings of the Government
Inspector, 30 far as the causes for the
accident are concerned?

+ Shri Shaknawas Khan: The cause of
the accident, as given by the Govern-
ment Inspector of Railways in his
provisional fndings, is that the track
was tampered with by a person or
persons unknown.
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sl vge fog : wivag Wiy
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Pandit D. N. Tiwary:
*54. { Shrt Damant:
| Shri Raghunath Singh:_

Will the Minister of Rallways be
Pleaged to state:

(a) whether Railways have evolved
8Ly scheme for mcreased facihity and
®kpeditious delivery in respect of
£40ds transport (including door to door

“hvery), and

(b) if so, the outhne and implica-
Yong of the scheme®

The Deputy Minister of Rallways
Snri 8. V. Ramaswamy): (a) Addi-
Yonsl measures for expeditious trans-
Pyrt of goods and for door to door
delvery have been taken

(b) Brief particularg
Measures are —

(1) Provision of Guaranteed Tran-
sit Service between specific

of these
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{il) Running of additional Express
"7 or Fast Goods Services.

(§ii) Provigion of street delivery
collection services at more
number of stations.

{lv) Opening of additiona! Out-
Agencies,

Shri Harish Chandra Mathur: May I
know ‘en what sections has this been
introduced, at what additional cost
and with what effect?

Shri 8. V. Ramagwamy: There are
two items—quick transit service and
express -goods service. Regarding
quick transit service, the st covers

about six pages. As regards express
goods service, 22 trains are running
now,

Shri Harish Chandra Mathur: May I
know whether this is the general pat-
tern which the railway adminustration
wants to adopt all over the railways
or is it only to be adopted on parti-
cular sections to beat down the com-
petition of the road transport?

Shri 8. V. Ramaswamy: Wherever
it is justified we shall have them
ot wo wo mfow - & ok WY
& wg WA TR g 6 Wy IR am
ve feen o forwrad ot & e s
® a3 § «@wt e feoel ot e
orh § sfewr o off faed ? o
g e § A ww fed wm dwem
forqr o ?
o - Gl -l - 2l ]
L““Q"-n) & e,_,}“" )

gy
M- g ga gl ¥ e e
W d J oy 2o
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hon, Minister has not answered my
previous question. I want to know
whether the railways want to adopt
this pattern all over the rafiways or it
is only to be adopted on perticular
sections to beat down the competition
from road transport?

Mr. Speaker: The hon. Minister has
already replied that it 1s adopted
wherever necessary.

The Minister of Rallways (Shri
Jagfivan Ram): 1 repudiste the infer-
ence drawn 1in the latter part of the
question. Wherever in between two
stations there is enough traffic and it

18 justified, these services will be
introduced.

Shrt 8. M. Banmerjee: May I know
the names of the cities where the
scheme has been introduced and found
successful? What are the cities where
it is likely to be introduced?

Shri 8. V. Ramaswamy: The quick
transit service list covers about six
pages of typed matter As regard the
other service, I can give particulars.
In the Central Railways we have got
four express goods tramns; in Eastern
Rallways four; in Southern Railways
nine and South Eastern Railways five.

Khosla Committee Report on Rallway
Bridges

+
Shri Ram Krishan Gupta:
58 Shri P. C. Sharmn:
" Y Shri Kunkan:
 8hri T. B. Vittal Ras:

Wall the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 1185 on the 12th
March, 1959 and state:

(a) whether the Khosla Committee
appointed to go into the conditions of
Raflway Bridges and to suggest mea-
sures for the same has
since submitted its final report;

(b) if so, the salient features there-

(c) when the examination of the

same by the Railway Board ia likely
to be concluded; and
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(d) when action is likely to be
initiated on those recommendations®

The Deputy Minister of Raflways
<Shri 8. V. Ramaswamy): (a) No, Sir.

(b) to (d). Do not arise.

Shri Ram Krishan Gupta: May 1
Xknow whether any interim report has
"been received so far.

Shri 8. V. Ramaswamy: I under-
stand the committee met finally to-
wirds the end of last month and the
report is in the process of finalisation
Possaibly they will meet next month
and sign the report.

Shri Tangamani: As early as the
27th November 1958 we were told that
even the preliminary report was not
available. 1 would like to know
whether at least the prelinunary re-
port has been received 1 want to
know whether the hon Minister 1s
speaking about the final report which
was expected from the Khosla Com-
mittee or he is referring to the pre-
Iliminary report

Shri S. V. Ramaswamy: We are ex-
_pecting the final report,

Shri T. B. Vittal Rao: If the interim
report was submitted by this commit-
tce, may I know whether that has been
examined and whether any step has
been taken on that report”

Shri 8. V. Ramaswamy: [ do not
know whether any steps need be
taken on a preliminary report It is
a very technical matter, a highly com-
plicated matter, as I submitted before
this House, and the experts are at it
and they are drafting the final report.

Shri Nath Pai: What was the intenim
rveport meant for if 1t was not to be
‘considered?

Shei T. B. Vittal Rae: What were
the recommendations made in the
interim report? The interim report
must have contained some recom-
mendations on certain immediate steps
10 be taken?

Mr. Speaker: What hse wants to
¥now is whether the interim report
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implementing.

Shﬂl.v.lu-lpwa-y:lmnot
sure whether there was any interim
report. There wiil be a final report.

Shri Tyagl: Ignorance is bliss,
Location of Sesond Shipyard

+
(Shri 8. C. Samanta:

*58. 4

Will the Minister of Transport and
Communications be pleased to refer to
the reply given (o Starred Question
No. 1147 on 12th March, 1958, regard-
ing location of second shipyard and
state:

(a) the progress so far made by the
High Level Commuittee appointed to
examine the report of the British Ship-
vard Mission regarding the location of
Second Shipyard;

(b) whether a site has since been
selected,

{c) it so, the site selected,

(d) the reasons for preferring the
said location, and

(e) the steps taken so far for the
construction of the Shipyard?

The Minister of Btate in the Minis-
try of Transpert apd Communioations
(Shri Raj Bakadlur): (a) The Commit-
tee felt that an on-the-spot study of
the alternative sites at Cochin should
be made before a final decision was
taken in the matter. The Chalrman
and two other Members accordingly
visited Cochin on the 10th July, 1088,
and inspected the sites. As & resuit
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dﬁehmeﬁmumium«dnu
uired by the Committee is being
enncchd. It is expected that the
Commitiee will be able to finalise their
recommendations and submit  therr
report very shortly.

(b) to (¢) Do not arise

Shei 8. C. Samanta: May I know
whether the note prepsred by the
West Bengal Government about the
location of the second shipyard as pro-
posed by the UK Mission, has been
placed before this committee for their
considerstion?

Shri Raj Babadur: That note has
been placed before the Committee and
the Committee has already taken note
of 1t

Shri Joachim Alva: The British
Shipbuilding Yard Mission drew up a
list of possible sites and also left out
other possible sites which were sub-
stantially and overwhelmingly good
hke Karwar May I know whether
Government has authorised this Com-
mittee to survey other shupbuilding
yards Lke Karwar which are not men-
tioned in the Mission’s report®

Shri Raj Bahadur: | think [ cannot
antiaipate the judgment or the finding<
of this Committee

Shri Joachim Alva: I want to know
whether you have authorised them

Shri Raj Bahadar: They are essen-
tially to examine the report that has
been submitted to them by the UK
expert mission

Shrl Narayansakutty Meaen: May
1 know whether Government actually
proposes to start construction of the
shipbuilding yard before the Second
Five Year Plan is over?

Shri Raj Bahadur: I cannot anti-
cipate that also because it depends on
the nature of recommendations they
make and the availsbility of finance
We hope that we may be able to do

é

as the cheapest and the best of the
three” If so, what are the special
reasons for selecting Cochin’

Shri Raj Bahsdur: Mazgeon Docks
18 one of the sites recommended but
they have clearly indicated theiwr pre-
ference to Cochin in their report

Shri T. B. Vittal Rao: The hon
Minister has stated that the Commuittee
has asked for certain further data
What s the nature of this data that
has been called for by the Committee
in view of the fact that all this was
before the UK expert committeé?®

Shri Raj Bahadur: The fact that so
much time has been taken 13 indicative
of the difficulty in coming to a deci-
sion They have asked for certamn
data about the cost of acqustion of
the various alternative sites in  or
about Ernakulam

Shrt Goray: Because we could not
decide on the site of the shipbuildiag
yard we asked the UK experts to
decide 1t for us Now they have made
their recommendstions nearly a year
buck, how long will our experts take
to decide on the site?

Shri Raj Bahadur. As I sad, at
Cochin we have got an important
Naval base and the Naval authorit:es
have got to be consulted and therr
concurrence obtammed They are re
presented on this Commuittee also We
have got to come to a sound judgment
after due examunation and that 1
bound to take its ime. Asel sad,
they have held four meetings They
have inspected the .ite and are new
coslecting some data As I said, they
will be able to give their report
either by the end of August or by the
beginning of September

Shri Narayamankuity Meaen: May
1 know whether 1t 1s not a fact that
the Naval authomties have already
submitted their reactions to the British
Shipbuilding Yerd Mission which came
here and the Mission itself considered
them® Now what iz the necessity for
the Naval authorities ¢iving thelr
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views again to this Com-
A particuler Com

Shri Raj Babadur: The Naval autho-
riies may have been consulted by the
UK Shipbuilding Yard Mission. But
then what they have told this parti-
cutar Committee perhaps the hon
:l:mber seems to know more than I

Visskbapateam BSugars and Refinery
Ltd.

Shri T, B. Vittal Rae:
Shri Kunhan:

Will the Minuster of Foed and Agri-
culture be pilsased to refer to the
reply given to Starred Question No
2090 on the 28th April, 1959 and state
whether Government have since taken
any decision on the apphcation receiv-
ed from the management of Visakha-
pstnam Sugars and Refinery LY., to
shift the factory from Thummapala?

The Deputy Minister of Food and
Agriculture (S8hri A. M, Thomas): No
Sir, the matter 12 still under considera-
tion.

Shri Nagi Reddy: May 1 know
whether this particular factory 1s
going to function in the very same
place, that is, Thummapala. in  the
coming season?

Shri A. M. Themas: | said that the
matter 1z under consideration. We
had consulted the State Government
and the State Government has also
made its recommendations.

Shri Nagi Reddy: May I know
whether it is a tact that some of the
peasants 1n that area have formed a
committee and have collected funds to
take over this factory and whether
Government has been asked to give
any assistance to them in respect of
that?

The Mindeter of Food and Agricml-
tare (Shri A. P. Jatn): It is a fact that
the farmers there bave collected some
mohey and want to purchase this fac-
tory. We intend to assist them to the
extent that is possible.

". {Sllﬂ Nagi R:ddy:
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Licentiate Dectors from East Pakistan

*58. Shrl Goray: Will the Minister
of Health be pleased to state:

(a) whether the licentiate doctors
from East Pakistan, who have become
Indian citizens by migration have ap-
plied to the Government for formal
registration;

(b) 1f so, their number; and

(c) what staps Government are
taking in this respect®

The Minister of Health (Shri Xar-
markar): (a) Yes, Sir.

(b) 42

(c) The cases are under the con-
sideration of the Medical] Council of
India.

Shri Goray: When is the decision of
the Medical Council of India expected
to reach the Government?

Shri Karmarkar: [ think they will
decide 1t in their next meeting in
September or in early October.

Shri Goray: Is it not a fact that the
Syllabus of LMF of East Pakistan 1s
the same as the syllabus of the State
Medical Faculty of original Bengal,
that 1s, undivided Bengal®

Shri Karmarkar: That 15 more than
what I can say at the moment I
should Like to have notice But that
18 precisely one of the questions that
are before the Medical Council of
India It once came up before their
Executive Committee and they have
asked for additional informstion As
1 smd, they are to decide it in their
next meeting. I shall again ask them
to expedite their decision.

Shrimati Renuka Ray: How long has
this been under consideration?

Shri Karmarkar: The exact date I
have not got but it is for the last few
months.

Shrimat! Remuka Ray: FHow many
years?

Shrl Karmarkar: A tew months ago.
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Shrimati Reanks Ray: Was it not

brought to the noticé of the Central
Government some time back?

Shri Karmarkar: It came to my
notice some months back and when I
enquired about the matter I under-
stood that it was with the Medical
Council because it is only in consulta-
tion with them that we can take a
final decision 1 assure the House
that 1 shall have it expedited

Shrimati Renu Chakravartty: In
view of the fact that the Dacca Uni-
versity was one of our premier uni-
versities in undivided Bengal, what
exactly 1s the nature of the di:fficulty
which 1< facing the Indian Medical
Counci] to come to a quick decision?
This has been outstanding not for two
months as the hon Miister said but
for many years now

Shri Karmarkar: [ should like to
have notice about as to what exactly
15 before the Medical Council at the
moment But I should think that the
standard of education through which
those diploma holders have passed
shouid also be one of the questions

Shri A. C. Guha: I think these
licentiates also had their Licences
from the same medical registration
council of undivided Bengal as the
licentiates of West Bengal So, what
1s the technical difficulty” These peo-
ple have come over to India, I think.
same vears back.

Shri Karmarkar: I think there should
be no difficulty except that they take
some time to decide the matter As 1
smid this has come up before the Com-
mittee It 1s not as if they are sleep-
ing over the matter but they have ask-
ed for some additional information
from the State Council It is not a
matter in which Government can
straightaway make a decision That is
my difficulty.

Shri Goray: Is it not a fact that the
Assam Government has allowed regis-
tration of people with less qualifica-
tions than these peaple?

Shri Karsmarkar: That will be a sepa-
rate Question.
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Mr., Spesker: Is the hon Minister
aware that the Assam Government has
allowed registration of persons with
lesser qualifications than these people?

Shri : That 18 an entir::
different question 1 should lhike to
have notice about this

Mechanised Farms

*59. Shri Surendranath Dwivedy:
Will the Minister of Food anq Agri-
culture be pleased to state:

(a) whether there 1s any scheme
to establish a chain of mechanised
farms all over the country; and

(b) whether it 1s a fact that the
Prime Minister has suggested such a
course of action on the lines of the
Soviet-assisted Suratgarh farm in
Rajasthan®

The Deputy Minister of Foed snd
Agriculture (Shri M, V. Krishsappa):
(a) and (b) The question of setting
up more mechanized farms on the
imes of Suratgarh farm is under the
consideration of the Government.

Shri Surendranath Dwivedy: What
18 under consideration? Do Govern-
ment propose to encourage mechanis-
ed farming in this country knowing
fully that under the present condi-
tions, the peasants are not in a posi-
tion to utihise them?

The Minister of Pood and Agrical-
ture (Shri A. P. Jain): The question
18 not that of setting up a farm to
serve as a model for the peasants.
The idea 1s that Government should
have some farms which it may fun
on its own account and the produce
be available to Government for build-
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on account of the foreign exchange
difficulties the import of tractors is
comparatively small than what it
used to be before,

Shri Braj Raj Singh: May I know
whether Government are awate that
by establishing more such mechamsed
farms the landless pessants, who are
crores in number, shall be debarred
from getuing any land in future®

Skei A P. Jain: There 15 a huge
area which s going to come under
irrigation, particularly under the
Rajasthan Canal. I think it will be
a good policy for us to set aside a
part of i1t for setting up mechaniged
farms

Dr. Ram Subbag Singh May 1
know whether Government has as-
sessed the avalabiity of land in
Rajasthan, particularly in the area
where this Rajasthan Canal s going
to be bult and also n
the Bhakra Canal area” If o,
what 1s the approximate ares of
land which might be brought under
cultivation by such farms®

Shri M. V Krishnappa: The
Rajasthan Government has informed
us already that there are two more
plots The existing mechamsed farm
at Surstgarh s also in Rajasthan In
additson they say two more plots are
available in the Rajasthan Cans)
area

Shri Damani: In view of the ex-
perience gained at the Suratgarh
farm, may I know by what percent-
age production has gone up in com-
parison to that by ordinary farming
angd the cost of production m compa-
rison to that by ordinary farming?

Shri M. V Krishnappa: The Surat-
garh farm has given very good re-
sults The yield per acre has been
almost one and a3 half to two Limes
the yield in the adjoining areas It
1s only after seeing the good results
of the Suratgarh farm that we are
thunking of having some move farms

Shri Tyagi: Are these farms to be
run purely as Government farms
where the wage earner shall be paid
fixed wages, or will they be run on
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the pattern of Xolkhose whape the
labourers and wage pro-
portionatsly to the production sffect
ed every year?

Shei AL P Jain: Wa nesd not
necessarily follow the
Kolkhose or any other pattern which
1s being followed elsewhere. In fact,
we have appointed a commitiee ¢to
look into the whole matter, but we
have not yet worked out the whole
pattern

Shri Raghumath Singh: May I
know whether the law of ceiling will

E
2

a law that the cethng will be appli-
cable to such farms also?

Shri A. P Jain: The UP laws will
never be applicable to Rajasthan

Shri C R. Pattabhi Raman: Has
Government prescribed any nunima
for the extent of land and irmgational
facilities for these farms®

Shri A P Jain: Everything will be
taken into account, the ares that is
svallable, the irrigation available,
quabity of land, and then alone the
choice will be made.

Sardar Igbal Singh: The State Gov-
ernments also are running agricul-
tural farms, and practicully they are
tunning at a loss May I therefore
know whether, before suggesting the
new farms, Government has asked
for the views of the State Govern-
ments about mechanising their agri-
cultural farms instead of starting new
farms?

Shri A, P, Jaln: The farms run by
the State Governments are either
demonstration farms or experiment-
al farms We would like them also
to be economic But so far as these
farms are concerned, they are meant
to be purely commercial farms for
production of foodgraing for the
Centre

Shri Tyagi: Are they ‘demonatra-
tion farms’ which are losing?! How
will they inspire confidence?
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Nagarjunsugar Project
°60. Shri Bali Reddy: Will the

Mipister of Drrigation and Pewer be
please to state:

(s) whether the construction of the
Nagarjunasager Dam and the Canals
18 progressing sccording to schedule;

(b) how much time will be need-
ed for the completion of the entire
Project; and

(c) what 18 the approximate time
by which the Government expect to
complete the canals?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) and (c¢) According to the Pro-
ject Report, the Nagarjunssagar Pro-
ject 13 to be completed by 1963-64
At the present rate of progress the
target date can be achieved provided
adequate funds are available

Shri Bali Reddy: Is 1t a fact that
the construction of the dam and the
excavation of the canals will be
stopped at the first phase®

Shri Hathi: The project envisages a
138§ mules long canal on the eastern
side and 108 miles on the other mide
So far as that project 18 concerned, 1t
will be completed

Shri Rami Reddy: May I know
whether it 13 a fact that the tempo
of developmental work on this pro-
Ject 1s such that they are in a posi-
tion to spend Rs 14 crores a yesr
and that they have asked for addition-
al assistance for this year also®

Shri Hathi: Yes, the project 1s being
executed with a greater tempo, and
they have asked for more funds

Shri Bali Reddy: Originally the
two canals were demgned to irrigate
With a discharge of 27,000 cusecs of
water. Now we hear that the canals
are much shorter and the discharge
of the water has decremsed much, Is
it a fact? .

Shri Rathi: 1 do not think so
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Shri Nagi Reddy: Is it a fact that
1t only the first stage of the pro-
lect is completed and the second stage
1z not taken up the project 15 not
Roing to be as fruatful as it was ex-
Rected to be and therefore it 15 that
the Andhra Government has asked
for the finalisation of the second
Ltage of the project also?

Shri Hathi: We are getung the first
ttage The second stage has not yet
been considered

* Shri Nagi Reddy: Is it not a fact

that in view of the probability of the
Centre accepting the second stage,
the first stage of the project 1s being
‘o phased as to include the second
Dhose smmedietr)y »fer e Hrss
Bhase 13 over®

Shri Hathi: That will be decided
Gnly after the first phase 1s over

Shri M. R, Krishna: May 1 know
Whether 1t s a fact that the funds
4llotted to the Andhra Pradesh Gov-
Srnment have already been spent in
four years' time and for the next year
they do not have any funds at all,
't so, whether the Central Govern-
ment is prepared to assist the Andhra
bradesh Government to keep the
works going on?

Shri Hathi Out of the Rs 323
Crores provided for the Plan period,
the expenditure in the first three
Year< has been Rs 193 crores And
Rs 7 crores has been prowided for
this year So that leaves some
fmount But we are trying to get
nore funds for this

Shri Nagi Reddy: Is it a fact that
In the first phase of the project the
Slectrical side of the project has
been excluded and that it has to be
Included in the secand phase of the
broject?

Shri Hathi: I can say that it is not
included 1n the first phase, the second
hhase will be considered by the Plan-
hing Commission later on

Shri Venkatasubbaiah: May I know
Whether Government propose to re—
Quce the height of the dam?
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Shkri Hathl: Well, Government hes
not yet taken any decision on that

Dr, Melkote: Is it a fact that the
non-finahisation of the Srisailam pro-
ject 15 coming in the way of the rapid
development of the Nagarjunasagar
project?

Shri Hathi: 1 do not think, Sir

Import of Rice and Wheat

*g2. Shri Panigrahi: Will the Mins-
ter of Food and Agricultare be pleas-
-ed to state:

{a) whether the Government have
mmported any rice and wheat from
foreign countries during the period
from January to August, 1859; and

(b) if so, the guantity thereof?

The Deputy Minister of Pood and
Avricuiture (Shri A. M. Thomas): (8)
and (b) Yes, Sir About 50 thousand
tons of rice and 23 lakh tons of wheat
have been imported up to the 20th
July, 1959

Shr| Panigrahi: What was the
amount of rice and wheat i1mported
during the corresponding period in
the year 1958”7

Shri A. M, Thomas: As regards
1938, in the whole of the year we im-
ported about 26,73,000 tons of whesat
and about 390,000 tons of rice

Shri Panigrabi: In wview of this
large import of rice and wheat during
this period in 1939, why have the
prices of rice gone up in slmost all
the States during this period?

Panigraki:
amount of gsice and wheat proposed
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L. B < ia
be imported during the wholie of the
yosr 1960Y
Shri A. M. Thomas: It 12 oo early to
state anything about that now. Ac-
cording to the present agreements
that we have entered into, sbout 3
million tons of whest can be import-
ed this yesr. With regard to rice I
have already given the figures In con-
nection with another guestion

Mr, Speaker: Next question.

Shri Tangamani: Sir, Question No
86 may also be taken up along with
question No 83 '

Mr Speaker: Does the Minister
agree that Question No 86 may also
be taken up along with No 63°

The Minister of Feod and Agricul-
tare (Shri A. P Jain): No, Sir Ques-
tion No 88 covers a much larger area
—~general rise in the price of food-
grams all over the country

Mr Speaker: This is only about
rice Very well Let us confine our-
<elves to Question No 63

Shri 8. M Banerjee: Sir, he had
already mentioned about the state-
ment which has been supplied along
with the answer to Question No 86
We have the statement

Shri V P Nayar: The other question
has also been veferred to by him.

Mr. Bpeaker: The hon Minister will
Kindly read the answer for Question
No 63, commencing once ugain.

mno'nomumal
Agriculture (Bhri A M. Themas): ¥
have not yet reed the answer, Sir.
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Ib.hm.!l.h'hWﬂm

+
rmu Rean Chakravartty:
ghri 8. M. Banerjee: -
Shri Tangamani:
Shri Jagdish Awasthi:
Shri Subiman Ghose:
ogs, { Shri Sadhan Gupta:
Dr Ram Subbag Bingh:
Shrimati Tla Palchoudhari
Shri Supakar:
| Shri P. C Borooah:

Will the Minister of Food snd
Agriculture be pleased to state

(a) whether the price of rice has
gone up alarmungly In West Bengal,

(b) 1If so, the reasons therefor,

(c) whether reports of rice becom-
ing unavailable in the open market
in West Bengal have reached Gov-
ernment, and

(d) whether the Central Govern-
ment propose lo take any steps In the
matter?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas) (a)
and (b) Therc has been some rise In
the prices of rice 1in West Bengal
though in many places the price 18
still lower than at this Uume last
year The rise in prices 1s partly due
to the seasona] nse which occurs dur-
mg the lean peniod and partly due to
the psychology of shortage of rice in
the State

(c) and (d) No, Sir Actually re-
cent reports indicate that the availa-
bility of rice m the markets has
increased and that rice 15 now avail-
able in the markets throughout the
State

Shrimati Renu Chakravartty: May
I ask the hon. Minister whether there
18 any pilace in West Bengal where
there has been a reduction in the
price of rice after the doing away with
the price control order with the con-
currence of the Central Government?

Shri A. M. Thomas: There has been
some rise after the lifting of the
Price Control Order. But, then,

13 L.8.D.—2

availlability of rice has incresased. I
only said that compared with the
prices of last year during this period,
the prices are lower.

Shrimati Renu Chakravarity: May
I point out to him that even the West
Bengal Government’s own publications
snow that the monthly average price
for Aprl, 1959 1s much higher than the
average for Apnl, 1958 I do not
know what 18 the priee now
It will be much higher May I
know whether, before giving con-
currence to the withdrawal of the
Price Control Order, any enquiry was
made whether the rice and wheat
which 1s being given by the Central
Government ¥ finding its way into
the black market which has been
alleged?

The Minister of Food and Agricul-
ture (Shri A. P Jain): It 15 a fact
that since the withdrawal of the Price
Control Order, the prices practically
everywhere have gone up So far as
the question of withdrawal of the
Price Control Order 1s concerned, this
Control Order was 1ssued under a law
passed by the West Bengal Govern-
ment, namely, the Anti hoarding and
Anti-profiteering law They tried to
enforce the prices but they came
across difficulties They sought our
advice The Secretary of our Minis-
try stayed in Calcutta for several
days. The West Bengal Government
felt that 1n view of the practical dis-
appearance of rice from the market,
the only alternative left to the Gov-
ernment was to Lft these Control
Orders In fact, we have not conduct-
ed any enquiry as to whether any-
thing has gone to black market or
not Something may have gone But,
by and large, the supplies have gone
to the consumers

Shri Sadhan Gupta: May I know
whether the Government 1s eatisfied
after the legalised black market whe-
ther the prices of rice today are with-
1n the reach of the average man in
West Bengal®

Shri A, P Jain: The Central Gov-
ernment is at present supplying more
than 1 lakh tons of rice and wheat to
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West Bengal per month which means
that a population of more than one
crore can be fed out of the stocks sup-
plied by the Central Government. This
rice is being supplied at a fairly cheap
rate. The prices of rice in the open
market are ceriainly high. The poorer
classes are being fed mostly out of
rice and wheat supplied by the Cen-
tral Government.

Shri S. M. Banerjee: In view of the
fact that there have been cases of
corruption and black market in the
West Bengal State and in view of the
fact that the West Bengal Government
has miserably failed to tackle the food
situation, will the Centre take charge
of the food situation in that Siate st
least for some time more?

Shri A. P. Jain: No.

Shri 8. M. Banerjee: Another very
important question, Sir.

Mr. Speaker: Why should he start
with a preambie?

Stri 8. M. Banerjee: 1 will not have
a preamble.

Mr. Speaker: He is saying against
the other Government and not this
Government.

Shri 8. M. Banerjee: May I know
whether it is a fact that the rice sup-
plied under the modification scheme
is absolutely unfit for human con-
sumption as 8 result of which the
people of West Bengal are forced ¢o
buy rice from the open market at
Rs. 35 per maund and it so, what steps
have been taken by the Government?

Mr. Speaker: He has put three
questions. The hon. Minister may
answer only one question, whether it
is fit for human consumption or not,
No. 1.

Shri 4. P. Jaln: It is certsinly fit

Shei A. C. Guha: May I know how
the price this year compares with the
price prevailing last year and also’ the
prices prevailing in the three neigh-
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bouring States of Bibar, Assan and
OQrissa?

. Bhri A, P. Jaln: The price of rice
in West Bengal is higher than the
Prices prevailing either in Bihar or
in Orissa and in mast places in
Agsam,

Shrimati Renu Chakravarity: In
the statement attached to Question
No. 88, every other State has been
given; West Bengal has not been
given.

Shri A. P. Jain: May I finish, Bir?

Shri S. M. Banerjee: In that state-
ment..... .

Mr. Speaker: Let him Rnigh. I wiil
hear him Iater on. Apart from giving
figures, the hon. Minister is stating
that the price prevailing in West
Bengal is much higher than the prices
of similar quality rice in Bihar and
Other States.

Shri A. C Guha: By how much?

Shri A. P. Jain: The price for West
Bengal this year is slightly higher than
what it was last year.

Shrimati Reau Chakravarity: What
18 ;t? May we know any figure? (In-
terruptions)

Mr. Speaker: Order, order West
Bengal 15 a rice eatiag area. Al
hon. Members are anxious to know
what the price is.

Shrimati Renu Chakravartty: The
highest quantity has been given to
West Bengal, about 2} lakh tons. We
find that the price is omitted there in
the sheet which has been given to us.

Shri 8. M. Banerjee: In the state-
ment, 11 States are shown. West
Bengal does not find a place.

Shrimati Remn Chakravarity: Why

bas he left it out?

Mr. Speaker: I am putting it. When
the question is specifically relating to
the price of rice in West Bengsl, how
does it happen that West Bengal alone
is 1eft out of the Hst?
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#hri A. P. Jain: 1 do not know whe-
ther any statement has been supplied
in connection with this question.

PMEr. Spenker: Question No. 86. (In-
terruptions) Order, order I will
allow questions relating to rice so far
as Question No %86 1s concerned.
Question B8 as a whole need not be
answered. In so far as foodgrains are
concerned, it is all comprehensive In
so far as Question No 88 refers to
the price of rice, let questions be put
here. The hon Minister may answer
that question. Let him firet of all
answer Question No. 86 in relation to
rice.

Shri A. C. Guba: In reply to my
oty dhe hon Mt hee ot

Mr Speaker: Order, order The
hon Member must 1esume his seat
The hon Mmmster will answer Ques-
tion No 86 in so far as 1t relates to
rice and then sunplementaries will
be put upon it. What 1s the price of
rice” Generally Question 86 15 about
foodgrains Let him 1solate rice

Shri A. M Thomas: With regard to
West Bengal, 1n the statement 1t 1<
not stated. West Bengal forms part
of this question No 63 tInterrup-
tions)

Mr Speaker: 1 am unable to pro-
ceed with the proceedings if hon.
Members are interrupting hke this I
have asked the hon Minister to refer
etther to the answer to Question No 88
or the answer to Question No 63 and
say what the ruling price of rice 1s in
West Bengal That 1s the point

8Shri A. M Thomas: With regard to
any particular area, if any specific
question is put, [ am prepare to give
;\: price. 1 have got all the prices
re,

Some Hon. Members: What is the
price 1n Calcutta?

Shei 4. M. Thomas: With regard to
Caicutta. the hon. Lady Member was
mying that the April average price
was much higher this year than last
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Sear. It is not correct. In Calcutta,
for common rice, last year the price
Was Rs. 23'60. This year in Apnl, it
Was 21 80 So also in April 1957. It
Was Rs 2250 in April whereas this
Year it 1s only 21°60.

Shrimati Renu Chakravartty: Then
Why did he allow the Price Control
Qrder to be withdrawn if such is the
Sytisfactory state of affairs?

Shrt A. M Themas: I did not say it
1 a satisfactory state of affairs. I
Was referring to the price in  April
Which was specifically referred to by
the hon Lady Member. (Interrup-
fons)

Mr Spesker: Next question. Shn
A X Gopalan. Shri Kunhan, Shn
Jhulan Sinba

Shri S. M Banerjee: 1 may sub-
"Iu
Shri Muhammed Elias: Only one

Question, I want to know—it 1s a
Verv important gquestion

Mr Speaker: Order, order I am
Not gong to allow  Hon Members
May be interested I am not going te
8jlow for the reason that hon. Mem-
bers do not allow any proceedings to
8o on in this House so far as this
Matter is concerned. All of them are
Sitting 1n the same Bench, are mn the
Shime party All of them jointly rise
How can I allow all of them to speak
at the same time?

Shrimati Renu Chakravartty: It ic a
Very important question Itis a
Shecific point which you made ¥From
the statement in which every other
State price has been given, you asked
him speaifically to give the figures for
West Bengal as on 1-4-1959 and 29-7-
1459 He has hedged the question.
That 1s why we are asking him to
8hswer the proper question.

Mr Speaker: I have heard the hon.
Member patiently, but does she advo-
Chte that all the hon. Members on her
side should rise simultaneously?

“{For Answer to Starred Question No

Lo —

86, see col 328
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Shrimsti Renu Chakravartly: 1
think you can forgive them on this
point.

Mr. Spoaker: Let the excitement be
shown outside this House not inside
this House (Laughter)

Shrimati Renn Chakravartty:
Laughter 1s very easy for people who
do not starve.

Mr. Speaker: Hon Members are¢
naturally keen about the rise in
prices and 1n trying to avoid it. There
was a control order which has been
removed. Hon, Members are under
the impression that with the consent
of the Central Government the control
order has been removed. They alsv
want to know the prices ruling dur-
ing the time of the control order and
after that. This is a matter in which
they are all vitally interested What
js the meaning of not placing all that
and the hon. Minister saying that if
he is asked now he will reply® That
has already been asked in the ques-
tion Therefore, I would advise the
hon. Minister to lay the list, even if it
should run to 60 items, on the Table
of the House tomorrow or the day
after when it is eonvenient, showing
the list of prices and thercafter, I will
allow an opportunity to hon. Members
to put another question on this matter

WRITTEN ANSWERS TO
QUESTIONS

Canal Water Dues Against Pakistan

gl Shri Vidya Charan Sbukla:
“ r Shri P. C Sharma:

Will the Minister of Krrigation and
Power be pleased to refer to the reply
given to Starred Question No 259 on
the 16th  February, 1950 regarding
cana] water dues against Pakistan and
state:

(a) the result of further correspon-
dence with the Government of Pakis-
tan regarding settlement of the “dis-
puted”, as well as balance of “un-
disputed” charges;
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(b) the latest position of the ~out-
standings on the above accounts; and

(¢) whether any other steps are
contemplated to expedite the seitle-
ment of the dues?

The Minister of Lrigation and
Power (Hafix Mobd. Tbrahim): (a) Asa
result of further correspondence, the
Government of Pakistan have made
another payment of Rs. 16,21,870 re-
presenting ‘undisputed’ charges for
the period from 1st October, 1987 to
30th September, 1958

(b) The amounts outstanding from
the Government of Pakistan both
under 'Disputed’ and ‘Undisputed’ up
to the period ending 30th September,
1959 are as follows:—

Disputed
Undisputed

1,08,92,340.
21,76,361.

(e) The matter 1s under cotrrespon-
dence between the two Governments.
No other steps are contemplated for
the present

Shipping Development Fund

( Shri A. K. Gopalan:
*¢4 ' Shri Kunhan:
{ Shri Jhulan Sinha:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the amount at present
lying idle in the non-lapsing Shipping
Development Fund;

(b) how far have the private ship-
ping companies utilised the funds 0
far;

(¢) whether it is a fact that private
shipping companies have been show-
ing reluctance to utilise fully the facl-
lities provided by the Fund; and

(d) if so, the reasons therefor?

The Minister of State in the Minke-
try of Trausport snd Communioations
(Shri Ra) Bahadur): (2) The Shipping
Development Fund has at its dis-
posal at present a sum of Rs. 100
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Inkhs which was credited to the Fund
in March, 1989;

(b) No applications for loans have
80 far been received by the Shipping
Development Fund Committee. How-
ever, a couple of Shipping Compan-
iss are understood to be sending their
applications through the Directorate
General of Shipping;

(c) and (d). As the Fund came into
existence at the end of March, 1959,
it is too early to express an opinion
on the attitude of the Shipping Com-
panies towards the utilisation of the
Fund.

Surpius Telephone Equipment at
Caleutts Telephono Exchange

+g5. Shri Subiman Ghose: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that after
introduction of automatic telephone
system in Calcutta, telephone equip-
ment worth about Rs. 25 lakhs has
been declared surplus;

(b) whether there is any proposal
to utilise the equipment elsewhere,
where there is no automatic system;

(c) if so, where; and

(d) whether any list has been pre-
pared of the equipment?

(b) Serviceable equipments are
being reused in both manual and
automatic systems.

(e) A statement of stations for
which serviceable switch Board equip-
ments have already been allotted is
placed on the Table of the Lok Sabha.

(d) Yes.

STATEMENT

Stations for which serviceabls
Switch Board equipment have already
been allotted.

Calcutta for P.B.Xs, Asansol, Dar-
jeeling, Shillong, Patna, Allahabad,
Lucknow, Aligarh, Agra, New Delhi
for P.B.Xs, Dehra Dun, Ludhiana,
Ambala, Bombay for P.B.Xs., Madras
for P.B.Xs., Salem, Amnitsar, Hyder-
abad, Trichur, and Trivandrum.

Central Godowns at Metiaburz

+6¢. J Shrl Tridib Kumar Chaudhari:
' | Shri Sadhan Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it 1s a fact that 20,000
maunds of rice and wheat kept in the
godowns of the Clive Jute Mills at
Metiaburz, Calcutta, have gone rotten
and become unfit for human consump.
tion due to lack of proper storage
arrangements;

(b) the total gquantity of foodgrains
kept in these godowns by the Govern-
ment and their total storage capacity;

(c) whether the storage and stock-
g facilities provided 1n these
godowns conform to the required
standards laid down for the purpose;

(d) whether there is adequate pro-
tection against the seepage of rain-
water from the roofs or the inflow of
drain water from below during the
rains; and

{e) what 1s the rent paid by Gov-
ernment for these godowns to the
owners?

The Minister of Food and Agricul.
tare (Shri A, P. Jaln): (a) Only
about 50 maunds of wheat was
damaged on account of one of the
drainage channels overflowing due to
unusually heavy downpour accom-
panied by cyclonic storm in Calcutta
on 21st May, 1959,



317  Written Answeve AVQUET 4, 1908

(b) The total storage capecity of
these godowns is 28,553 tons. The
stocks vary from time to time. On
21st May, 1859 they were 15,978 toris
and towards the end of July, 1989,
15,068 tons.

(c) and (d). Yes, Sir.
(&) Rs. 20.146'42 nP. per month.
Congestion In Caleutta Port

*¢%. Shri Muhammed Ellas: Wi} the
Minister of Transport and Communi-
eations be pleased to state:

{(a) whether it is a fact that there
was congestion in Calcutta Port in the
month of April; and

{b) it so, the reason for the conges-
tion?

The Minister of State in the Miuls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir, for
a very short period in April last.

(b) The reason was that a large
number of pilots suddenly reported
sick from the 9th to the lith April,
1959
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Gandak Prejoct

Stri Jhulan Sinba:
Pandit D. N. Tiwary:
*60. 7| Shri Prakash Vir Shastri:
| Shrl P. C. Borooais:

Will the Minister of Errigation and
Power be pleased to state the pro-
gress made in the finalisation of the
agreement with the Nepal Govern.
ment in respect of the Gandek Pro-
ject?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Negotiations
with the present Government of
Nepal have been resumed. Recently
our Foreign Secretary and the Indian
Ambassador in Nepal had discussions
with senior officials of the Govern-
ment of Nepal Certain suggestions
made during these discussions are
under active consideration of the Gov-
ernment of India.

Rajasthax Canal

*% St N. Keshava: Wit ow
Minister of Irrigation and Pewer Y
pleased to state:

(a) how far has Rajasthan Canal
progressed since 1st January, 1059; and

{b) when the supplies from Bhakx
will be available?

The Deputy Minbter of Deigatiin
and Power (Shat Hathd)): @) awmd
(¥ A statement giving tiis seljuisils
imformetion i» lid on the Tols of
the House
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STATEMENT

(a) Progress of Rajasthan Canal Project since 1st January, 1959.

Ttem of work

Quannity done

5.  Barthwork for excavauon and embankments 17 crores cubic feet approximately

of the Rajasthan Canal Feeder

2. Compacton of earthwork for iming of the 3 5 crores cft

feeder
3. Masoury structures .

4. Genenal . .

Construction of 3 ralway bridges, § 1m-
portant syphons and 7 brndges was in
progress

. Arrangements for burming of ules requared
for iming were 1n progress

{6) It 1s not planned to supply any water to the Rajasthan ~ Canal  from the Bhakra
Dam

Plsheries Extension Units

*71 Pandit D N Tiwary: Will the
Minister of Food and Agricultare be
pleased 1o state

(a) how far the Community Deve-
lopment Blocks have tak~n advantage
of the facihitics proviced by the
fisheries extention units <et up by the
Gov rnment of India, and

(b) whether anv repurt has bren
rece ved of the additoral production
ang :eanng of fish through the help
of fi heries exten<ion umts in Block
areas?

T e Minister of Foodl and Agricul-
tar~ (Shri A. P. Jain): (a) The Com-
mun ty Development Blocks have
tak~ ads1lerr <t ‘Lie faulities p-o
vided by the Fisheries Extension Units
in ti. matter of mproved technigues
of fish culture, prospecting fish seed
resources, orgamsation of fishermen's
Societies for their socio-economic well
being, tramning of Village Level
Workers in fisheries and supply of
fish seed required for fish culture

(b) No report has been received

Protection of Rallway Track frem
Ses Krosion
Skt Tangaumani:
”‘{MAxm
Will the Minister of Railways de
pleased to state:

{a) whether the Government of
Kerala have constructed any anh-
sed Lrosan wolk atfuiding protectian
to railway track in the Malabar
area,

(b) whether the Government of
India have agreed to contribute any
part of the expendituie on this work;

{c) whether the State Government
have been paid any contribution to-
watds any such work, and

{d) 1f not, the reasons therefor”

The Deputy Minister of Railways
(Shri S V Ramaswamy): (a) Yes,
Sir. the Government of Kerala have
constructed a boulder wall about 2,000
ft long opposite to the railway
mileage 452/17 to 453/3 between Mahe
and Tellicherry Town, i1n order to pro-
tect the National Highway and other
properties This sea-wall will auto-
matically afford protection to the
ratlway embankment which 1s on the
farther side of the National Highway
for a length of about 1,200 ft

{(b) Not go far.
(¢) No

{(d) The question of the Cenftrul
Government bearing a share of the
expenditure on this work is under
exsmunation in consultation with the
Btste Government and thy Southern
Rallway Administration,
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Bridge on River Mahanadi

Shri B, C. Malllek:
*73. { Shri Surendranath
Dwivedy:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 447 on the 19th February,
1959 and state:

(a) what is the present position
with regard to the construction of the
bridge on the river Mahanadi near
Cuttack; and

(b) the amount spent on the cons-
truction so far?

The Minister of State fn the Minfs.
try of Transport and Commaunicztions
(Shri Raj Bahadur): (a) The tenders
for the work have been received and
are under examination. It is hoped
that the work will start during the
current year.

(b) Rs. 1,32,000.
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Hestel for Rallway Employeos’
Ohildren at Secundersbad

Shri Kunban:
Shri T, B. Vittal Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No, 1184 on the 13th
March, 1959 and state:

(a) the progress made up-to-date
regarding the construction of a sub-
sidised hostel for 100 children of rail-
way employees schooling at Secundra-
bad;

(b) the amount spent so far; and

(¢) when it is likely to be com.
pleted?

The Deputy Minister of Rallways
(Bhri S. V. Ramaswamy): (a) About
15 per cent. of the work has been
completed so far.

(b) Rs. 28,000 approximately.
(¢c) By January, 1960.

Dairy Industry at Bangalore

*76 Shri Wodeyar: Will the Minis-
ter of Food and Agricuitare be pleas-
ed to state:

(») whether 1t is a fact that a well-
organised dairy industry—a scheme of
UNICEF—will be established at
Bangalore;

(b) if so, when this will be estsh-
lished; and

(c) what assistance the Union Gov-
erhment have given in this matter?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Yes. A
comprehensive scheme for supply of
milk to Bangalore 1s under considera-
tion of the UNICEF, for assistance.

{b) The scheme s planned to be
completed during 1061-62

(¢) The Union Government helped
the State Governmant in drawing up
the scheme and getting it evaluated
by a joint FAO—UNICEF team,
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which, is sanctioned by UNICEF, will
receive Central financial assistence in
accordance with the prescribed pat-
tern which at present i3 that funds to
maeet the capital cost of the project
are made available by the Govern-
ment of India—80 per cent as grant
and 40 per cent as loan

Motor Vehicles Taxstion

*77. 8hri Pahadia: Will the Minster
of Transport and Communications he
pleased to state

(a) whether Government have
decided to lay down some gulding
principles in respect of motor vehiwles
taxation;

{b) 1f so, whether the elimination
of indirect taxes was also considered;
and

(c) what decision has taken in thus
regard?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir
The matter i1s at present under crn.
sideration.

(b) and (c) Do not arise.

Damage to Crops in Tripura

*78. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state’

(a) whether 1t 15 a fact that nci-
dence of damage to crops in Tripure
has increased m recent years;

(b) 1f so, the reasons therefor, and

(¢) the steps taken by Government
in this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jailn): (a) to (o).
Necessary information is being collect-
ed and will be placed on the Table of
the Sabha as soon as available

Covonation Piliar Sewage Plant,
Dethi

*70. Shri A. M. Tarig: Will the
Minister of Health be pleased to state:
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(a) whether it 15 a fact that waste
water discharge from Coronation:
Pillar Sewage Plant in Delhi 15 again
being thrown into the River Yamuna,

(b) whether 1t 1s a fact that this
water can be used for irrigation pur-
poses;

(¢) 1if so, whether it 15 also a fa~t
that farmers of village Burari (Delhi)
have applied to Municipal Corpora-
tion, Delhi for making arrangements
for utihsation of thig water for irri-
gation of their land, and

(d) f so, what acuon Government
propose to take in the matter?

The Minister of Health (Bhri
Karmarkar): (a) Waste water dis-
charge from Coronation Pillar Sewage
Plant is not being discharged into
Yamuna except during the rains when
the purified sewage is not required-
on lands However, as there 13 abund-
ance of water i1n the niver during
rains for dilution, thus discharge does
not create any problem

(b) Yes, Sir Except in rainy days,
punified sewage 1s being utihised for
irrigation purposes

(c) It 1s understood from the Delhi
Municipal Corporation who are the
concerned authority that no such ap-
plication has been received by them..

(d) Does not arise

Upper Sileru Hydro-Electric Project

*89. Shri Madhusadan Rao: Will tne
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 3597 on the
28th Apnl, 1959 and state-

(a) whether the Planning Commis-
sion have since approved the Upper
Sileru Hydro-Electric Scheme; and

(b) if so, the estimated amount
allotted for the construction of the
project®
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The Deputy Minister of Irrigation
and Power (Shri Huihl): (a) The
scheme has not yet been flnally ap-
proved by the Planming Commission
for implementation.

(b) The Second Plan provision for
the scheme 18 Rs. 350-00 lakhs.

Discontinuance of Dining Cars in
G.T. Express

*gl. Shri Shankaraiya: Will the
Minister of Railways be pleased to
state:

(a) whether the running of the
Restaurant and dining car mn G.T
Express has been discontinued from
Bina to Dellm from the 1st of July,
1959;

(b) if so, the reasons therefor; and

(c) whether 1t has come to the
notice of the Government that great
inconvenience has been caused there-
by to through passengers particularly
from the South’

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) Yes,

(b) (1) To reheve the overcrowd-
ing 1n II1 classg between Bina and Agra
Cantt., over which secion GT. Ex-
press trauns run heawvily over-crowded,

and

(i1) to meet the request from the
Government of Madhya Pradesh for a
sectional coach between Bhopal and
New Delhi.

(¢) The requirements of passengers
are being met by swtably strengthen-
ing the existing catering arrangements
at Mathura Jn. and Agra Cantt. and
150 complaint has so far been received
in this regard

Purchase of Ships from Yugoslavia

Shei Rem Krishan Gupts:
5. / Sl A M Tarig:
Shyi Mubammed Elias:

wthummotwu
be pleased to refef’ to
1Be reply given to Staired Question
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No. 286 on the 2™h November, 1088
and state:

(a) whether the talks between India
and Yugoslavia Governmenty for pur-
chase of Yugoslav ships have since
been finahised; and

(b) 1t sc, the result of the same?

The Minister of State in the Minls-
try of Transport and Communications
(8hri Raj Bahadur): (a) No, Sir, not
yet

(b) Does not arise.
State Trading in Foodgralns

f‘ Shri Vajpayee:
Shri U L. Patil:
Shri1 Ram Krishan Gupta:.
Shri Raghunath Singh:
Shri Supakar:
Shri Panigrahi:
| Shri Nagi Reddy:
| Shri Harish Chandra Mathur:
*83. { Shri Sarju Pandey:
Shri A K. Gopalan:
Shri Kunhan:
Shri Damani:
Shri N R Munisamy:
Shrimati Mafida Ahmed:
Shrimati Ila Palchondhuri:
Shri Assar:
Shri Pahadia:
[ Shri 8. A. Mehdi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Govern-
ment have addressed a circular letter
to the various State Governments
urging them to speed up the imple-
mentation of the scheme for State
Trading i1n Foodgrains; and

(b) the progress made so far in
various States in thig regard?

The Minister of Food and Agricul.
tare (Shri A. P. Jaln): (a) Yes, Sir,
a circolar Jetter has been addressed
to the State Governments asking them
to implement the Scheme of Stats
trading in foodgriing,
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(b) The Btate Governments are
taking mecessary measures for the
organization and development of Co-
opamative Societies. The wholesale
traders have been licensed in all the
States and purchases of foodgrains
have bsen undertaken by most of the
States. Altogether 1217 thousand
tons of rice and 180 thousand tons of
wheat have been procured. In cer-
tain States however e g.,in Bihar and
West Bengal the procurement opera-
tions have had to be suspended 1n
order to mamntain adequate supplies
in the open market,

Ford Foundation Team on Food
Production

Shri 5. C Samanta:
Shri Subodh Hansda:
gy Shri Ram Krishan Gupta:
Shri Damani:
| Shri Kalika Singh:
| Shri Bibhuti Mishra:

Will the Minuster of Food and Agri-
culture be pleased to state:

(a) whether the final report of the
Ford Foundation Team on Food Pro-
duction has been considered,

(b) if so, what concrete steps are
to be taken to triple the rate of pre-
sent food production as suggested, and

(c¢) whether any est.mate of extra
expenditure involved has been men-
tioned by the team?

The Minister of Food ang Agricul-
tare (Shri A. P. Jain): (a) and (b).
The recommendations con‘ained in the
Report are still under consideration.
Meanwhile, many of the measures
recommended by the Team have been
taken into account im preparing the
Third Five Year Plan schemes in the
agricultural Sector.

(c) No.
Purchase of Ships for Shipping
Corperationg

be pleased to state:

(a) whether arrangements have
been made for purchase of more ships
for the Shipping Corporations;

(b) I, so, the details thereof.

The Minister ef State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
provision of Rs 20 crores was made
for mvestment in the public sector in
the Second Five Year Plan and the
entire amount has been spent or com-
mitted for acquisition of tonnage
Fourteen ships including two tankers
have either been already acquired or
are under construction. A statement
1s laid on the Table of the Sabha
giving the details of these fourteen
vessels. [See Appendix 1, annexure
No 11]. Negotiations are also afoot
for acquisition of additional ships but
no details about them can now be
furnished.

Rise in Price of Foodgrainst

( Shri D C. Sharma:

Shri Shree Narayan Das:
Shri Radha Raman:

Shri Pangarkar:

Shri S. M. Banerjee:
Shri Tangamani:

*86 ! Shri Jagdish Awasthi:
Shri Sarju Pandey:
Shrimati Ia Palchondhari:
Shri Hem Raj:

Shri Rami Reddy:

Shri Sanganna:

LShrl Jinachandran:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the present market prices of
rice and wheat in various States as
compared to the prices prevaiing on
the 1st of April, 1959 (State-wise);

(b) whether it is a fact that the
price of foodgrains especially wheat
rose very high recently wm certain
States;

(c) if so, the names of such States
dnd the reasons therefor; and

(@) the steps taken to stabilive the
prices?

tFor Supplementries on this Questivn See cols. 313 axte
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The Minister of Feod and Agricul-
ture (Shri A, P. Jain): (a) A state-
ment showing the market prices of
rice and wheat as on 1st April, 1958
and 20th July, 1859 in certain selected
centres in different States is Isid on
the Table of the Sabha, [See Ap-
pendix I, annextire No, 12.}

(b) and (c), There has been some
rise recently in the prices of rice
owing mainly to the advent of the
lean period, but those of wheat have
been mode or less steady.

(d) Apart from the various regula-
tory measures in force, the distribu-
tion of foodgrains to consumers
through fair price shops at reasonable
prices has been arranged wherever
necessary.

Tadepalli-Guntur Rallway Link

“ogy, Shri Nagi Reddy:
* Shri T. B. Vittal Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No 741 on the
24th February, 1958 and state:

(a) whether the survey for a mixed
gauge from Tadepallli to Guntur has
been completed;

(b) 1f so, what 13 the estimated cost.
and

(c) if the reply to part (a) be in
the negative, when 1t iz likely to be
completed?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) Yes
Sir.

(b) Rs. 130 lakhs approximately.
(c) Does not arise.

Tungabhadra Project

*38. Shri Bali Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 44 on the 18th
November, 1958 and state:
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(&) whether sanction has since been
obtained from the Planning Commis-
sion, for the excavation of the High-
Level Canal under the Tungabhadra
Project;

(b) if not, the reasons therefor; and

(c) whether any schedule has been
formulated for the execution of this
Scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
entire Tungabhadra High Level Canal
Scheme, estimated ¢to cost Rs, 219
crores, has been technically approved,
but the execution of the scheme is to
ke wmdantaleen n vwe Yaga., Vage
1 of the scheme costing about Rs. 13
crores, has been sanctioned for imple-
mentation subject to funds being hade
available from year to year.

(b) Does not anse

(¢) No schedule of construction has
been drawn up so far but stage I is
expected to be completed by the end
of March, 1963, provided adequate
funds are available from year to year.

Drugs of Amphetamine Family

*g9. Shri Vidya Charan Shakia:
Will the Minister of Health be pleased
10 state

(a) whether Government have con-
sidered the recommendation relating
to adequate measures of control to
prevent any widespread misuse of
the drugs of Amphetamine family,
contained in the T7th Report of
W.H.O.'s Expert Committee on addic-
tion producing drugs; and

(b) i1f <0, with what results”

The Minister of Health (Shel
Karmarkar): (a) Yes

{(b) The amendment of the Drugs
fules for providing that drugs of
amphetamine group should be sold
retail only against prescription of
Registered Medical Practitioners is
under consideration.
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Master Plan for [Food Control in
Orissa

.“{Shrlnclhmck

Will the Minister of Irrigation and
Power be pleased to refer to the reply
grven to Starred Question No 78 on
the 11th February, 1959 and state:

(a) whether the Master Plan for
flood control submitted by the Orissa
Government has been considered by
the Central India Rivers Commission
and by the Central Flood Control
Board; and

({b) whether the State Government
has recast the plan in the light of
the vecommendations of the Thgh
Level Committee on Floods”

The Deputy Minister of Irrigation
and Power (Shri Hathi)* (a) and (b)
The Master Plan for flood control
submitted by the State Government
was considered by the High Level
Commuttee on Floods That Commat
tee indicated broadly the lines on
which a satisfactory long range plan
should be formulated The plan 1
being recast by the State Government
and after it 1s ready, it will be placed
before the Central India Rivers Com-
mission and the Central Flood Con-
trol Board

Baraset-Basirhat Railway Lines

{ Shrimati Renn Chakravartty:

9}, { Shri S. M. Banerjee:
LShrl Muhammed Elias:

Will the Minister of Rallwavs be
pleased to refer to the reply given to
Starred Question No 757 on the 27th
February, 1958 and state

(a) whether the work of :and
acquisstion for  construction of
Baraset-Basirhat broad gauge railway
line has been completed,

(b) if not, how far the work has
progressed; and

(¢) what 15 the latest intimation or

the subject from the State Govern-
ment®

The Deputy Minister of Rallways
(Shrl 8. V. Ramaswamy): (a) No, Sir

(b) 686 284 mcres out of 693 801
acres of waste and arable land and
41-955 acres out of 96 860 acres of
homestead land have s0 far been
handed over to the Railway by the
State Government

(c) The Government of West
Bengal have Iintimated that possession
of all lands will be delivered ‘o the
Railway by August, 1959

Estimated Food Production

.92 Shri Surendranath Dwivedy:
{Shrl Pahadia:

Wil the Mumster vt Food and Agri-
culture be pleased to state

(a) whether 1t 15 a fact that an
estimate of the food production by
1961 on the basis of past experience
has been made,

(b) whether any shortfall of the
target contemplated in Second Five
Year Plan 1s expected under this
estimate, and

(c) it so, what steps are being taken
to meet the deficit”

The Minister of Food angd Agri-
culture (Shri A P. Jain): (a) to (¢)
No firm estimate of actual production
of foodgrams likely fo be achieved
in 1860-61 can be made at thus stage
Efforts are being made to achieve the
targetted level of 805 wmillion tons
or to reach as near to 1t as possible
through ntensification of various
developmental measures such as,
minor irrigation, 1mproved seeds,
fertiisers, and manures, mproved
cultural practices, etc

Looting of Coal

*93. Shri Subiman Ghose;: Will the
Minister of Railways be pleased to
state

(a) whether 1t 1s & fact that on the
17th May, 1959, large quantity of coal
was looted by muscreants :n broad
day-lhght by detaiming a goods train
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near Habra 3Station in Bongaon-
Sealdah Bection of Eastern Railway;

(b) if so, the amount of loss sustain-
ed by the Railway or the public;

(¢) whether it is a fact that the
driver of the engine fled away by
detaching the engine from the rake
for fear of being molested;

(d) if so, why no help was given
to the driver; and

(e) what steps Government propose
to take in the matter to stop recur-
rence of such incidents?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) At
about 06-10 hours on 17th May, 1858
& train carrying coal was brought to
& stop by some miscreants at this
place and they succeeded in dropping
lumps of coal from the wagons

(b) Only 20 maundz of coal was
ultimately lost and its value 1s about
Rs. 21

(c¢) and (d) No, the driver detach-
ed the engine not out of fear of
molestation but under nstructions
from the guard to proceed to Gobar-
danga station to give information to
the Control and to seck assistance
from the police Two G.R.P. con-
stables available there accompamed
the driver to the site of the incident
and the Officer-Inchurge, G.RP
station Habra and Bongaon and the
Railway Protection Force staff all
reached the site promptly on g:tting
information and 250 maunds of cnal
were secured from the track,

{e) 20 persons have been arrcsted
by the police and investigation 1s
proceeding. Plain clothes staff are
being deployed by the RPF. to keep
unobstrusive watch on the affected
area to apprehend the culprits Close
linison is also being maintained with
the local police.
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Arocor Bridge in Kerala

Shri Tangamani:
Shri A. K Gopalan:
Y Shri Narayanankutty Menon:
| Shri Punnoose:

Will the Minister of Transport aand
Communications be pleased to state:

ta) whether it 1s a fact that com-
pletion of the Aroor Bridge in Kerala
State has been very much delnd:

{b) what was the ornginal taige¢
dated fixed for completton of the
bridge;

(c) what 1 the date fixed for com-
pletion now; and

(d) what are th reasons fo: the
delay”

The Minister of State o the Minis-
try of Tramsport and Communications
(Bhri Rxj Babadur): (a) Yes, to some
extent.

(b) 15th October, 1937

(c¢) 31st March, 1860.

(d) Labour strikes partly due to
misunderstanding between labour and
Contractor and partly due to financia}
difficulties and slackness of the latter.
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Kazipet Rallway Station

'“{mr B. Vikal Ree:

Will the Minister of Raflways be
pleased to refer to the reply given to
Starred Question No 6806 on the 24th
February, 1959 and state.

{a) whether the revised plan for
the remodelling of the yard at Kazipet
Railway Station has since been
fnalised;

(b) if so, the progress made upfo
the end of July, 1959;

(c) whether retiring rooms will be
provided in the remodelled station;
and

(d) when is the remodelling hikely
to be completed®

The Deputy Minister of Raillways
(Shri 8. V. RBamaswamy): (a) Yes,
Sir, the revised plan has just been
finalised and the estimate 1s  under
preparation

{b) The work will commence as
soon as the revised estimate 18 sanc-
tioned

(¢) No, Sir.

(d) It would take about 12 months
from the date of commencement of
the work to complete 1t

Sile-cum-Elevator at Hapur

*97. Shri Jhulan Sinha: Wili the
Minuster of Food and Agriculture be
pleased to state how the Suo-cum-
elevator recently constructed at
Hapur in Uttar Pradesh has been
working”

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): It has ncen
working satisfactorily

Damaged Stream, Masulipatnam

*98 Shri Madhusudan Rao: Will the
Minster of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No 2171 on the 1st May, 1959, and
state:

(a) whether the Government of
Andhra Pradesh have furnished the

details of the breach and changes in
the bar relating to the damaged
stream near Masulipatnam sea shore;
and

(b) whether the Union Govern-
ment have taken any decision on the
request of the Andhra Pradesh Gov-
ernment to send an expert to examme
the damage caused to the stream?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b) Yes
The State Port Officer brought to
Delh1 all the relevant data This was
studied by the Senmior Technical
Officers of the Minustry, who had
previously visited the port, and dis-
cussed with the State Port Officrr
An agreed solution was arrived at
In view of this it was not found
necessary for the Government of India
experts to go again to Masulipatnain
to see the breach site,

Pelhi Milk Supply Scheme

Shri Vajpayee:
( Shri Radha Raman:

Shri D. C. Sharma:
Shri Ram Krishan Gupta:
Shri Pangarkar:

Shri Jhulan Sinhs:
Shri N. Keshava:
Pnndu Muaishwar Dutt

padhyay:

Shri M L. Dwivedi:
| Shri 8. M. Banerjee:
Lsm’i Hem Raj:

|
)

Will the Minister of Food and Agri-
culture be pleased to state the Jro-
gress made so far in respect of the
Delli Milk Supply Scheme?

The Minister of Food and Agricul-
ture (S8hri A, P. Jain): The following
progress has so far been made'—

Central Dairy —The work of con-
struction of the building and erection
of the dairy equipment is almost
complete The work of electrification
is lkely to be completed soon. The
supply of milk will begin in Septem-
ber.
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Milk collectsion & chilling centres~
Out of 20 milk collection and chilling
centres, 18 have been selected, § will
be completed before the Central Dairy
starts functioning, in another 6
buildings work 1z in progress and in
respect of the remauning 8 centres
lmnd acquusition and construction
work 18 in varying stages

Milk Depots —30 are ready This
number will be increased at the rate
of 50 monthly

Cattle Colony —Land for cattle
colonies where facihities for housing
milch animals outside the city will
be provided 1s being surveyed

Fire in Delhi-Kalka Mail

Shri Ram Krishan Gapta
*100. { Shri Ansar Harvant
Shri Hem Raj:

Will the Minister of Railways be
pleased to state

(a) whether it 15 a fact that on the
18th May, 1959 a compartment of
First Class Coach of Kalka bound
Dell-Kalka Mail caught fire near
Sonepat, and

(b) whether any inquiry has been
made n this regard”

The Deputy Minister of Rafllways
(Shri 8. V. Ramaswamy): (a) and
<b) Yes

Service Co-operatives

Shri D. C. Sharma:

Shri Bibhuti Mishra:
*102. ! Dr. Ram Subhag Singh:

Shri Pahadia:

Shri Panigrahi:

Will the Munster of Community
Development and Co-operation be
pleased to refer to the reply given to
Starred Question No 1421 on the
20th March, 1959, and state:

(a) the further steps taken to
organmise and ‘establish service co-
operatives in the country; and
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(b) the results achieved so far®

The Deputy Minister of Community
Development and Co-operation (Shrl
B. 8. Murthy): (a) and (b). Brosd
indications of policy to be followed in
regard to the orgamsation of service
co-operatives have been communicat-
ed by the Government of India to all
State Governments who have been
requested to review their existing
programmes and formulate supple-
mentary programmes for 1889-60
Supplementary Plans have been
received from most of the States and
are under consideration of Govern-
ment of India The programme for
the establishment of service co-opera-
tives during the remaming part of
1959-80 15 hikely to be finalised by the
end of August, 1859

Dry Dock Project, Hindustan Ship-
yard

Shri Nagi Reddy
Shri A. K. Gopalan.
*102. { Shri Vasudevan Nair:
T Shri Kanhan:
[ShriT. B Vittal Rao*

Will the Minister of Transport and
Communications be pleased to state

(a) whether any fresh proposals
have been submitted by the manage-
ment of the Hindustan Shipyard for
reconsideration by the Government >f
dry dock project,

(b) the amount so far advanced by
the Government as loan for the dry
dock project, and

{(¢) when the construction work

will commence?

The Minister of State in the Minis-
try of Transport and Communicstions
(Shri Raj Bahadur): (a) No

(b) Rs 832,640

(c) This project is expected 0 be
considered in the Third Plan period
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Unanthorised Alr Flights from Tejpus

108, {Shrluntl Renu Chakravarity:

8brl 8. M. Banerjee:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Short Notice
Question No. 20 on the 23rd April,
1939 and state:

(a) what punishment has been
meted out to the pilot of Darbhanga
Alrways who took off his private
plane from Tejpur airport under
charter to & foreign correspondent
without the permission of authorities;

{b) whether it is a fact that other
non-scheduled operators have also
flown to European tea gardens border-
ing NEFA under charter to foreign
correspondents who later contacted
Naga rebels; and

(c) if so, what steps Government
have taken to tighten up the use of
air strips in NEFA by non -scheduled
operators?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
The charges against the pilot were
that he flew a public transport air-
craft, not holding a valid certificate of
airworthiness and took off without
obtaining a clearance from Air Traffic
Control at Tejpur. The pilot's licence
was suspended for a period of 60 days
with effect from the 1st July, 1959 on
the first charge and a warning was
administered to him on the second
one,

{(b) No such flights have been re-
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area can be operated only after ob-
taining a special permit from the
Governor of Assam,

Holiday Camping Coaches
76. Shrl Ram Krishan Gupta: Will
the Minister of Bailways be pleased to
refer to the reply given to Unstarred
Question No. 1908 on the 17th Decem-
ber, 1958 and state the names of other
Stations, if any, at which holiday
camping coaches have since been pro-
vided?
The Deputy Minister of Rallways
(Shrl Shahnawaz Kban): Tanakpur,
Junagadh ang Udaipur Stations.

The Camping Coach previously pro-
vided at Malda Court Station has
since been shifted to Siliguri Junc-
tion Station.

P.C.0s. ang Telephone Exchanges in
Mohindergarh Parliamentary
Coustituency

77. Shri Ram Krishan Gupta: Will

the Minister of Transport and Com-
munications be plcased to state:

(a) the number of Public Call
Offices, new Telephone Exchanges and
new Telephone connections provided
during 1958-59 in Mohindergarh
Parliamentary  Constituency with
names of places; and

(b) number of Public Call Offices,
new Telephone Exchanges and new
Telephone connections to be provided
during 1959-60 in the same area with
the names of places?

The Minister of Transport and

Communications (Shri 8. K. Patil):
ported. (2) and (b). The required informa-
(c) Flights into or over the NEFA tion is as follows:
1958-59 1959-60
1. No. ofg’.bhc Call Offices Nit 1. Oneat Charkhi Dadri

City.
2. No. of exchanges ed One Tele hone Exchan 25 2.* The t 25 lines Ex-
open pr ge 2§ present 25 lines

3. No, of connections
ided.

pro- (1) 8 Telephone connections (i) Working
i were provided for Char-
khi Dadri Exchange.

Tt
o ©

at change is to be increased
to 35 linds at  Charkhi
Dadri.
oconnections of
exchange &t Charkhi
Dadri are to be increased
10 33.

°é‘fm~a§"d‘“"'“‘:m?g Mobine
" :
dergarh P.C.O.

*Proposals for opening P.C.Os. at Ateli and Kund are under considerarion.

139 LSD-3,
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Post Offices in Mohindergarh
Parliamentary Constituency

78, Shri Ram Krishan Gupta: Will
the Minister of Transpart and Com-
munjoationg be pleased to state:

(a) the number of Post Offices and
Sub-Post Offices opened during 1958-
BD in the Mohindergarh Parhamentary
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Congtituency with names of places;
and

(b) the number of Post Offices and
Sub-Post Offices to be opened during
1959-80 in the same area with names
of places?

The Minister of Transport and Cem-
munications (Shri 8, K Patil): (a)
ang (b). A statement is laid on the
Table of the Lok Sabha.

————

SraTEMENT *

Opened during the year 1958-59

Proposed to be opened dunng the year 1959-60

1. Barkods B.O. 1. Balah B.O.
2. Dhandimandola B.O 2. Dhanssan B.O,
3. Dhandhot B.O 3. Dugdel: B.O.
4. Dohksharia B.O. 4. Deroli Alur B.O.
g Loharwar B.O S. Pauntawas B.O. -
Atelakhurd B.O 6. Kamama B O.
9. Khen: B.O. 7. Dochano B.O.
8. Aryanagar B.O 8. Gamar B.O.
9. Dandhwan B.O 9. Dhorkalan B.O
10. Nangalkatha B.O 10. Bhagwvi B.O.
11, B.O. 11. Rambas B O.
12. Lawan B.O. 12, Khen Kanggon B.O.
13. Surchta Kalan B.O. 13. Herampura B.O.
14. Hamdpur B.O. 14. Joohi BO
15, N aon B.O, 15. Lohar Bazar Blawam Sub-Office.
16. Kala B.O.
17. Chahdudn PFactory S.0.
18. Mohla B
19. Palwas B 0
20. Kudal B.O.
21, Majra B.O.
Goods and Passenger Traffic at (a) whether the work of remodel.

Gurdaspur and Pathankot Stations

79. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state the income from goods and
passenger traffic at Gurdaspur and
Pathankot Stations, separately, on the
Northern Railway, during 1859, so far,
month-wise?

The Deputy Minister of Railways
(Shrt 8. V. Ramaswamy): A state-
ment giving the required information
ig attached. [See Appendix I, annexure
No. 138].

Remodelling of Pathankot Raflway
Station Yarq

80, Bhri D. C. Bharma: Will the
Minister of Raflways be pleased to
state:

ling the yard of Pathankot Railway
Station has been undertaken; .

(b) 1f not, the reasons for the delay;
and

(c) the amount of money spent so
far on the construction work?

The Deputy Minister of Rallways
(8nri 8, V. Ramaswamy): (a) The
scheme has been revised to provide
only Crane & Oil sidings for the
present. An estimate for the cost of
the modifie work is under sanction.
l'l;hewmkwinbeukminhndahnﬂ—

(b) and (c). Do not arise,
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Soll Erosion in Delhi

81, Shri D. C. Sharma: Will the
Minjister of Food and Agriculture be
pleased to state:

(a) the money spent out of the
amount sanctioned to check  soil
erosioh in Delhi during the year 1958-
88; and

(b) the amount proposed to be
given during 1959-60?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Rs. 30,368

(b) An amount of Rs. 77,000 is pro-
posed to be spent in 1959-60.

Development of Bombay Harbour

82, Shri D. C. Sharma:
‘' Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 754 on the 24th February 1959.
and state the progress made so far in
completing the development work of
Bombay Harbour during the Second
Five Year Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
laid on the Table of the Sabha [See
Appendix I, annexure No. 14].

Tungabhadra High Level Canal

83, Shri Nagi Reddy: Will the Minis-
ter of Irrigation and Power be pleased

: to state:

(a) the mam features of stage II of
the Tungabhadra High Level Canal;

(b) the number of districts that
would be benefited by it and the ex-
tent of land which will be brought
under irrigation; and

(c) ’the estimated cost of the

e?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The 2nd
stage of the Tungabhadra High Level

Canal Scheme will comprise the con~
struction of the following works:

(i) Widening and lining of the
main canal from mile 0/0 to mile
116/164.

(li) Widening of Uruvakonda
cut to carry additional water.

(iii) Guntakal Branch Canal.

(iv) Gandikota Weir.

(v) Cuddapah North Canal.

(vi) Cuddapah South Canal.

(vii) Widening of the Mid-Pen-
nar South Canal.

(b) Nearly 2:01 lakh acres as de-
tailed below will be brought under
irrigation in the Bellary District of
Mysore State and Anantapur and
Cuddapah Districts of Andhra Pra-
desh during Stage II:

Bellary: 68600 acres
Anantapur: 62400 ,
Cuddapah: 70000 ,

201000 acres

(¢) Rs. 8'9 crores.
Postal Services fn Bombay State

84. Shri Pangarkar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that in
Parbhani District of Bombay there are
villages where delivery of postal
articles is made once a week;

(b) if so, the number of such
villages; and

(¢) whether Government have plans
for increasing postal facilities at such
places?

The Minister of Transport and Com~
munications (Shrl 8. K. Patil): (a)
and (b). Yes, 295 such villages are
served weekly.

(c) Yes, by opening more Post
Offices and by increasing the number
of delivery staff.
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Construction of Roads in Bombay
State

85. Shri Pangarkar: Will the Minus-
ter of Transport and Communications
be pleased to state:

(a) whether the Central Govern-
ment have received a scheme from
Bombay State for roads to be con-
structcd during 1959-60 under the
Central Road Fund Scheme;

(b) 1if so, whether the schemec has
been approved; and

(c) it not, the reasons therefo1?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c) A
programme of 53 works estiumated to
cost Rs 305 lakhs was recommended
by the State Government during
February 1959, for being financed
from their aliocations from the Cen-
tral Road Fund The progranme has
been examined and orders .of the Cen-
tral Government are likely to bc¢ con-
veyed to the State Government sho.t-
ly The appioved project; can be
started by the State Govetnment
during 1959-60 1f thcy wish to do so

Scheduled Castes and Scheduled Tribes

868. Shri Siddiah: Will the Minister
of Railways be pleased to state:

(a) whether orders have been 1ssued
to reserve seats for Scheduled Castes
and Scheduled Tribes in promotional
vacancies;

(b) 1f so, how far the reservation
order has been implemented by all the
Railways and the Railway Board, and

(¢) whether a copy of the order will
be laid on the Table?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) The orders were issued on
27-4-1959. It will take some time be-
fore action is taken by the Railways.
The orders only apply to Railways
Board's staff are governed by orders
issued by the Home Mnistry for
other Secretariat staff.
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(c) A copy of the orders is laid on
the Table. ([See Appendix I, annexure
No. 15].

Letter Boxes in Mysore State

87. Sthri Siddiah: Will the Minister of
Transport and Communications
pleased to state: *

(a) the number of villages in Mysore
Dastrict, Mysore State, which are not
provided with letter boxes; angd

(b) the names of villages that will
be provided w.th letter boxes during
the ycar 1959-60”

The Minister ¢f Transport and
Communicatlons (Shri 8. K. Patil):
{a) The Posts and Telegraphs Depart-
ment doe, nnt provide letter boxes in
every village The pohicy of the de-
partment 1s to provide letter boxes 1n
rural arcas in localities which post two
letters or more per day and are situat-
ed at a distance of one mile or more
from the nearest post office or letter
box There are 411 villages 1n Mysore
Dist1iet where letter boxes are justi-
fied Out of these letter boxes have
been provided 1n 274 villages and re-
main to be provided 1n 137 wvillages.

(b) The names of 137 villages that
will be provided with letler boxes in
the year 1959-G0 are shown in  the
statcment [See Appendix I, annexure
No 18].

Selection Posts on Railways

88. Shri Siddiah: Will the Minister
of Railways be pleased to state:

(a) the number of selection posts
vacant 1n each Railway as on the 1st
July, 1859; and

(b) the action taken to fill up the
vacancles?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 2445 as
on 1-4-1959 on all Railways. Detailed
information showing the position as on
1-7-1959 railway-wise is being collect-
ed and will be laid on the Table of the
Babha. )
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{b) Action is being taken by the
Railway Administrations to hold selec-
tions to fill up the vacancies.

Standardisation of Vessels

»

89, Shrl Morarka: Will the Minister
of Transport and Communlications be
pleased to state:

(a) whether Messrs Lubecker
Flenderwerke have submitted a design
for standardization of vessels; and
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(b) if so, what are the salient fea-
tures of this design?

The Minister ol State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Hindus-
tan Shipyard has adopted a design of
a standard ship made by Messrs.
Lubecker Flenderwerke.

(b) A statement giving the speci-
fication of the above type of vessel
is appended.

STATEMENT
Sahent Features of she Standard Type of Vessel bewng buslt at the Hindusian Shpyard Limited,
Visakhapatnam.
1. Decad Weight Tonnage 9,500 DWT Opcn Shclter Decker.
12,300 DWT Closed Shelter Decker.
Length 510 ft. Overall.
Speed 17 knots per hour.
Draft. 25 ft. 8 inches.

Propulston Power Plant

Electnical supy ly

Cubic caprerty

Refrnigerated cars capacuty
Provision fur cariiage of mail bags
Cargo linng capacity of dearicks

So @I unbwy

s,000 B H.P,

Ahernaung  Currert, 2 moderr tendency.
650,000 C fr.

1o.cc0 C ft,

Mam rooms of 5002 Cft,

40 1oms.

- ——

Multipurpose Tribal Blocks

90. Shri Rajendra Singh: Wil the
Minister of Community Development
and Co-operation be pleased to state:

(a) the spec1al featurcs of 43 Special
Multi-purpose Tribal blocks which
distinguish them fromn the rest; and

(b) the disuinct advantages so far
noticed m this type of blocks?

The Deputy Minister of Comma-
nity Development and Cooperation
(Shri B. S. Murthy): (a)eand (b) A
statement 1s laid on the Table. [See
Appendix I, annexure No. 17].

“G.M.F.” and Minor Irrigation Schemes

91. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the schemes for Central
assistance for Grow More Food and
minor irrigation in the States during
1959-60 have been finalised; and

(b) 1f so, the details of assistance to

be given during 1959-60 State-wise
and scheme-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
Under the revised procedure for Cen-
tral assistance to States, the schemes
have been grouped together and as-
sistance is given group-wise, The
Central assistance agreed to for 1958-
60 to various States for the groups
which cover G MF. schemes (includ-
ing minor irrigation) is indicated in
the attached statement. {See Ap-
pendix I, annexure No. 18]. The
actual assistance to be given will be

decided on the basis of actual expendi-
ture

Multl-purpose River Valley Projects
92. Shri Ram Krishan Gupta: Wil
the Minister of Irrigation and Power
be pleased to state:
(a) whether the scheme for Central
financial assistance to States for Multi-
purpose River Valley Projects in the

States during 1959-80 has been finalis-
ed; and
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(b) if so, the details of the assistance
to be given under this category?

The Depmty Minister of Irrigation
and Power (Shri Hathl): (a) The
reply is in the affirmative.

(b) A statement containing the re-
Quisite information is laid on the
Table. [See Appendix I, annexure No.
19).

Vamsadhara Project

gg, [ Shri Ram Krishan Gupta: :
Shri Sanganna:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 2003 on
the 23rd April, 1959 and state:

(a) whether the report of investiga-
tions relating to the Vamsadhara pro-
ject has since been received by the
Government; and

(b) if so, what are the results of the
investigations?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer is in the negative.

(b) Does not arise.

Water-logging due to Rallway Lines

94, Skri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 2004 on the 23rd April,
1959 and state:

(a) whether the Committee appoint.
ed to investigate into the causes of
water-logging and floods at certain
places due to railway lines which pro-

AUGUST 4, 19%

Written Answers 30

vides no outlet for water angd make
suggestion in this regard has sub-
mitted its report;

(b) it so, the details thereof;

(¢) whether Government have made
assessment of the water-logging and
floods at such places; and

(d) it so, the total area thus water-
logged?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) The
rcport of the Committee formed under
the Chairmanship of the Minister of
Irrigation & Power to consider the
problems arising out of the extraordi-
nary flooding of the Gurgaon and
Mathura Districts during the 1988
monsoons, is still awaited.

(b) Docs not arise.

(c) and (d) The necessary infor-
mation is being collected and will be
laid on the Table of the Sabha.

Editorial Sta®f in LCAR.

95. Shri Ram Krishan Gupfa: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what is the present strength of
the Editorial Staff of the Indian
Council of Agricultural Research;

(b) whether they are duly quali-
fied; and

(c) if not, the reasons therefor?

The Minister of Food ana Agricul-
ture (Shri A. P. Jain): (a) The de-
tails of Editorial staff in the Indian
Council of Agricultural Resesrch are
as follows:T

S. No. Designation No. of posts
1 Chief Bditor and Production Specialige - . ) L
3 Aesint Bditor Bty . Co 8 Gam
4 Amistnt Bditor (Hindi) N o7 (3 vacant)
S Assistant Bditor abi) . . : I (vacant
6 Assistant %g: lmll)) . . . . 1 ;vunmz
§ Sub-Bdicor . o S o g (vheant
9 M. ‘w’mt . . . . N 9 ““t)
10 Hindi Translstor v . . P
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(b) and (e). Yes. It may be added,
however, that recruitment
through Union Public Service Com-
mission short term appointments have
been made in respect of the posts of
Chief Egditor and Production Specia-
list, one Editor and one Assistant
Editor (English) in the interest of
work.

1LO.AR. Publications

96. Shri Ram Krishan Gupta: Will
the Minister of Food and Agricuiture
be pleased {0 state:

(a) nature of the method followed
in printing books and other hterature
for the Indian Council of Agricultur-
al Research;

(b) whether any contract 1s given
for this purpose;

(c) 1if so, whether tenders are invit-
ed and the contract is given to the
contractor whose bid 1s lowest, and

(d) if not, the reasons therefor”?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) Publica-
tions of the Council are generally
printed through private presses. For
this purpose Presses have been cate-
gonised according to the nature of the
pubhication work to be done.

(b) Yes

(c) Tenders are invited from the
presses and the contract 1s given to
the Press whose quotation 15 the low-
est except in exceptional circum-
stances

(d) Where quotations are incom-
plete, inability of the Press to com-
plete the printing within the time
schedule and inadequacy of equip-
ment requred for special types of
work such as preparation of colour
blocks ete.

Solection of Literaturq for LCAR.

9. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the nature of procedure and
method followed in selection of lite-

rature eg. books, journals etc. for
the Indian Council of Agricultural
Research;

(b) whether the present procedure
and methods are satisfactory;

(c) i not, nature of steps taken to
improve them; and

(d) the total amount incurred om
purchase of lterature during last
three years?

The Minister of Food and Agricul-
tare (Shri A P, Jain): (a) Laterature
acquired for the Labrary of the Indian
Council of Agricultural Research are
of & technical and scientific nature
mainly relating to agriculture, animal
husbandry and allied subjects Pur-
chases are made on the basis of the

recommendations of the technical
officers of the Council.

(b) Yes

(c) Does not arnse ;n  view of

answer to (b)

(d) The amounts incurred on pur-
chase of literature during the last
three years are as follows:

1956-57 Rs 12,400
1957-58 Rs 14,100.
1958-59 Rs. 16,100

Bhakra Catchment Areas

98 Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No 3822 on the
1st May, 1859 and state:

(a) whether demonstration centres
for soil conservation in Bhakra catche
ment areas have been sanctioned; and

(b) if s0, whether the centres have
been set up®

The Minister of Food and Agricul-
ture (Shri A. . Jain): (a) Yes; the
proposal for setting up three demons-
tration centres, each in Punjab and
ﬁmachal?nduhhavebmm-
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(b) The work has since been taken
¥p s Humachal Pradesh Information
from Punjab has not yet been receiv-
ed and will be supphed as soon as it
is recerved.

Locomotive Component Parts
Factory, Mandusdih

Shri Ram Krishan Gupta:
Shri Vajpayee:

Shri Bhakt Darshan:
Shri T. B Vittal Rao:

Will the Mimnister of Rallways be
pleased to refer to the reply given
to Unstarred Question No 3823 on
the 1st May, 1959 and state the fur-
ther progress since made with re-
gard to the construction of Locomo-
tive Component Parts Factory at
Manduadih?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The con-
struction of the Technical School,
Basic Tramming Workshop and Ap-
prentices Hostel has been completed
Of the 400 units of staff quarters 100
have already been completed and
further 204 are nearing completion
Due to the hrmited Power supply that
is expected to be available during
the next three years, the project has
been suitably rephased Tenders for
the construction of the shops are
under scrutiny, and will be finalized
shortly.

89.

Overbead Bridge st Level Crossing in
Rajpura

100. Shri Ram Krishan Gupta: Will
the Mimister of Railways be pleased
to refer to the reply given to Un-
starred Question No. 3824 on the 1st
May, 1959 and state at what stage 13
the question of construction of an
Overhead Bridge at the level crossing
in Rajpura on Grand Trunk Road?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): The ques-
tion of providing an overbridge in
hreu of the exisung level crosmng on
G.T Road at Rajpura is still under
consideration of the Government of
Punjab.

AUGUSY 4, 1080

Weithen Answers 334

Tralg halt betwomn Chaskhi Dadri
and Manhera

101. Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No 3808 on the 1st
May, 1058 and state the nature of
progress made so far in construction
of contractor-operated halt between
Charkh: Dadri and Manheru Railway
Stations?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): It is pro-
posed to include the work in the Pro-
gramme for 1959-80

Co-operative Expert from Canada
under Colombo Plan

102, Shrimati Na Palchoudhari:
Will the Minister of Commauanity De-
velopment and Co-operation be pleas-
ed to state;

(a) whether 1t 1s a fact that during
the vear 1956 services of a Co-opera-
tive Extension Eapert were obtained
from Canada under the Colombo
Plan, and

(b) brief details of the work done
by him”

The Deputy Minister of Community
Development and Co-operation (Shri
B . 8 Murthy). (a) Yes, Sir The
services of Prof A F Laidlaw, a
Co-operative Extension Expert, were
obtained from Canada under the
Colombo Plan.

(b A brief report on the work
done by him during lus stay in India
from October, 1956 to February, 1938,
18 laid on the Table [See Appendix 1,
annexure No 20]

Foreigners in Bhakra Nangal Project

103. Shri D. C Sharma: Will the
Minister of Irvigation and Power be
pleased to state:

(a) the number of foreigners em-
ployed in the Bhakra Nangal Project
at present and their salaries, separate-
ly; and



+ 385

(h) the time by which the foteign-
ers are likely to de replaced by
Indians?
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‘The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Eight.

Their salaries are indicated below:—

Name of foreigner Salary

Remarks

1. Mr. M, H. Slocum .

28,000 dollnn pct nn-“k

2. Mzr. M. R. Beavers . 11,700 do!lnrs per
annum
3. Mr. Dale Hansen 15,700 Do. ’l
1. Free of income-tex.
4. Mr. Qlifford D. Foster 13,400 Do, 3
} 2. Free fumished residence on
s. Mr.C. L, Holman . 12,900 Do, the Project.
6. Mr. Chimuth Frost . 11,700 Do, {3 Return ugcs for them an
thur armilies,

7. Mr. J. J. Slowsky 11,700 Deo. !
8. Mr. Charles B. Masin

125000 dollars per
month,
(on short term con-
tract for 3 months) )}

(b) The foreigners will be replaced
as soon as Indian Engineers are
sufficiently tramned to carry on the
work, No specific ume limit can be
laid down

Construction of P.&.T. Quarters
104 Shri D. C. Sharma:
* | Shri 8. M. Banerjee:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of P.&.T. quarters
constructed during 1958-59, circle~
wise; and

(b) the number of guarters 10 be
constructed during 1959-60°

The Minister of Transport and Com-
munications (Shri 8. K. Patil);: (a)
‘The number of quarters constructed
Circle-wise during 1958-59 is given
below:~

Circle

No, of
Quurters
cunstructed

West Bengal

Bihar

U.P.

E. Pumah

Central

Bombay

Madras

Assam

Rajasthan

Orisxa

H)derabld

Andhra

Deiin .

GMT, Calcutra .
GMT' Bombay'

T. & D Circle, Jabalpur
Chijef Cc;‘nmller ufl',‘ TGe‘lc
General Manager,

Madras Dastrict . . »

3

27

26 176 Purchascd from the State Govt,)

TAND

DRSS

12

rh Stores, Calcutta
Workshops, Calcutra

.

338
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In addition to the above number of
qQuarters, construction of gquarters at
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the following stations was in progres
during 1988-59:~

Nam: of station No. of units
1. Visakhapatnam . . . . . 20

3. Gauhan . . . . . 40

3. Ahmedabad. . . . . . 152

4. Secunderabad . . . R . 40

5. Bombay . . . . . 420

6. Ambals . . . . . . 20

7. Chandigarh e « +« « 24 (to be purchased ready built

the State Government)

8. an . . . 113

9. pur . . 72

10. Shahjashanpur . . . j+

11. New Delhi (Karol Bagh) . . 12
12. Neliore . . . 16 .
13 Pibbhit 8
14 Baragirh s
15. Hardos 8

(b) The major sclTemes for con-
struction of quarters budgeted for
1959-80 enwisage construction work

of 1702 umts.

Import of Equipment for Develop-
ment of Ports

183. Shrli D, C. Sharma: Will the
Muimster of Transport and Communi-
cations be pleased to state:

(a) the value of orders placed with
the foreign countries for the import
of equipment in 1859 (upto 31st July

1959) in connection with the develop-
ment and improvement of ports and
harbours;

(b) the value of equipment so far
received, and

(c) which of the development
schemes at varous ports (giving
names) will not be completely execut-
ed on account of the equupment hav-
ing not been received so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur):

(a) Calcutta Port
Bombay Port .
Madrss Port
vCochm Port P

1zagapatam Port
Kandls Port .

‘e e
* e ® 5 0

(Rs 1n lakhs)

2 62
15
36 9t
1 30
2 84
o 82

134-49
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(c) None of the development

Bombay, Madras, Cochin, Vizaga-
patam and Kandla will be held up
on account of non-receipt of the
equipment so far.

Cold Storage Scheme in Delhl

108. Shri D O, Sharma: Will the
Minister of Community Development
and Co-operation be plessed to state:

(a) whether any co-operative fruit
and vegetable marketing snd cold
storage scheme has been formulated
for Delhi; and

{b) if so, the details thereof?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir

(b) A statement giving details of
the scheme 13 placed on the Table of
the House [See Appendix I, annexure
No 21]

Beds in Safdarjang and Willingdon
Hospitals

167. Shri D, C Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No 868 on the 16th August, 1958
and state’

(a) the number of beds actually in-
creased 1n the Safdarjang and Willing-
don Hospitals, New Delh: (separate-
ly) during 1958-59; and

(b) the number of beds proposed to
be increased during 1959-607

The Minister of Health (Shri Kar-
markar): (a) Safdarjang Hospital 81
beds Willingdon Hospital 75 beds

(b) Safdarjang Hospital 200 beds.
Willingdon Hospital Nil

New Siaughter Howse in Delhl

mn-cow h
108, { Shri Ram Krishan Gupta:
Skri Bhakt Darshan:

Will the Minister of Health be
ploased to refer to the reply given

to Starred Question No, 1927 on the
20th April, 1959 and state:

(a) the latest postion with regard
to the construction of new Slaughter
House 1n Delhi; and

(b) when the present Slaughter
House will be shifted there?

The Minister of Health (Shri Kar-
markar): (a) The matter 1s under the
active consideration of the Municipal
Corporation of Delhu. In order to
draw the preliminary scheme, i1t was
considered necessary to depute the
Corporation Architect to make a study
of the Slaughter House m Bombay,
The Architect has recently returned
from Bombay and 13 prepamng preli-
munary scheme for submussion to the
Rural Areas Committee and the Cor-
poration.

(b) It 13 not possible to indicate
the date at thig stage.

Doubling of Delhi-Sarai Rohilla-Garhi
Harsaru Section

109 8hri D. C. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No 2098 on the 28th Apnl,
1959 and state the further progress
made so far in the doubling of the
Delhi-Sarai  Rohilla-Garlu  Harsaru
Section of the Northern Railway?

The Deputy Minister of Raflways
(Shri 8 V Ramaswamy): The entire
section between Delhi-Sarax Rohilla
and Garh: Harsaru, already opened to
goods traffic, is expected to be opened
for passenger traffic by November,
1859 The section between Khalilpur
and Rewari also is Likely to be opened
to all kinds of trafic by the end of
December, 1959.

Platform Shed of Lakhimpur Kher!
Station

110. Shri Khushwaqt Rai: Will the
:‘l:m’“llﬂnnheplasedto

() whether it is a fact that the

(NK. Railway) Station gave way on
the 26th May, 1059 ag a Tosult of
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Bhail storm and the passengers have to
face @ great difficulty in rains; and

(b) it so, the steps being teken to
repair the Shed?

The Deputy Miunister of Rallways
(Shyi Shahnawas Khan): (a) Yes, Sir.

(b) The damaged A. C. sheets are
being yeplaced. It 15 expected that
the work will be completed 1n August.

Oll Jetty, Kandia Port

111. Shri Ram Krishan Gupta: Wil
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Starred Question
No. 1665 on the 6th Apnl, 1959, and
state: .

(a) whether Government have since
taken final decision for the modifica-
tion of the new o1] jetty at Kandla
Port; and

(b) if so, nature of the dccision
taken?

The Minister of State in the Minis.
try of Transport and Commaunications
(Shri Raj Bahadur): (a) ang (b) Tae
Commuittee appointed by the Gowcrn-
ment of India to considur, wnter aha
the question of modifications 1o tne
rew o1l jetty have recommended that
modifications may be carried out
broadly on the lines suggested by the
Poona Research Station This re-
cammendation has been accepted by
Government and the Development
Commussioner, Kandla Port, 1s being
asked to prepaie and submit detail-
ed proposals regarding the actual
modifications required after a seres
of systematic observations regarding
the velocities and directions of cur.
Tents in this pary of the creek, as ad-
vised by the Committee.

Electric Power to Deihi from Bhakra

112. 8brl Ajit Singh Sarhadi: Wil
the Minister of Irrigation and Power
be pleased to state the quantum of
power taken from Bhakra Power
Houses for Delhi State and the rates
paid therafor?

AUGUST ¢, 1980
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The Deputy Minister of Xerigation
and Power (Shri Hathi): The Delhi
Electric Supply Undertaking is, at pre-
sent, receiving 20,000 XW of power
from the Bhakra Power Houses at the
following rates:

Demand Charge: Rs. 5 per KVA

plus
Energy Charge:
*450 annas for the first 500,000
Kwhrs,
‘425 annas for the next
1,500,000 Kwhrs.

400 annas for all in excess of
2,000,000 Kwhrs

Kadam Dam Profect in Andhra
Pradesh

113, [ Shri Nagt Reddy:
" | Sbri T. B Vittal Rao:

Will the Min.ster of Irrigation and
Power be pleased to state.

(a) whethcr any loan has been
sanctioned fuor the construction of
Kadam Dam Project 1n Andhra Pra-
desn damaged in the floods last year;
and

(b) whether the Central Water and
Power Cemmis-ion has received any
report from the Government of
Andhra Pradcsh”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A loan
of Rs 250 lakhs was sanctioned to the
Government of Andhra Pradesh dur-
ing 1958-59 for approved miscellane-
ous development schemes which inter
eka ncluded the Godavari North
Canal Scheme (Kadam Project). No
loan asmstiance for the Project has so
far been sanctioned for the current
year

(b) The Central Water and Power
Commussion have received a copy of
the repor{ of the Commiltee appoint-
ed by the Andhra Pradesh Govern.
ment to enquire and ascertain the
eauses for the breaches in the Kadam

Pam,
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Rxcosg Paymen{ made for Konar Dam
Project

Shri Nagi Reddy:
114 Shri A. K. Gopalan:
* 7} Shrl Vasudevan Nair:
L Shri Kunhan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether arbitration proceedings
in the case of overpayment to Messrs.
Hind Patel & Company for work done
at Konar Dam have been completed;

(b) what is the total amount spen'
on the arbitration so far; and

(c) the amount spent on the lawyer
assisting the corporation as fees and
other expenses incurred by him?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Not yet.

{(b) Rs. 2,34487 upto end of May,
1959.

(c) Rs. 73,818 upto end of May, 1959.
Passenger Amenities at Jhansi

115. Shrl Vajpayee: W1ll the Minis-
ter of Railways be pleased to sfate:

(a) whether it is a fact that during
his surprise inspection of passenger
amenities provided in the third class
bogies at Jhansi on the 26th May,
1959, he found the lairines generally
dirty and facilities for drinking water
inadequate; and

(b) if so, the steps taken to improve
matters?

The Deputy Minisler of Railways
(Shri Stahnawax Khan): () No.

{b) Does not arise.
Intensive Area Scheme

116. Shri Surendranath Dwivedy:
Will the Minister of Community Deve-
Jopment and Co-operation be pleased
1o state:

(a) in how many States the Inten-
sive Area Scheme drawn up by the
Xhadi and Village Industries Com-

miasion is proposed to be undertaken
in the Block Development areas; and

(b) what are the main features of
the Scheme?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) The intensive area
scheme of the Khadi Commission is
proposed to be taken up 1n at least
one selected block in each State.

(b) A brief statement giving the
main features of the scheme is laid on
the Table of the House. [See Ap-
pendix 1, annexure No. 22].
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Forveat Dovelopment Programmes in The Minister of Food and Agrieul-
Oviesn ture (8hxt A. P, Jaln): Central assiet-

118, 8ari Pasigrahl: Will the Minis
ter of Food and Agriculture be pleas-
ed to state the financial assistance

to Orissa in 1858-59 and 18359-60
for forest development programmes?

ance sanctioned during 1088.59 and
the allocation for e year 1059-60 for
developmental schemes on Forest in
Orissa are a3 under:

in lakha of Rupees)
CelStul Assistance 1958-59

Loan Subsidy
41 217

(in Irkhs of Rupees)

Allocation for 1959-60
Loan Subeidy
4°43 3-58

The figures are subject to adjust-
ments according to the procedure laid
down by the Government of India.

Oorruption Cases on South Eastern
Railway

119, Shri Panigrahi: Will the Minis-
ter of Railways be pleased to state:

(a) the number of corruption cases
pending on the South Eastern Railway
as on the 31st July, 1959; end

(b) the nature of the cases pending?

The Deputy Ministor of Rallways
(Sbri Shahnawas Khan): (a) 362 cases
on 80th June, 1959.

{b) These cases pertain to various
malpractices and irregularities involy-
ing loss to Railways lLke:—

(i) Misuse of labour,
(ii) improper utilisation of railway
stores,

(ifi) neglect of duty resulting in
losg to the administration,
(iv) demand and acceptance of

illegal gratifications,
(v) cheating, forgery and fraud,

{vi) engineering works e.g, mis-

_classification of soil, sub.
itandard quality of material
utilised on works etc.

Seoll Conservation in Orism
129, Shl Panigrabd: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the total amount allotted

for soil conservation in Orissa State
for the year 1959-80?

The Minister of Foolt and Agrienl-
ture (Shri A. P. Jain): Rs. 13'31 lakhs
have been sllotted for Soil Conserva-
tion Work in Orissa State for the year
1959.60,

Assistance to Orissa for Growing
Fevdgrains

121, Shri Panigrahl: Wil the Minis-~
ter of Food and Agriculture be pleas-
ed to state the total amount of money
gwven to Orissa for growing foodgrains
duning the Second Five Yesr Plan
period so far, scheme and year-wise?

The Minister of Food and Agricul-
ture (Shri A P. Jain): Required in-
formation in respect of the years 1956.
57 and 1957-58 is given in the attached
statement, [See Appendix I, annexure
No. 23].

From the year 1958-59 under the
revised procedure the practice of issu~
ing sanctions for individual schemes
has been dispensed with and sanctions
are issued according to major heads
of development. Total amount of
money given to Government of Orisse
in respect of head of development
“Agriculture” (including Minor Irri-
gation Land Development) is Rs. 104.99

Health Schomes in Orissa
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under the following headings during
1988-80 and 1859.60 so far:

(1) Medical ocolleges and allied
{natitutions;

(i1) Orientation Training project;

(iif) National water supply and
sanitation scheme;

(iv) T.B. control programme;

(v) National Malaria control pro-
gramme; and

(vi) Filaria and Leprosy control
programme?

The Minister of Health (Shri

Karmarkar): (i) 1958-30—Rs, 270,730.
1959-80—Nil.

(ii) Nil
(ili) Nil, during 1958-59 and 1859-
0.

Assistance worth Rs. 758,000 was,
however, given upto 1957-58,

(iv) Nil

(v) 1958-59—Rs. 15,85,776.
1959-60—Rs, 28,75,525.

(vi) Nil, during 1958-59 and 1959.
80. Assistance worth Rs. 773,000 was,
however, given during 1957-58 for
National Filaria Control Programme.

Cold Storage and Ioe Plant at
Sassoon Docks, Bombay

Shri A. K. Gopalan:
123, Shri Kunhan:
Shri Halder:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the fisherwomen of
Bombay have complained about the
working of the cold storage and ice
plant at Sassoon Docks, Bombay;

(b) whether it is also a fact that
the plant breaks down ofien causing
losses to the fisher folk;

(c) whether it ig alleged that theft
oases are common there; and

(d) what steps Government have-
taken in the matter?

The Minister of Food and Agricul.
ture (Shri A. P, Jain): (a) Yes. A
letter was received from Akil Koli
Mahila Sangh in November, 1958 com-
plaining about the working of the Cold
Storage Plant at Sassoon Docks.

(b) There had been no break-down
but due to some construction in the
storage room the normal storage facili-
ties had to be suspended for some
time. During this period, to avoid
inconvenience to fishermen, alternative
arrangements were made.

(c) Only one complaint of theft of
fish has so far been received. On
investigation, it was found to be
incorrect.

(d) New racks at a cost of about
Rs, 46,000 have been installed to make
available to the customers more space
for storage of fish.

Strike in Catering Section of
8.8. “Eampals”

Shri A. K. Gopalan:
124 {m Kanban:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there was a strike of
seamen of the catering section of
S8. “Kampala” in Bombay during the
2nd week of May, 1859;

(b) if so, what were the demands
of the seamen; and

(c) what steps were taken to help
the seamen?

(Shri Raj Bahador): (a) Yes, Sir. Ona
the 12th of May.

(b) The main demands of the
seamen were that: (i) the Seamen's
Employment Office Scheme ghould be
extended to the catering staff empioyed
on unberthed passenger shipg belong-
ing to the British India Steam Naviga-
tion Co. Lid.; and (ii) the ratee of
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wages paid to them should be
increased.

(¢) The demand of the seamen for
inerease in the rates of wages has
already been met by the Shipping
Company.

The questicn of extending th~
Seamen's Pmployment Office Scheme
to cover such seamen is already under
the consideration of Government.

P, & T. Buildings in Burdwan District

125. Shri Subiman Ghose: Will the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether it is a fact that the
Post Office buildings at Xovchar,
Khana Junction, Charanpur, Kali-
pahari, Kalna District Burdwan (West
Bengal) are old and dilap dated; and

(b) if so, what steps Governmen?
propose to take in the matter?

The Minister of Transport and Com
munications (Shri 8. K. Patil): (a}
Excepting Khana Junction Post Office
which is Jocated in a Departmental
building constructed in the year 1826-
27, other Post Offices are housed in
rented buildings the dates of construc-
tion of which are not kmown Th:
buildings are not in good condition.

(b) Proposals for construction o’
departmental buildings for Charanpur
gnd Kalna Post Offices and recon
struction of Departmental building at
Khana Junction are under con-
sideration. Attempts arc also being
made to shift all the offices to better
rented accommodation.

Foodgrains Storage in West Bengal

128. Shrl Tridib Kumar Chaudhari:
“Will the Minister of Food and Agri-
culture be pleased to state the food-
grains storage capacity at the disposal
of the Central Government in West
Bengal in the following regions:—

(1) Calcutta and greater Calcutta
region;

{2) Maldah and West Dinajpur;

AUGUST 4, 1000
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(3) Jalpaiguri, Darjeeling and
Coochbehar?

The Minjster of Food and Agricul-
ture (Shri A, P. Jain): (1) Greater
Calcutta region—About 8:75 lakh tons.

(2) Nil.
(3) About 4,000 tons at Siliguri,
Rail Link with Balurghat Station

127, Shri Tridib Kumar Chaudhurl:
Will the Minister of Rallways be
pleased to state:

(a) whether any survey had been
made for connecting Balurghat town
of the West Dinajpur district in West
Bengal with the Barsoi Radhikapur—,
Biral Section of the North East
Frontier Railway or the Katihar-
Singhabad Section of the same Rail-
way;

(b) whether Government  have
received any representation from the
people of West Dinajpur district in
this regard;

(¢) whether the scheme for connec-
ting Balurghat with the rest of India
by railways has been dropped; and

(d) 1if so, the reasons for the same?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
Sir A Preliminary Engineering
Survey for Eklakhi-Balurghat railway
line was carried out during the year
1948-49.

(b) Yes.

(c) and (d). The line has not been
included in the programme of new
lines approved by the Planning Com-
mission for construction during the
2nd Plan Period.

Indian Agricultaral Rescarch Institate

128, Shri Tangamani: Wil the
Minister of Food and Agricuiture be
pleased to refer to the reply given to
Starred Question No. 1312 on the 17th
March, 1959 and state:
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. (K)«the cxtegories of employeeg in
the Indian Agricultural Research
Institute which have been classified
as “workers” for the purpose of the
Industrial Disputes Act; and

(b) the number of
employed in each category?

The Minister for Food and Agri-
culture (Shri A. P. Jain): (a) and
{(b). A statement is laid on the Table.
[See Appendix I, annexure No. 24.]

workers

Suggestions and Inventiong Awards to
Rallway Employees

129 { Shri A. K. Gopalan:
* \ Shri Kunban:

"Will the Minister of Rallways be
pleased to state:

(a) the nameg of Raillway employees
who have been given “suggestions and
inventions award” during 1957-58 and
1958-89;

(b) the invention for which each
of them was given the award; and

(c) the amount given to each of
them by way of award?

The Deputy Minister of Railwayw
(Shri Shahnawaz Khan): (a) A state-
ment is laxd on the Table ([See
Appendix I, annexure No. 25},

(b) and (c). Information in respect
of the quarter ended 31st March, 1959
bhas not been received from one Rail-
way, and 1s, therefore, not included.
This will be furnished later.

Accidents in Manipur due to
. Electric Shocks

136, Shri L. Achaw Singh: Wil the
Minister of Irvigation and Power be
pleased to state:

(a) whether it is a fact that
accidents in  Manipur Electricity
Department due to electric shocks have
increased in recent years;

(b) it g0, the number of acridents
‘which took place in 1037-38 and 1038-
59 50 far resuiting in deaths; and
139 L8D-4,
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(c) whether any compensation has
been paid to those employees under
the Workmens' Compensation Act?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Nil,
(c) Does not arise.

Departure Time of Special Train to
Madras

131. Shri N, R. Munisamy: Will the
Minister of Railways be pleased to
state-

(2) the reasons for not annoumcing
the departure time of special train to
Madras on the 10th May, 1959 by the
Northern Railway;

(b) whether the public were handi-
capped as a result thereof; and

(¢) whether this special train had

the same halts as the G.T. Express to
Madras?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) In order
to clear the heavy rush of Upper
Class passenger traffic from New
Delh: to Madras, a decision was taken
on 7th May, 1959 to run a special train
with the same stoppages as the Grand
Trunk Express from New Delhi on
10th May, 1959. The runmng of this
duplicate Grand Trunk Express was
announced through a Press Note,
which appeared in the Newspapers of
Delhi on 8th May, 1859 and on subse-
quent  dates. While the departure
time of this special train from New
Delhi, as also its arrival at Madras and
intermediate stations enroute, was not
announced through the aforesaid Press
Note, wide pubhcity about the same
was given through the Reservation
Office, Connaught Place and the
Enquiry Office, New Delhi Station. As
already indicated the decision for
running this duplicate Grand Trunk
Express was taken only on 7th May,
1939; there was, therefore, not enough.
time to finalise and publish detailed.
timings of this train in the Press Note.
referred to above.
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(b) While some sections of the
travelling public, who desired to avail
of this special train, may have been
handicapped in not having been made
aware of the publicity, referred to in
reply to part (a) of the question, the
fact remains that as many as 156
reservations for first class were effect-
ed by this train, which was almost
equivalent to the accommodation
available.

{c) Yes.
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Directorate of Marketing and
Inspection

133. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the facilities afforded
during the last 3 years by the Direc-
torate of Marketing and Inspection for
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training in the marketing of mangoes,
lichis and oranges?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No facilities
exist in the Directorate of Marketing
and Inspection for imparting special
training in the marketing of Mangoes,
Lichis and Oranges.

The Directorate of Marketing and
Inspection is, however, imparting
theoretical as well as practical train-
ing in agricultural marketing im
general.

Transport Facilities to M.Ps. visiting
C.D. Blocks

134. Shri Jhulan Sinha: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that some-
time during the last year some com-
munication passed from the Com-
munity Development Ministry to the
State Governments suggesting provi-
sion of certain transport facilities for
the Members of Parliament when
requested by them on the occasion of
their visits to the Block meetings and
other such occasions in connection with
Comrmunity Development work in
their constituencies; and

(b) how far these suggestions have
been accepted and carried out by the
State Governments?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes.

(b) They are generally being imple-
mented.

Warehousing Corporations in Punjab
and Mysore

135. Shri N. Keshava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Warehousing Corpora-
tions have been set up in Mysore and
in Punjab; and

(b) if so, where they are located
and what is the contribution of the
Central Warehousing Corporation in
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sha share aapital of these two cor-
porations separately?

- The Minisier of Food and Agrieul-
ture (Shei A, P. Jatn): (a) Yes.

(b) Tha headquarters of the Mysore
State Corporation is st Bangalore and
4hat of the Punjab State Corporation
is

Extension Units of Fisheries

198. Pandit D. N. Tiwary: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) the additional benefit derived
by fishermen by the setting up of 9
extension units of fisheries in different
parts of the country; and

(b) whether any estimate has been
made of the additional catches of fish
through the help of extension units?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Fishermen
are benefited by the technical instrue-
tions, advice and demonstration pro-
vided by the Fisheries Extension Units
in regard to improved methods of fish
culture; supplies of quality fish seed,
demonastration and training in the use
of improved types of nets, tackle and

economy of the ares. A decision in
vegard to the construction of this
line will be taken as soon as the
revised report is received and
examined.

Smuggling of Jawar to Pakistan

138. Shri Assar: Will the Minister
of Food and Agricuiture be pleased
to state:

(a) whether Government is aware
that jawar is being smuggled to
Pakistan through Saurashtra in
Bombay State; and

(b) if so, what action Government
proposed to take to stop this smug-
gling?

The Minister of Food and Agricsl-
ture (Shri A. P. Jain): (a) and (D).
No, Sir; certain enquiries were made
by the Government of Bombay but
no cases of smuggling of jawar to
Pakistan were detected. The State
Government have, however, izssued
necessary nstructions to the police
authonties in the border areas to
keep a close watch with a view to
preventing the smuggling of food-
grains

Sullage overfiow in Delhi

129. 8hri Ram Krishan Gupta: Will
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Telephone breakdown in Calcutta

142. Shri S. C. Gupta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether telephone communica-
tions in Calcutta were affected due to
rain on the 12th June, 1959;
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(b) if so, the number of telephone
lines affected and the exchanges and
sectors in which they were affected;

(¢) whether it was due to the paper
insulation of the cables being affect-
ed by seepage of moisture;

(d) whether it is proposed to replace
the paper insulation by some kind of
water-proof insulation; and

(e) if so, the insulation proposed
to be used?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Yes.

(b) 110 telephone lines served by
the “44” Exchange in the area bound-
ed by Wellesley Street, Royd Street,
Wellesley Lane, Ripon Street and
Collin Street. -

(¢) The fault was due to defect
that developed in the outer -sheath
of the cable at a joint which permit-
ted water to enter the cable.

(d) No.
(e) Does not arise.

Breakdown of Electricity in Delhi

143. Shri Halder: Will the Minister
of Irrigation and Power be pleased
to state:

(a) whether it is a fact that supply
of electricity broke down in New
Delhi very often in the last weeks of
May and June;

(b) if so, the areas thus affected;
and;

(c) the reasons for the frequent
breakdown in the supply of electri-
city?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (¢).
A comparatively large number of
breakdowns of power supply usually
occur in Delhi during the months of
May and June due to dust storms.
The abnormal growth of load in New
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Delbi, which has over-loaded the
HT. fesders, {s also one of the con-
tribwtory causes for the breskdowns,
during the pesk-load periods.

(b) A statement is laid on the
Table, {See Appendix I, annexure
No. 361

Interiocking of Stations on the Central
Rallway

e Shri Kunhan:
Shri T, B. Vittal Ras:

Will the Minister of Railways be
plessed to state:

(a) how many stations on the
Parbhani/Purli Vaijnath Section on
the Central Railway sre interlocked;

(b) whether the present system is
adequate for the safe running of
trains; and

(c) the steps taken to ensure :at.etr
in the absence of interlocking
arrangements?

The Deputy Minister of Rallways
(8hrt Shahnawax Khan): (a) One
station out of the 3 block stations
existing on that section.

(b) Yes.

(c) Suitable procedure ‘hu been
laid down for traffic working in the
Station Working Rules to ensure
safety.

Ceatral Board of Forestry

Shri Achar:
. {sm P. G. Deb:

Will the Minister of Food and Agri-
suliure be pleased to state:

(a) whether Government bave con-
sidered the resolutions and recom-
mendations of the Central Board of
Forestry which met at Pachmarbi
during May, 1989;

(b) it so, the main recommenda-
tions of the Board; and

(c) the action Governmens propose
o take thereon?

380

The Minister of Food and Agrienl-
tare (Shri A. P. Jain): (a) Yes, Sir.

(b) and (¢). The main recommenda-
tions of the Board and the action
taken therson by the Government is
indicated in the attached statement.
[See Appendix I, annexure No. 27]).

Bridge over the Nethravathi near
Mangalore

146. Shri Achar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether the commencement of
the work of constructing a bridge
over the Nethravathi river near
Mangalore on the West Coast Road is
considerably delayed and was not
taken up according to schedule;

(b) whether this construction was
shown as a work already commenced
and going on in the last All Indis
Exhibition bheld in Delhi;

(c) when the construction work
will actually commence; and

(d) how much time is expected t0
be taken to complete the bridge?

The Minister of State in the Miuls-
try of Transport and Communications
(Shri Raj Babadur): (a) There has
not been any avoidable delay in taking
up the work for which no schedule
for commencement was laid down.

(b) Yes, Sir. In the last All India
Exhibition held in Delhi, bridge
works were shown in three categories
viz: (1) works included in the plan;
(2) works under comstruction and
(3) works completed. These cate-
gories were meant to include res-
pectively the works in the following
stages of progress:—

(i) Works for which the Gov-
ernment of India hed not
accorded technical
and financial sanction,

(ii) Works for which technical
approval and financial semc-
tion of the Gaverament of
India wes accorded.
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(iii) Works which had  Tbeen
physically completed.

The plans and estimates for the work
in question had already been sanc-
tioned by the Government of India
when the last All India Exhibition
was held in Delhi, and hence this
work was shown as a work ‘under
construction’.

(c) It is likely to commence during
the current- year.

(d) About three years from the date
of actual commencement by the con-
tractor.

Imphal Civil Hospital

f Shri Warior:
N, Shri L. Achaw Singh:

Will the Minister of Health be
pleased to state:

143.

(a) whether it is a fact that in the
Civil Hospital at Imphal Pathologist,
Anaesthetist and Radiologist are not
appointed; and

(b)' if so, whether Government
have decided to create these posts?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) Posis of Pathologist and
Anaesthetist in the Civil Hospital at
Imphal have been sanctioned. The
post of Radiologist has not yet been
sanctioned.

Punctual Runnings of Trains

148. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 806 on the 2nd Septem-
ber, 1958 and state the progress so far
made in the punctual running of
irains?

The Deputy Minister of Railways
(Shri Shahnawaz Kbhan): A state-
ment showing the percentage of
passenger carrying trains not losing
time to the total number of such
trains run on the Indian Railways
from August 1958 to June 1959 is laid

.
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on the Table.
nexure No. 28].

[See Appendix I, an-

The punctuality of passenger carry-
ing trains shows a general improve-
ment from November, 1958 onwards.

While the performance on the BG
system of the Central and Southern
Railways was not satisfactory through-
out the period under reference, the
performance in June 1959 shows a
slight improvement as compared with
the preceding months. On the South-
ern Railway M.G. system, while the
performance during the period August
to December 1958 was satisfactory,
there has been some deterioration
from January, 1959 onwards.

Special drives have been instituted
by the Railway Administrations to
bring about an appreciable improve-
ment in the punctuality performance
of passenger carrying trains.
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Women in Railway Service

150. Shri Pahadia: Will the Minister
of Railways be pleased to state:

(a) the number of women serving
on Railways in India at present; and
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(b) what is the number of gazetted,
nomn-gazetted and Clagy IV women
sarvants?

The Deputy Miviler ¢f Rallwiys
(Shrt Shahnawaz Khan): (a) As on
30th June, 1958—10,324.

(b) Gagetted 2
Non-gazetted

Class I 4,428

Class IV 5,088,

incidence of TB. ameng Central
’ Government Employees

151. Shri 8. M. Banerjee: Will the
Minister of Health be pleased to state:

- e —— oa— - em— —

() the number of Central Govern-
ment employees, class-wise, who are
suffering from T.B. at present; and

(b) the number amongst them,
class-wise, who are availing of the
medical and other facilities at various
sanatoria at present?

The Minister of Health (Sbhrl
Karmarkar): () and (b). The
required information in respect of
Central Government employees in
Delhi, who are covered by the Con-
tributory Health Service Scheme, 13
shown below'—

of “go. of ;mkavcg N;;’ amongst  them
Class of Government servants suffering from T. o are 7
e of the md:m
other facilities
Class I . . Nil Nil
Class 11 Nil Nil
Class 111 47 37
Class IV, 8% 7
Torat - 132 107

Information 1n respect of the Cen-
tral Government employees s!ationed
outside Delhi is not available

Supply of Rice In Tripura

152. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Agartala and other
sub-Divisional Towns of Tripure are
cordoned off areas, and

(b) 1 50, whether Government is
supplying the full quota of 16 ozs. of
rice per head to the people of Tripura
in those towns?

The Minister of Food apd Agricul-
ture (Shri A. P. Jain): (a) and (b).
Though movement of foodgrains to
and from (a) Agurtala town including
certain villages surrounding it and
(b) each Revenue Sub-Division 1is
regulated by permits, free sale of
foodgrains in the open market is not
prohibited anywhere in  Tripura.

Government are issuing 12 ozs. of
foodgrains per adult per day from
fair price shops

White Lac

158. Shri Aurcbindo Ghosal: Will
the Minister of Food and Agriculfure
be pleased to state:

(a) whether white lac 1s manufac-
tured in India: and

ib) if not, the reasons therefor?

The Minister of Foed and Agriecal-
tare (Shri A. P. Jain): (a) and (b).~
A note giving the uvailable informa-
tion 1s enclosed

STaTEMENT

Two parties, mz., (1) Mysore Lac
and Paint Works, Mysore, and (ii) -
Indian Technical Industries, Siom,
Bombay used to manufscture white
lac in India. Both of them have ow
given up the manufacture becsuse
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they could not produce the material
of satisfactory quality nor create a
market for it in the country. The
manufacture of white lac is a deiicate
process and the keeping qualily of the
resultant product is always uncertain.

The Indian Lac Research Institute
at Namikum siudied the  problem
during the last :ive ycars and have
determined the conditions for  pro-
ducing white lac (known also as
bleached lac) of dependable quality.
The Institute is now making regularly
about eight pounds of white lac per
day. The production is readily :old
and the quahlty has been widely
appreciated by the consuming public.
A pilot plant with an output of one
maund of bleached lac per day is on
order and is expected to go into pro-
duction before the end of the year.

There is one more party in Calcutta,
viz.,, Shri S. K. Roy who produces
white lac in the country but his ont-
put is understood to be little =at
present.

Bridge over the Mahananda near
Malda

154. Shri C. K. Bhattacharyya: Will
the Minister of Transport and Com-
munications be pleased to refer to ihe
reply given to Starred Question
No. 1246 on the 15th September, 1958
and state:

(a) whether the plan and the esti-
mates to construct the road bridge
over the River Mahananda near Malda
Town on National Highway No. 34
have since been finalised; and

(b) if so, the date by which the
work is likely to commence?

The Minisier of Staie in the Minis-
try of Transport and Communicatious
(Shri Raj Bahadur): (a) No., Sir
The plan and estimate received from
the State Chief Engineer have been
returned for modifications.

(b) The construction of this bridge
is expected to commence in the cold
weather of 1960-61.
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Test Audit ¢f Western Shipping Cor-
poration

135, Sari Mlorarka: Will the Minis-
ter of Transport and Communications
be pleased {o state:

(a) whether the Goevernment have
been intimated about the results of
the supplementary Test Audit of tue
Western Shipping Corporalion con-
ducted on behalf of the Comptrolier
and Auditor-General for 1957-58
under Seclion 619(3)(b) of the Com-
panies Act; and

(b) if so, whether a copy of the
same will be laid on the Table?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. Not
yet.

(b) Does not arise.

Assistants in Railway Board

156. Shri Manpey: Will the Ministe:
of Railways be pleased to state:

(a) the total number of permanent
posts of assistants filled up during the
period from 1950 to 1958 in the Rail-
way Board;

(b) the number of assistants belong-
ing to Scheduled Castes and Sche-
duled Tribes that were confirmed
against the reserved quota; and

(¢) the number of Scheduled Castas
and Scheduled Tribes employees
officiating as assistants awaiting coun-
firmation as on the 31st December.
1958?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
A statement giving the required
information is laid on the Table.
TSee Appendix I, annexure No. 30].

(¢) Scheduled Castes. 25.
Scheduled Tribes Nil.



g0y  Writhin Anewers SRAVANA 18, 1681 (SARA) Written Answers 388

wny W

txe, o hygw ey wt W
it ug word ot wrrwdd B

(%) wr 7g @w § fs wmemy
Qe (Feegk) T fireax fivar ok
aur f ;

(w) < g, I sawT A .-«
g ol 3w X uar: feedt ofe
g g, Wi

(w) =g st aw § fs QEA ¥
wm o W0 oo W@
R?

3¢ Twshlt (s smpowet ):
(w) ¥ gt 1| RaT W ¥ AIT W
i
(w) e A oy gra § W
givert &t sqreqr grft—
(2) =& ¥ sfew w1awT W
(R) ¥’ W w1 v
(1) fewe wx fomd et o
€ 2t fargfpdt T 3T
* ow fagst §ift; Wk
(¥) qut o afgendt & ford
we-aeRr gdram foed
T W At g
W5kt T @ W
wprr g
(7) st wra W fro @
w frwre §, Wi 7g Wi 1 di
s} fir wawr feeare af fear an
TR |
ety fefter & wniwfiew de-
L ]
e, WY W Wi QUeNTY W
wlfougn e e Ay ag WAk o yar
w® O

(%) oz fefomr & fegeh
ot B saw aqef § uw o
ardwfor e eien @ Wl
i

(7) '@ ¢ frat  arqafes
26 vt WY TR Y gerrat
( §

(7) o agdet 7 Them s
% ford fierd wraew oY whinffa ¥ §;
Wk

(w) 2B ®x aF wR R
e g 7

afegw awr wwre Wt (Wt w0
wto @fem) : (%) dwrac foftanr F
B 3o AgHM  FE-AFT F ¥ o
aghw WAt § avafos 2dem
AT I Fm Ay ar ®

(%) woft o fodt @t some
N A aft e ww g

(7) tee wATAaY )

(¥) gexe~se wi pete~ty
T % ar A AT

CORRECTION OF ANSWERS TO
UNSTARRED QUESTIONS

The Deputy Minister of Feod and
Agriculture (Shri A, M. Thomas): In
the replies given to the following un-
starred questions regarding export of
wheat from the Punjab, Government
bhad mentioned figures of export of
wheat from Punjab as reported by the
Punjab Government:

(1) unstarred question No. 1193

by Sardar Iqbal Singh replied
on 9th December, 1958.

(li) unstarred question No. 207
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(iii) unstarred question No. 1036
by Shri D. C. Sharma replied
on 27th Februidry, 1959,
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The correct figures now reported
by the Punjab Government are given
in the statement laid on the Table

«(iv) unstarred question No. 3382 of the Sabha. L bR
by Shri Ram Krishan Gupta
replied on 28th April, 1959.
STATEMENT

“am e “Fy

Export on Government account of seed wheat from Punjab during 1958

_ Month 1958 (In tons)

Name of the State to which seed wheat supplied October November December Total
Rajasthan 5,464 .. .. 5,464
Madhya Pradesh . 3,320 .. .. 3,320
Uttar Pradesh 6,138 6,839 .. 12,977
Bihar 653 219 .. " 872
- TOTAL . 15,575 7,058 .. 22,633

‘There was no export of wheat on Government account from Puniab during 1958-59 before

{Dctober and after December, 1958.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
in substitution of the reply given to
part (b)(1) of TUnstarred Question
No. 1867 answered on 17th Decembuer,
1958 is laid on the Table.

STATEMENT

(1) Turtipar—A waiting hall, 6
platform benches, 2 oil lamps and
gharas for drinking water already
exist. Provision of one hand pwap
and a waiting hall is included in the
list of works for 1958-59.

12 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO INDIAN TELEGRAPH
RuLes

The Minister of Transport and Com-
munications (Shri S. K. Patil): T beg
to lay on the Table, under sub-section
(5) of section 7 of the Indian Tele-
graph Act, 1885, a copy of notification
No. G.S.R. 803 dated the 11th July,
1959 making certain further amend-

ments to the Indian Telegraph Rules,

+ 1951, [Placed in Library, See No. LT-

1469/59].

INTER-STATE WATER DIspures RULES

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to lay
on the Table, under sub-section (3) of
section 13 of the Inter-State Water
Disputes Act, 1956, a copy of Inter-
State Water Disputes Rules, 1959 pub-
lished in notification No. G.S.R. 765
dated the 4th July, 1959. [Placed in
Library, See No. L'T-1470/59].

Rice MiuLing INpusTRY (REGULATION
AND LIcENSING RULES)

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to re-lay on the Table, under
sub-section (4) of section 22 of the
Rice Milling Industry (Regulation)
Act, 1958, a copy of the Rice Milling
Industry (Regulation and Licensing)
Rules, 1959, published in notification
No. G.S.R. 510 dated the 22nd April,
1959. [Placed in Library, See No. LT-
1401/59].
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NOoTIFICATSONS INSUSD UNDER ESSENTIAL

Coaovrrizs Acy

Sl A. M. Thomas: 1 beg {0 lay on
the Tsble, utder sub-section (8) of
Section 8 of the Essential Commodities
Act, 1958, a copy of each of the fol-
lowing notifications: —

(6)]

)

Ciis)

iv)

{(v)

{(v1)

(vn)

(wiii)

(1x)

(x)

G.8.R. No. 531 dated the 2nd
May, 1959 rescinding the
Dethi Wheat (Export (Con-
trol) Order, 1859,

G.S.R. No. 532 dated the 2nd
May, 1959 contasining the
Wheat (Uttar Pradesh) Price
Control Order, 19859,

G.S.R. No. 538 dated the 5th
May, 1959 making certain
amendment to the Wheat
(Regulation of Use in Roller
Mills) Order, 1958,

G.S.R. No. 534 dated the 5th
May, 1959 making certamn
amendment to the Punjab
Roller M lils (Regulation of
Use of Wheat) Order, 1859.

G S.R No. 551 dated the Sth
May, 1959 contamming the
Sugarcane Press-mud (Con-
trol) Order, 1955.

G.S.R No. 558 dated the 6th
May, 1959 containing the
‘Wheat (Uttar Pradesh) Sec-
ond Price Control Order, 1959

G.SR. No. 559 dated the 6th
May, 1959, containing the Uttar
Pradesh Wheat (Restriction
on Movement) Drder, 1959

G.S.R. No. 560 dated the 8th
May, 1859 making certain fur-
ther amendments to the Rice
(Madhya Pradesh) Second
Price Control Order, 1858.

G.S.R. No. 561 dated the lith
May, 1939 making certain fur-
ther amendments to the Rice
(Uttar Pradesh) Price Con-
trol Order, 1988.

G.S.R. No. 562 dated the 1ith
May, 1950 making certain fur-
ther amendment to the Utter
Pradesh Paddy and Rice
(Restriction on Moyement)
Order, 1968

(xi)

(xii)

(xni)

(xiv)

(xv)

(xvi)

(xvi)

(xvai)

{(x\x)

(xx)

(xxi)
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G.S.R. No. 588 dated the 12th
May, 1959 making certain fur-
ther amendments to the Rice
and Paddy (Andhra Pradesh)
Price Control Order, 1939.

G.S.R. No. 609 dated the 28rd
May, 1959 making certan
amendment to the Utfar Pra-
desh Wheat (Restriction on
Movement) Order, 1959,
G.S.R. No. 614 dated the 25th
May, 1959 making certain
amendment to the Wheat
(Uttar Pradesh) Second Price
Control Order, 1959.

G.S.R. No 636 dated the 30th
May, 1959 making certain fur-
ther amendment to the Rice
(Southern Zone) Movement
Control Order, 19857.

G.S.R. No. 637 dated the 30th
May, 1959 rescinding the Pun-
jab Sugarcane (Prohibition of
Use for Manufacture of Gur)
Order, 1959.

G.S.R No. 638 dated the 3th
May, 1959 making certain
amendments to the Sugar
{Control) Order, 1956

G.S.R. No. 641 dated the 27th
May, 1959 making certain fur-
ther amendment to the Inter-
zonal Wheat Movement Con-
trol Order, 1957.

G.S R. No. 642 dated the 28th
May, 1958 containing the Deliu

Sugar (Export Control)
Order, 1959.
G.S.R. No. 6438 dated the 30th

May, 19590 containing the
Bombay Roller Flour Mills
(Regulation of Uze of Wheat)
Order, 1958,

GS.R. No. 84¢ dated the 30th
May, 1980 making certsin fur-
ther amendment to the Mani-
pur Foodgrains (Movement)
Contral Order, 1956.

G.S.R. No. 878 dated the Srd
June, 1959 rescinding the Mill.
ed Rice (Bihar) Price Control
Order, 1088,



393 Papers
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(xxii) G.S.R. No. 673 dated the 8th
June, 1958 making certain
amendments to the Rice and
Peddy (Madras) Price Con-
trol Order, 1989.

(xxin) G.S.R. No. 678 dated the 8th
June, 1958 conta.ning the Rice
and Paddy (Andhra Pradesh)
Second Price Control Order,
1859.

(xxiv) G.S.R. No. 690 dated the 13th
June, 1858 contaming the
Delhi Roller Flour Mills
(Wheat Products) Price Con-
trol Order, 1958

{xxv) G.S.R. No. 691 dated the 15th
June, 1959 rescinding the Pun-
jab Roller Mills (Regulation
of Use of Wheat) Order, 1959.

(xxvi) GSR. No. 692 dated the 15th
June, 1959 making certain fur-
ther amendment to the Uttar
Pradesh Foodgrains (Export
Control) Order, 1958

(xxvil) G.SR. No 693 dated the 15th
June, 1939 containing the
Dethi (Restriction on Import
of Wheat Atta) Order, 19590.

(xxviil) G.SR. No. 708 dated the 20th
June, 1959 making certain
amendment to the Rice and
Paddy (Madras) Price Con-
trol Order, 1859.

(xxix) G.SR No. 712 dated the 16th
June, 1989 making certain
further amendment to the
Wheat (Uttar Pradesh) Sec-
ond Price Cantrol Order, 1859

{xxx) GS.R. No. 719 dated the 20th
June, 1939 containing the Uttar
Pradesh Roller Mills (Regula-
tion of Use of Wheat) Order,
1059,

(xxxi) G.8.R. No. 738 dated the 27th
June, 1850 making certain fur-
ther emendments to the Rice
and Paddy (Madrss) Price
Contyol Order, 1909
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(xxxij) G.SR. No. 737 dated tha 2Tth
June, 1950 making sertain fur-
ther amendments to the Bihar
Foodgrains (Export Control)
Order, 1957.

(xgxni) G.S.R. No. 738 dated the 27th
June, 1859 making certain
further amendments to the
Uttar Pradesh W
(Export Control) Order, 1858.

(xxxiv) GSR. No. 7390 dated the
27th June, 1959 making cer-
tain further amendments to
the West Bengal Rice (Move-
ment Control) Order, 1958.

(xxxv) G.SR. No. 740 dated the 2Tth
June, 1959 making certain
amendment to the Imported

Foodgreins  (Prohibition of
Unauthorised Sale) Order,
1058,

(xxxvi) G.S.R. No. 741 dated the 27th
June, 1959 making certain fur-
ther amendment to the
Madhya Pradesh Rice (Export
Control) Order, 1957,

(xxxvil) G.S.R. No. 742 dated the 2Tth
June, 1059 making certain fur-
ther amendments to the Orissa
Rice (Prohibition of Export)
Order, 1957

(xxxvili) G S.R. No. 747 dated the
20th June, 1959 containing the
Bombay Sugar (Export Con-
trol) Order, 1959.

1xxx x) G.SR No 771 dated the 4th
July, 1950 making certain
amendment to the Rice and
Paddy (Assam) Second Price
Control Order, 1938,

(x1) G.S.R. No. TT2 dated the 4th
July, 1859 making certain fur-
ther amendment to the Rice
(Madhya Pradesh) Second
Price Control Order, 1888

(xli) G.SR. No. 773 dated the &h
July, 1939 making oertain
amendments to the Rice and
Paddy (Mysore) Price Con-
trol Orier, W0,



W5 Papers Laid on  SRAVANA 13, 1881 (SAKA)

#his. Table

{xtl) GBR No 774 dated the 4th

2 July 1988 making ocertain
amendments to the Rice and
Paddy (Kerala) Price Control
Order, 1939.

{xlili) G.S.R. No. 775 dated the 4th
July, 1959 making certain
amendment to the Rice and

Paddy (Andhra Pradesh)
Second Price Control Order,
1958,

{xliv) G.S.R. No. 776 dated the 4th
July, 10390 making certain
further amendments to the
Manipur Foodgraing (Move-
ment) Control Order, 1056.

(xlv) G.B.R. No. 784 dated the 6th
July, 1958 making certain fur-
ther amendment to the Uttar
Pradesh Foodgrains (Restric-
tion on Border Movement)
Order, 1959.

(xlvi) G.S.R. No 804 dated the 1lth
July, 1859 making certain
amendments to the Uttar Pra-
desh Foodgra ns (Restrictions
on Border Movement) Order,
1959,

(xlvil) G.8.R. No. 805 dated the 11th
July, 1959 containing the
Tripura Foodgrains Movement
Control (No, 2) Order, 1858.

(xlviii) G S.R. No. 808 dated the 11th
July, 1988 making certain
further amendments to the
Rice (Southern Zone) Move-
ment Control Order, 1957,

{il) G.S.R. No. 807 dated the J1ith
July, 1858 making certein
amendments to the Rajasthan
Foodgraing (Restrictions aon
Barder Movement) Order,
1059,

(1) CSR No. 808 dated the 1ith
July, 1959 making certain
further amendments to the
Rice (Northern Zone) Move-
ment Control Order, 1058.

{}) GS.R. No. 309 dateg the 11th
July, 1909 making ceriain
amendments to the Madhyn

Correction of 246
Answer to Starred
Question No, 1770
Pradesh Foodgrang (Restric-
tions on Border Movement)
Order, 1959.

(lii) G.S.R. No. 810 dted the 1ith
July, 1959.

(liii) G.S.R. No, 814 dated the 8th
July, 1959 containing the
Indian Maize (Prohibition of
Use in Manufacture of
Starch) Order, 1959.

[Placed in Library, See No. LT-1471/
59].

AMENDMENT 70 INDIAN Amcuar? Runzs

Shri 8. K. Patil: 1 beg to lay on the
Table, under sub-sect.on (3) of sec-
tion 5 of the Indian Aircraft Act,
1834, a copy of notification No. G.S.R.
524 dated the 2nd May, 1959 making
certain further amendment to the
Indian Aurcraft Rules, 1937. ([Placed
in Library, See No. LT-1472/59).

12.64 hrs

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1770

The Deputy Minister of Rallways
(Shri Shahnawas Khan): In reply to
a supplementary from Shri T. B.
Vittal Rao, arisng out of Starred
Question No, 1770 asked in the Lok
Sabha on 9th April 1959, 1 had said
that Second Clasy accommodation has
been withdrawn from all branch lines
with effect from 1st April 1958 amd
that from 1st April, 1957, it had been
withdrawn from steam {raction subur-
ban sections. I regret these dates are
not correet, the position be'ng that
Second Class wag withdrawn from
unimportant branch lines with effect
from 1st July, 1956 and from steam
traction suburban sectiony with effect
from Ist July, 1957. The only svea
now left is on the main lnes, import~
ant branch lines and links betwesn
main loes. If we were to withdraw
Second Class from <ome of these 'nes,
we would ineur a Yosx of approxinuibe-
Iy Rs. 48 lakhs annually.
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12.50 hrs.
STATEMENT RE: CONSULTATIVE
COMMITTEES FOR ZONAL
RAILWAYS

The Minister of Railways (Shri
Jagjivan Ram): In September 1958,
you were pleased to make a sugges-
tion that my hon. colleague, the Min-
jster for Parliamentary Affairs, and
myself might examine the feasibility
of arranging a d scussion every six
months for two or three hours either
on the floor of the House or outside on
matters relating to the railways,
such as amenities to railway users,
punctuality of trains etc., so that the
time of the House might not be taken
up during the Question Hour on such
matters. We had welcomed the sug-
gestion and such discussions were
being cons dered.

We had also been considering the
feasibility of arranging an annual con-
ference as suggesied by you in  July
1957, be.ween the hon. Members of
Parliament, the Members of the Rail-
way Board and the General Managers
of Zonal railways, in order to discuss
railway matters of day-to-day impor-
tance. This has been implemented
and as the hon. Members are aware,
an informal consultat ve committee of
Members of both Houses for each of
the eight zonal railways, has been
constituted. The first series of meet-
ings of these committees was held in
May last, which I consider has served
a very useful purpose. This, I feel, is
an exccllent forum for an informat
discussion on matters of Jay-to-day
working between the Members of
Parliament and the railway autho-
r'ties responsible for operating the
~ailways. I am sure that the frank
ind free expression of views at these
nectings will prove of immense value
to the railway administration. I have
purposelv laid emphasis on maintain-
ing a completely informal character in
these meetings. The General Managers
take down notes and have been
instructed to take earlv artion that
may be feas‘ble on the various sugges-
tions. Likewise, matters which lie
beyond the powers of the General

Committees for Zonal
Railways

Managers are taken note of by the
respective Members of the Railway
Board and suitable action is taken. It
is my intention to have two such
meetings each year, one during the
Budget session and the other during
the Winter session of Parliament. 1
hope these mectings will affcrd a go~d
opportunity for a better appreciation
of the public needs by the tcp railway
executives.

In the circumstances, it is consider-
ed, and you have been pleased to
agree, that it is no longer necessary
to hold a discussion in the House as
originally coniemplated.

Mr. Srpeaker: If it is serving  its
purposn and hon. Members are satis-
fird, T do nnt want the tme o7 the
House to be taken away here excent
in cnies where one or two motters
may be brousht up by wav of ques-
tions and so on.

Shri T. B. Vittal Rao (K a:
I am not very clear about yo
on this,

Myr. Speaker: There is no quesiion
of rulirg. When a question was put
some time ago and I foeund a number
of hon. Mecmbers were interested in
pursu:ng the subjcet matter of that
question, I mard~ a suggesticn to  the
hon. Railway Miy :ter. Almnst evoery
day we travel on some raiiway or :he
other, and therefore I suggested ihat
instead of waiting for a general dis-
cussion regarding the amenities. incon-
veniences to passengers etc., once a
year, we might have some time
devoled in tho discussion for a d:s-
cussion of the conveniences that are
necessary or the grievances even once
in six months. I also said it might be
done either here or through consuiia-
tive committees outside. He might
have some conference. The hon. Min-
ister wrote to me, and he has been
pursu'ng this as he has just stated,
and in view of this, it mav not be
necessarv to devote anv partirular day
or davs for discussion once every six
months. T.et us trv this method, that
is what the hon. Minister has said.
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there is extehided, perhaps we Wwould
ndt tuke the time of the House unne-

9fr. Speaker: It all depends on the

have four or five hours for .ach zonal
committes.

Shri Vajpayoe (Balrampur): Mem-
bers should be ‘nlormed of the act'on
that has been taken on the sugges-
tions made in the Committee meet-
inge.

‘Mr. Speaker: Let him write to them.

Shri Tangamani (Madurai): The
hon. Minister said that we Lad a con-
sultative committee meeting in tne
last week of the last session and it
proved useful. That is quite true. I
would like to know whether he has
got any proposal for f:iture ~onsulta-
tive committee meetings like holding
them in the last week of a particular
session.

Mr. Speaker: He has already said
he will have two discussious, one dur-
ing the Budget sassion and the othar
one six months later.

Shri Tangamani: My suggestion is
whether they cunnot have it in the
last week of each session, because it
will be easy for the Membars also to
meet here, and the Generul Managers

also come here, and then there
be accumulation of many of
which would be otherwrise
here. I remember the
casually made by = hon
himself that he would have
mest'ngs in the last week of
stssion,

Jagitvan Bam: We had this
during (e Budget sused-n and

EL
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propase to have it .n the Wintar.

Business Advisory 400
Committee

examine und implemert the sugges-
made in the previous meeting.

first have two meetings in the
year, then if necessary we can in~rease

Twty-NINTE RePoRT

Sardar Hukam Singh (Bhatinda): 1
beg to move:

‘“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1958".

If I may be permitted, 1T might refer
to a notice of an amendment that has
been given as regards items Nos. §
and 10, relating to the Report of the
Commissioner for Linguistic Mino-
rities,

Mr. Speaker: The hon. Member con-
cerned may not be moving it

Shri B Das Gupta (Purulia): I have-
given notice of an amendment to in-
crease the time allotted for item No.
§ by two hours.

Mr. Speaker: He wants to increase-
it from § to 7 hours?

An Hen, Member: What is that
item?

Shri B, Das Gupta: This item relates-
to the motion regarding the First Re-
port of the Commissioner for Lingu-
istic Minorities for the period
July, 1957 to 3ist July, 1968, laid
the Table of the House on the
May, 1089. The time allotted ig
hours. I want that it should be
creased to 7 hours.

1Y
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Commiittee

Sardar Hukam Singh: I was just
going to say that the time originally
proposed was only 3 hours. But, in
the Business Advisory Committee, ex-
tension was asked for, and we came
to the conclusion unanimously that it
might run to 5 hours. That also
means that the whole day from 12
NooN to 5 .M. would be spent on this
discussion. And if the House wants,
that can be extended. But I think the
decision there was unanimous, and
everybody agreed there; and 5 hours
would be enough, so far as the com-
mittee’s opinion is concerned.

Shri T. B. Vittal Rao (Khammam):
It is an important subject.

Mr. Speaker: If it could be taken up
on any particular day, it is competent
for the Chair to extend the time by an
hour; if the House is of opinion that
some more time should be allotted,
it can be extended by an hour.

Shrimati Renu Chakravartty (Basir-
hat): I was a party to the agreement
in the Business Advisory Committee,
but in view of the fact that there have
been some amendments brought for-
ward from time to time as to the in-
clusion of certain minority languages
-also in the Schedule to the Constitu-
tion ete., I think it might be that a
little more time may be required. As
you point out, it may be left to the
Chair to so regulate it that we may
have a more full-sided discussion.

Mr. Speaker: We start at 12 noon or
at 12.30 p.M., and if the House is will-
ing, we can have an hour more, and
we shall dispose it of on that day.
Instead of having a formal amendment
now, it can be extended by an hour;
that can always be done. Shall I put
the motion to the vote of the House?

Shri Braj Raj Singh (Firozabad):
There is one other submission that I
have to make. For item (xii), 2 hours
are shown to have been allotted; in
‘the Business Advisory Committee, per-
‘haps, it was agreed to have a full day
extending even up to 6 hours.

Mr. Speaker: On which item?

AUGUST 4, 1959

Business Advisory 402
Committee

Shri Braj Raj Singh: About sugar
prices, on the Government motion.

Item (xii) relates to a motion by
Shri Khushwaqgt Rai and others re-
garding the policy of the Governmenit
in regard to the distribution of sugar
and steps to check the rise in the
prices of sugar and profiteering by
sugar interests. One day was agreed
to for this item.

Sardar Hukam Singh: It was for the
Government motion that one day was
allotted, not for this motion. The
Hon. Speaker made that observation so
far as the Government motion was
concerned, and said, that a whole day
would be allotted for that motion. So
far as these no-day-yet-named motions
are concerned, these were considered,
and it was decided that each one of
them would be given 2 hours.

Shri Surendranach Dwivedy
(Kendrapara): No. We agreed that
this motion regarding sugar prices
should come as a motion on behalf of
Government, and that we would con-
fine ourselves to the other matter, that
is, the price of sugarcane.

Shri Braj Raj Singh: This is one of
the three motions which it was left to
you to refer to Government. The
motion in my name was about the
Backward Classes Commission’s re-
port; no time was allotted for that.
And you, Sir, were requested to ap-
proach the Government to have some
time allotted for this; or Government
might bring the same motion on their
own behalf.

Shri Narayanankutty Menon
(Mukandapuram): I have got one sug-
gestion to make regarding item No. 11
relating to the discussion on Kerala.

Mr. Speaker: Order, order. Hon.
Members had a copy of the report; one
hon. Member has tabled an amend-
ment to the motion. What prevents
the other hon. Ma2mbers frem tabling
similar amendments? I find that each
hon. Member is getting up from his
seat and making a suggestion now.
If thev do so, where is the opportu-
nity for the other hon. Members to
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Skri Narsyasamkufty Menon: May
1 make one submission? This is a sub-
mission to you, apart from the gues-
tion of amendment.

Mz, Speaker: I am not going to
embarrass myself by these submissions

Shri V. P. Nayar (Quilon): Should
you take so technical a stand on this?

Mr, Bpeaker: Sometimes.

Bhrt V. P. Nayar: 1t is a submission
which we are making to you, that the
aumber of hours allotted for the dis-
cussion on Kerala will not be enough
For, you must consider the circum-
stances also. Our submission is that
instead of 12 hours, which has been
fixed by the Business Advisory Com-
mittee, it may be fixed at 18 or 17
hours. This is a very simple matter.

Shri Narzysaankutity Menon: It is
against your ruling, because the other
day, you ruled that nothing will ke
twstled and none will be muszled. 1t
is not possible within the time allotted;
unless the time is extended, it is not
poasible to conform the debate to your

i

Mie. Bpeaker: There is & limit to this.

Bt Vajpayee: May 1 point out that
0o thne has been allotied for the dis-
cugsion on the report of the UPSC on
the Mundhra deal? Are we to under-
shiand @at Government are not willing
€ have a discusion on that repoct?

1 LD -6

‘( mployment 4oy

Notifteation of Vacancies)
oW
Mr. Speakes: That is not in this ry-
port. But I think it i» already there
in the items for discussion.

Shri Vajpayee: No. Will it be dis-
cussed during the current session?

Shri Tyagi (Dehra Dun): How many
times will it be discussed?

Mr. Speaker: That is left to Govern-
ment.

Shri Tangamant (Madurai): Instead
of fixing the time at 2§ bours, we may
request the Government to bring it as
¢ Government motion, so that we can
have one full day for the discussion,

My, Speaker: On which item?

Shrimati Renu Chakravartty: About
the Mundhra deal.

Mr, Spesker: In each of the Busi-
ness Advisory Commuttee meetings, &
Government spokesman is also there;
and he is advised ¢o talk to Govern.
ment and then fix it up. It is a Uitle
too early. Let us wait and see Now,
1 shall put the motion to vote

The question is:

“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1959.",

The motion was adopted.

12:18 hra,

EMPLOYMENT EXCHANGES (COM-
PULSORY NOTIFICATION OF
VACANCIES) BILL—contd.

Mr. Spesker: The House will now
take up further consideration of the
following motion moved by Shri

Nanda on the 3rd August 1089,
namely:—

“That the Bill to provide for the

Shri Panigrahl (Puri): How much
time ia Jeft over for this?

Mr, Speaker; About an bour sad a
halt.
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ST T AT, qg A TOAr a7 AT A
Y F &1 i 3w gE 1 gsfEEe
g ®F9 gAT, T AERE ]G,
srefrefadt agr ok ordr & @il T
ax frelifer a0F ¥ w@d &0
w9 T9iie e ifear ¥ wEAETaAT
TErISTS & WifHAT Qigd ag I §
Htr qzdr T foew F1 @@ §
o Fgy §—agiR fors foar 3—
foF qIHEd 0T q 7g Fv agAr fyen
Fraw fEar TAT , AT §I TG T4
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Shri Tangamani (Madurai). Mr
Chairman, generally I am in agree-
ment with the objects of the Em-
ployment Exchanges (Compulsory
Notification of Vacancies) Bill, 1969
and the purpose which was explained
to us yesterday by the hon Manister
1 do not think anyone will have sen-
ous objecuon to the Statement of
Objects and Reasons of this Bill The
hon. Minster himself pointed out that
it 13 based mainly on the Shiva Rao
Commiitee's Report. Now the em-
ploymmtoberequiredmncom-
pulsory besis 1o notify to the employ-
ment exchanges all vacancies other

>
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ment exchanges staff strength retums
at regular intervals.

Although the objects may sound
plausible, I would like to convince
you and the hon. Minister thet unless
the question of unskilled categories is
also included the purpose will not be
effectively served.

I have before me the employment
exchange figures for the period from
1954 to 1939. Going through these I
find that there are a large number
of unskilled workers who are still
kept in the live registers. For the
sake of completeness I would say
that the occupational distribution of
applicants in the live registers” on
April 1950 is as follows:

Industrial supervisory

services . 1
Skilled and semi-skilled

services ..
Clerical services . 3,4820
Fducational services 55,080
Domestic services 49,382
Unskilled services 6.,52,971
Others 58,08

So, on Apr) 1, 1859, the number
of apphcants on the hive registers was
1238988 and out of this unskilled
services alone account for 6,52971.
In other words, nearly 50 per cent of
those who have registered themaelves
and who are seeking employment are
of the unskilled category.

Now, let us look into this Bill.

Clsurc 3 saye

«This Act shall not apply in re-
lation to vacancies,—

(s) in any employment in agpl-
culture (including hortewl~
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ture) in any establishment in
private sector other than

employment as agricultural
or farm machinery opera-
tives;

(b) in any employment in do-
mestic service;

{¢) in any employment the total
duration of which is less than
three months;

(d) in any employment to do un-
skilled office work.”

Unskilled office work is defined in
clause 2 as:

“work done in an establishment
by any of the following categories
of employees, namely:—

¢1) daftri

(2) jemadar, orderly and peon;
(3) dusting man or farash;

(4) bundle or record lifter;

(5) process server;

(6) watchman;

(7) sweeper;

(8) any other employee doing
any routine or unskilled work
which the Central Govern-
ment may, by notification in
the Official Gazette, declare
to be unskilled work.”

I am dealing with this in detail to
show that it is necessary to give more
proteetion to the wunskilled labour
rather than to the semi-skilled and
skilled labour, not that all those peo-
ple who have registered themselves
who are unskilled or semi-skilled or
skilled employees have been provid-
ed with employmznt. That is not the
position. Even then, there is at least
greater chance for them to secure
employment againsi the chance for
these unskilled workers who go out
of the way to get themselves regis-
tered in the various employment ex-
changes.

The hon. Minister made it clear to

®
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us yesterday that ultimately we pro-
pose to have one employment ex-
change in each district. That will
also be able to help us to see what
is the employment potential in that
area, how many people are seeking
employment and to what categories
they belong. If we are going to ex-
clude one big chunk calling them un-
skilled or by saying that Government
can notify certain persons to be un-
skilled, we will not be doing justice
and we will not be serious about pro-
viding employment for this large
army of unemployed persons who
even register themselves with the
employment exchanges. If we say
that no establishment need mention
about vacancies that are available
with them in the unskilled category,
then, what is the purpose in asking
this unskilled labour to go and re-
gister with the employment ex-
change? I am coming to the next
point, namely, the quesfion about
enforcement of the law. There is a
penal provision here that such of
those who do not notify the vacancies
available in the establishments may
be punished with a fine which may
extend to 250 or 500 whenever a pro-
secution is launched. There must be
strict observance of that part: that is
the purpose for which this Bill is
brought. I shall explain briefly how
this is going to work in the case of
public sector. Today the railways
have got a special method of recruit-
ment. The Posts and Telegraphs De-
partment and many other depart-
ments of the Central Government say
that they are not governed by any of
these employment methods. Does
this Bill cover the public sector
including the railways, and other
departments? It says here, in clause
(2)(a):

“appropriate Government”
means—

(1). in relation to—
(a) any establishment of any

railway, major port mine or
K -oil-field, or
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(b) any establishment owned,
controlled or managed by-—
{1) the Central Government or
a8 department of the Cen-
tral Government,.....”

It is vague, On first reading it gives
the impression that it will cover all
the sections of employees....

Shri Tyagl (Dehra Dun): For the
purpase of notification....

Shri Tangamanl: I want a clanfi-
cation as to how far the limited pur-
pose of this Bill will cover those
establishments which will come under
the Central Government. We may
call it public sector: the Railways,
Post and Telegraphs and other Depart-
ments coming directly under the Cen-
tral Government.

About registration, I have recetved
some jnformation that some persons
who have already registered them-
selves with the various employment
exchanges are requested to come
periodically and to renew their apph-
cations. I do not know what is the
direction that is given to these vari-
ous employment exchanges but if that
1 the position, it is a very sad stute
of affairs. When once a particular
person has registered, it 1s the duty
of the employment exchange to pur-
sue or follow him. It should not be
the duty of the person who has re-
gistered to pursue the employment
exchange. If we are only interested
in statistics, it may be a different
thing but if we are interested in help-
ing that particular worker who seeks
employment through the employment
exchange, a different procedure should
be evolved. There are practical diffi-
culties. A worker registers himself
in an employment exchange and goes
to his village ard is awaiting the job
In the meantime he may be looking
after some agricultural work. After
a8 few months, if he is to renew his
vegistration, he has to go again to
the city and go through the emtire

Which clause is the hon. Member re-
ferring to?

Shri Tsngamani: I refer enerally
to the working of the employment ex-
changes—not to any particular clause.
Otherwise, we will not have much
to say aguinst this Bill

When these employment exchanges
were taken over by the State Govern-
ments, several representations were
made to the Central Ministry also as
to how some employees who conti-
nued their services under the State
Government were not given that con-
tinuity of service. Some employees
were retrenched not on the basis of
seniority or the last-come-first-ga
principle. If more employment ex-
changes are going to be opened, then
priority must he given to those em-
ployees who were orginally employed
under the Central Government be-
fore the switch over to the State
Government.

A certain practice which is now
bemg adopted in Kanpur is helping
the 1lliterate workers whether skilled
or semi-skilled in guiding them as to
where to register They have got &
different system-—colour system, Such
a colour system can be adopted in
other places also.

Without developing the point fur-
ther because of lack of time, I would
1ecommend to the Labour Ministry to
go into the question of the various
methods by which control is exercis-
ed on the seamen who are being re-
cruited by the Government and whose
services are being lent to the foreign
shipping companies

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): 1 welcome this Bill.
Some exchanges are doing excellent
work in trving to provide opportuni-
ties of employment to the unemployed
in this country. Figures show that
only ten per cent of the persong re-
gistered in the employment exchanges
are provided with employment. This
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the lack of popularity as
slready stated by some Members But
it the appontments are to be pro-
vided only through these exchanges,
they must be made popular; they
should be established in all the taluk
headquarters Otherwise, if you in-
sist that appointments should be made
only through them, many people do
not know about the existence of such
exchanges In a country like India,
many people are 1lliterate Many
educated unemployed stay at the wvil-
lageas and they find 1t very difficult
to get appointments They do not
know the existence of these exchang-
es and so are not registered in them
That 18 the only reason why only ten
per cent of the people registered are
provided with omployment It 1s
not right to msist at this moment
that appointments shou'd be made
only through the employment ex-
changes Under clause 4(4), an em-
ployer is not oblhiged to appoint those
who are sent by the exchange But
that has not clarified the pusition For
instance, many Scheduled Caste can-
didates who do not know about the
existence of the employment ex-
changes cannot find appointments be-
cause the appomnting authonty nsists
that they should come through the
employment exchanges The Railway
authomties are insising that the
oapplications for class IV posts should
come through the employment ex-
changes When this was brought to
the notice of the Railway Minister,
he retaxed the rules and sent a note
to all the appomnting authorities that
the Scheduled Caste candidates, even
if they come directly and not through
the employment exchanges, should
also be considered along with the
other applicants who come through
the exchanges This must be taken
note of and clause 4(4) should be
retained and not removed as suggest-
ed by Shn Tyag

Many of those who are enlhisted in
the employment exchanges enlist for
a particular vacancy Suppose they
apply for some other vacancy for
which they are not enlisted but for
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which they are suitable, the appoint-
mng authorities do not consider their
applications because they are not re-
gistered for that particular vacancy
Therefore, I submit that there should
be certain  categomes of jobs for
which they should be enhsted I you
publish a note specifying the catego-
ries of jobs in the employment ex-
change, they can enlist themselves
for different categories of jobs That
18 my suggestion

1 do not know if it 1s right to ex-
clude the unskilled jobs from the pur-
view of the exchanges It is these
unskilled people who find 1t difficult
to get jobs Therefore, it 1s better to
include them also

1t 15 said here that vacancies that
ure to be filled through the Pubhe
Service Commussion should not come
under their purview [ want to know
what 1s to be done 1n the case of such
jobs 1n the private sector which are
equivalent to the jobs or vacancies
to be filled by the Service Commis-
sions m the public sector or Govern-
ment departments There i1s no Public
Service Commussion in the private
sector They usually have a selection
committee They also publish vacan-
cies of posts which carry a salary of
Rs 500 or Rs 600 It 1s not clanfied
whether this Bil covers those jobs
n the prnivate sector You have only
said here that the jobs where selec-
tion 18 to be made by the Pubhe
Service Commussion wall not come
under the purview of this Act. But
what about equivalent jobs an the
private sector” By the provision
made 1n this Bill 1t does not mean
that equivalent jobs i the private
sector will not come under the pur-
view of this Act. That means, even
it 1t 13 a big job i1n the private sector
the employers concerned should no-
tify 1t to the employment exchange,
whereas big jobs whuch are to be
filled up through the Public Service
Commussion will not come under the
purview of this Act I think this
poadition has to be clarified by the
Minister
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There ig one more thing. Under the
provisions of this Bill an employer
hus to pay a penalty of Rs, 500 or
more if he does not notify a vacancy
to the employment exchange. 1 want
to know whether it applies to Gov-
ernment officers also, and whether
a Government officer will also be fined
Rs. 500 or more if he does not notify
a vacancy.

Shri Tyagi: Of course Also the
Minister.

8hri L. Achaw Singh (Inner Mani-
pur): Mr. Chairman, this Bill 1s wel-
ecome from warious points of view.
For the first time, the employers have
been compelled to notify their vacan-
cies to the employment exchanges.
Secondly, it also provides that at re-
gular intervals the employers should
submit returns of staff strength to
the employment exchanges. This
procedure will certainly enable the
exchanges to acquire a good deal of
information regarding employment
trends and employment needs. It
will also epable them to give better
advice to the Government, to the
employers as also to the public. It
will also encourage employment seek-
ers to register themselves with the
exchanges. Lastly, it will promote
better planning of training of the
workers and also a better assessment
«af the deficits and surplu<es in res-
pect of employment seekers,

Yesterday, some speakers pointed
out the inadequacy of certain provi-
sions, of this Bill For example, in
clause 2(g) there is reference to a
provision that establishments having
less than 23 workers should not be
compelled or should not be asked
to notify their vacancies to the em-
ployment exchanges. The Factories
Act applies to factoriex and establish-
ments having less than 26 workers I
do not understand why the same pro-
vision of the Fectories Act should not
apply 1n this case also.

Then, there is a provision in clause
3, sub-clause 2(b) that vacancies in
an employment carrying a remuners-
tion of less than Rs. 80 in a month
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should not be notified. I balieve that
this will give a good handie to the
employers to escape the mnﬁm of

this Act, and it will certainly ex-
clude a large number of employment
seekers from the operation of this
Act.

There is another provision i clause
3(1)(d) by which unskilled workers
are also excluded from the operation
of this Act. I believe that a pretty
large number of workers will be ex-
cluded from the operation of the
Act. That is why I would rather like
that these provisions are deleted.

Naturally, we would also say that
the Bill does nout go so0 far. The Shiva
Rao Committee has also dealt ™ with
the reasons as to why the employers
do not find the employment exchang-
es 30 helpful and why they have not
adequately utilised the services offer-
ed by the employment exchanges. For
example, these employment exchangts
do not provide for trade tests. In
Chapter VIII of their report they
have recommended that the employ-
ment exchanges should introduce the
preparation of a pancl of names for
the postg of clerks on the baeis of
teets They have also recommended
that a classification system shculd be
introduced by which there should be
a classification of apnlicants desiring
skilled jobs on the basis of trade
tests We fully endorse tht recom-
mendations of this Committee, and
we feel that this Bill should have
made similar provisions. In that case
we could have easily usked for
another provimon, namely, that
the employers should be compelled to
recruit directly through the employ.
ment exchanges. There should be a
clause providing for compulsory re-
cruitment through these exchanges.
This 13 very much necessary in the
interests of our economy and in the in-
terests of the employers as well as the
employees.

Now, 1 would like tc draw the atten~
tion of the Ministry to certain aspects
of the unemployment Problem,
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Every one knows that the problem of
unemployment is very delicate matter
and it has to be handled very care-
fully. ¥ we have to solve this pro-
blem, we require a very accurate and
scientific data so that we may know
the difficulties and in respect of this
unemployment problem and suggest
remedies. In this connection 1 would
like to draw the attention of the Minis-
try to certain departments of the
Government, certain heads of depart-
ments, who never notify these vacan-
cies to the different employment
exchanges. People are very much dis-
satisfled. 1 have got an instance in
which certain members of the Sche-
duled Castes and Scheduled Tribes
have been asked to go directly to the
heads of these departments for re-
cruitment. This is not very satisfac-
tory because the same defect which
applies to the employment exchanges
also apply to the heads of departments.
In the absence of employment ex-
changes in the rural areas and in sub-
divisional headguarters, the people find
and they are not properly notiflec of
the vacancies that arise. The so-
calied letters are not issued in time.
They feel the same difficulty in the
case of employment exchanges. I have
referred these matters to the Ministry,
and the Ministry has informed me
that “this procedure has been follow.
ed with a view to minimising the in-
convenience and hardship caused to
tribal applications residing in the
hills of Manipur.” I have also been
informed that in fact it affords fair
treatment to all applicants. I cannot
agree with this point of view. 1 feel
that the tribal applicants should re-
gister themselves with the heads of
departments and the employment ex-
changes as well. Otherwise, the
pitcure shown in the live registers of
employment exchanges will be unreal.
and as it is, it also leads to a lot of
confusion,

18 hre. R 41 |
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see that they are made applicable to
the heads of departments and to the
establishments in the public sector.

Lastly, I would like to urge upon
the Ministry to open, as many employ-
ment exchanges in the rural areas and
in the sub-divisional headquarters and
also in the district headquarters, as
possible. The hon. Minister has
already promised to open exchanges in
the district headquarters. I feel that
when the employment exchanges are
opened in the rural areas, the griev.
ances of the tribal people as well as
those of the rural people would be
removed and their ambition also will
be fulfilled.

Shri K. N. Pandey (Hata): I am
very much thankful to you for having
given me an opportunity to expreas
my views on this Bill. Though look-
ing at the face of the Bill it will be
conceded that it is a very simple Bill,
if you look to the following two
points, namely, what was the necessity
to introduce this Bill and secondly,
whether, after having passed this Bill,
the same necessity may be achieved,
then, the Bill becomes very important.

Yesterday, I heard some of the
Members complaining that the employ-
ment exchanges have not fulfilled the
real objectives because of so many
reasons. The most important reason
why the employment exchanges have
not fulfilled the desired results was
that they have been given the work,
namely, only of persuading the cm-
ployers to recruit people, and they
have no force behind them to see that
the recruitment is made through the
employment exchanges. That it why
they have failed to achieve the desir-
ed results.

After this Bil] is passed I want to see
as to what results will be achieved.
The object of the Bill is simply to
notify the vacancies occwring in the
factories. But after having the vacan-
it compulsary for
the employers to choose from smong
those persons who have been notifted?
No. So, there is no use at all _!u
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sumply asking the employers to notify
those vacancies On the other hand,
there seems to be some contradiction
mn this Bill, and I want to draw the
attention of the hon Minister to those
points. In sub-clauses (c) and (d) of
clause 3, 1t is said-

‘“1n any employment the total
duration of which 1s less than
three months,” and

‘“an any employment to do un-
skalled office work”

Now, only “duration” has been men
tioned here The character of employ
ment has not been given What hap-
pens 1n Kanpur, to which reference
was made by Shr: Tangamani? In
Kanpur 25 per cent of the total number
of textile workers are called substi-
tutes, and when the permanent work-
ers are absent, they got chance :n their
places Those vacancies may be tem-
porary, because a worker may be
absent for 10, 15 or 30 davs, and of
those places are not notified there 1s
every hkelihood that the substitutes
may not have chances to work in the
places of the permanent hands This
15 a major difficulty in Kanpur So
instead of this “duration’, if -ou
define what 13 “temporarv’ and
“permament” under this Bill 1t will
be wuseful Unless these word. aie
defined, the purpose of the Bill vil
be defeated Only ‘‘duration” canrt ot
help ‘“Duration” wall creat confusion
and there may bec cases in  Kanpur
where even those persons who vere
previously getting employment in the
places of the permanent workers may
not be able to secure employment 1n
that manner after thic Bill becomes
law ,
Shri A C. Goha (Barasat) This 1s
not only the case i1n Kanpur It pre-
vails 1n other places also It 1s an
evil thing

Shei K. N. Pandey: It may be 1n
other places also I have knowledge
about Kanpur and that is why I am
expressing this aspect about Kanpur

Agother thing is, the wording in sub-
clause (d) It is said “in any em-
ployment to do unskilled office work™
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So far as I have seen, the employ-
ment exchanges have been able to
secure work for not only skilled and
semiakilled workers, but for un~
skilled workers also If that s so,
what was the necessity of putting this
clause here? When the unskilled
workers are already getting work
through the employment exchanges
I feel that if this clause remains thoee
it may create some confusion

The other case that I want to men-~
tion 13 thus Suppose there is a man
who 1s getting Rs 60, he will be called
an unskilled worker according to thus
Bill In some of the cases where the
mimnimum wage has not been fixed,
even the skilled and semi-skilled
workers are gettting less than Rs 60
What will happen to those workers?
In their case, this Bill will create an-
other difficulty In spite of their being
semi skilled or skilled, they will not
be able to get jobs because they are
bemng called unskilled simply because
of this Bill So, I do not think 1t s
necessary to add the clause «ccording
to which a worker who is pettng
Rs 60 per month 13 supposcd to be an
unskilled worker

I can tell you the po :iion in  the
sugar factories The clerks there n
some factories are getting less than
Rs 60 per month Ar« thev unskilled?
If they are unskilled, then they wnll
be deprived of their jobs  because
those places will not be notified. 1
very well understand the purpose of
the hon Minister He does not want
to use force, because the use of foree
so often creates hatred between the
parties But unless force is there, the
parties cannot come together and
peace also cannot be established. If
they know that nothing could be done
even if they violate the law, then they
will not care for the law and you
will not be able to achieve the desired
results So, if some clause is put in,
making provismion for some force be-
hind this Bill, it will be good Laet it
not be used very often but let it he
there
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Dr. M. 8. Aney (Nagpur): Compul-
aian?

Shri K. N. Pandey: Then you will
soe that the Bill will solve the pro-
blem In Kanpur there was a scheme
of decasualisation and the parties dad
settle some of their disputes by mutual
@lscussion as the Government wuas
behind 1t So, unless you put some
toree in this Bill no useful settlement
may be made mn that way if the Bill
s passed without any change

1 want to bring to your notice that
the provisions of the Bill, instead of
creating a good atmosphere to get
more jobs for those who are seeking
employment, may put the workers
aowhere I thunk you will also reahise
this position and I hope that the
Government would try to do some-
thing so that something good may be
done by the introduction of this Bill
and also having passed it

Mr, Chalrman’ I find that there are
a large number of Members who want
%0 speak on this Bill But according
to the time allotment of the Business
Advisory Commuttee, I think we should
be finishing the Bill by half past one
In view of the fact that various other
Members also desire to participate In
the discussion and since it seems to
have developed into certain contro-
wersies, 1 would suggest to the Honse
that we may extend the time by a few
more minutes and allow a few more
Members to participate I will call
the hon Minister round about 1 30
Would that be all right*

Shri Nanda- Yes

Mr Chalrman: 1 shall allow thus
particular reading til 130 Other-
wise, we should have finished by now

Skri 8. M. Banerjoe (Kanpur). Mr
Chairman, I welcome this Bill and I
feel that it is a step forward But as
pointed out by my other friends, it
i quite obvicus that this Bill is not
going to have the degired effect on
e employers either in  the public
stetor or in the private sector [ am
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unable to understand as to why the
unskilled workers who form the bulk
of unemployed people today in the
country have been excluded from the
the purview of this Bill May I
submit for the information of the hon
Minister that out of nearly 12 lakhs,
¢ lakh people, t1e¢ more than 50 per
cent, are unskilled workers What wail
be their fate® Should they be left at
the mercy of the employers? This 1s
a matter which should receive the
consideration of the hon Minister

In all our projects, more than 350
per cent of the workers are unskilled
In the Bhakra dam, about 5000 men
are going to be unemployed very soon
Out of them, nearly 4,000 are un-
skilled. Unless the employment
exchange comes to the rescue of these
people by registering them and iissuing
introduction cards for alternative jobs,
their fate 15 almost sealed and they
will be entirely at the mercy of the
employers

1314 hrs.

[Mz Dzrury-Srraxxs m the Chair)

1 cannot understand why the daftz
orderly, peon, bundle and record hfter
process server, watchman and sweeper
have been excluded In most of the
mercantile offices in Cacutta nearly
50 per cent of the people are doing
the same job of daftries, peons or
orderlies Why should they be debar.
red?> Why should they not be allow-
ed to secure employment through
the employment exchange? I they
are excluded, there will be favountism
and nepotism For the post of an
orderly or peon, the practice is that a
peon is apponted only if he is liked
by the officer concerned and if he can
also work as domestic servant. It is
as true as anything and I hope the
hon Minister and the officials of the
Mimstry know it better than L I
these people come through the employ-
ment exchange, they will be assured
of a minimum wage and some service
conditiony at least. If these categorias
are excluded from the purview of



429 Employment
Ezxchanges

[Shri S. M. Banerjee.}

this Bill, it will be giving an impetus
to favouritism and nepotism.

Regarding the working of the em-
ployment exchange, much has been
saud about bribery etc. I do not deny
that these charges are ‘utteriy
false, but because I was a mem-
ber of the advisory committee
of the employment exchange for
a considersble time, I also realise
the difficulties of the employment
exchange officers. The employment
position in the country is such that it
is difficult for the officers to function
If there is no employment, what 1s
there to be exchanged® A hungry
starving man goes to the exchange and
tries to bribe the clerk or the officer
concerned. So, unless the employment
position changes, corruption cannot be
stopped. 1 know some of the new
emplovment exchange officers with
young blood want to work the ex-
change as honestly as possible So,
let us discuss this entire matter to
see how corruption can be checked
The needy man knows no law, logic
or reasoming which can convince him
If he can get employment fetching
Rs. 30 or Rs. 40 a2 month for at least
six months, he does not mind spend-
mg Rs 100 on bribery So, the rcal
cause is not that these officers are
corruptible, but the needy man tries
to corrupt them just to get two meals
a day. So, there should be an enquiry
into the working of the emplovment
exchanges to see how they are func-
tioning, whether they have served or
defeated our purpose, etc  This is a
matter of dispute which can only be
investigated.

Then, the domestic worker: have
also been left out. The hon Minister
was kind encugh to discuss this matter
in the informal consultative committee
and even in XVII Labour Canference
Where is the harm if the domestic
servant goes to the employment ex-
change? The moment he registers in
the employment exchange, his antece-
dents should be verified bv the
sxchange. Then if he is provided a
Job under somebody. at least that
particular man is assured that he &»
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getting a man whose antecedents have
been verified. By this method we will
have correct statistics about the wark.
mg of domestic servants. I do not
think there is any harm if the domes-
tic servants come through the employ-
ment exchange.

Then, cases of posts to be filled by
promotion will not be covered under
this Bill Take the defence industry
or any other industry where there is
no direct line of promotion. If an in-
dustrial worker wants promotion to
a supervisory, clerical or some other
cadre which is non-industrial, officers
of that particular establishment say,
“We are having fresh recruitment and
so you have to go to the employment
exchange and try your Iluck along
with others coming from the employ-
ment exchange” He cannot be pro.
moted, because there 13 no direct line
of promotion Supposing I am a skil-
led man and there is a post of slore
keeper I want to become a store
keeper to better my future 1 can-
not be pramoted by the employer only
on the ground that there 1s no direct
Iine of promotion It will be taken as
a new appointment and the worker
will have to go to the employment
exchange and get a card for his case to
be considered When he goes to the
employment exchange, the officer
there says, “This 1z a clear case of pro-
motion, you are already employed
somewhere and you want to better
your future We cannot give you any
card "

These are the practical difficulties
experienced by the employees in the
public sector and 1 would request the
hon Minister to consider them. I
welcome this Bill as a whole, but as
the previous speaker poainted out in
regard to the varfous clauses, I would
request the hon Minister to say some-
thing about the points raised by us

18 20 hrs.
[Mn. Srzaxer in the Chair)
Shei U. U, Patll (Dhulia): I agree

with the previous speakers so far @
the question of employment possibili-



@1 Employment

ties of unskilled labour are concerned
This Bill a:ms at assessing the employ-
ment possibilities of only skilled
labour. But, m fact, unskilled
iabourers foim a formidable part of
our job-seekers So far as thcir sta-
tistics are concerned, no definite sta-
tistics have been collected So, 1
would request the Labour Min stry to
avail themselves of the forthcomung
census to collect correct tat.stics, so
far as unskilled labourers are con-
cerned, Along with that, if some
periodical reports are asked for bv the
employment exchanges from the +1il-
lage officers statistics can be kept up-
to-date, as far as unskilled labourers
are concemed.

So far as the present Bill 1s con-
cerned, the very fact that unsk lled
labourers are out of the purview of the
Bill shows that 1t cannot serve muach
usefu]l purpose 1 would submut that
the Bill ought to have provided for
assessing the potentialities of the
ungkilled labour also

As far as the potentialitirs of the
skilled labour are concerned, 1 ask
the Minister what the exact am 1s 1n
brnging forward this Bill> After all,
if you want to assess only the pten-
tialities of the skilled labour in the
cities then the present exchangus and
the labour officers can very well assess
it. Sub-clause (4) of clause 4 excludes
the possibility of gwving employment,
or mntroducing the elemcn . « ympul-
sion In giving emplovment, to the job-
seekers So, even without thus Bill, it
was possible even before to asscss the
employment possitilities n urban
areas, because mn a city having a popu-
Iation of one lakh, the emplovment
exchange can well collect the data as
to what are the establishments employ-
ing 25 persons. So, my submis.ion is
that it could have been possible even
under the present circumstances to
collect the data, so far as employment
possibilities of skilled labour are con-
cemed.

1328 hrs
{Mx. Darovr-Brsaxan in the Chair]
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Now, by the mtroduction of the Bill,
st might happen that those establish-
ments which are now running with a
staff of 25 persuns might manage to
see that thewr concerns do not expand
at all, because they might th nk that
having ntroduced this compulsory
notification of vacancies, in course of
time we may also introduce the cle-
ment of compulsion so far as employ-
ment 1s concerned So, my submission
1s that by passing thuis B1ll the only
thing that will happen s that there
will be no expansion on the part of
those cs ablishments 1n the private
sector which employ now less than 25
persons Therefore, I would submit
that this aspect must be {aken into
consideration

The Bill, as 1t 15 at present worded,
does nnt introduce any degree of com-
pulsion, <o far as employment 18 (on-
cerned The onlv thing that 1s
achicved bv the Bill 1¢ that the Gov-
ernment will be having a complete
assessment, regarding employment
possibilities for the skilled labour.
My submssian 1s that even with-
out the passing of this Bill, the
employment exchanges and the
labour officers can well collect the data
The difficul'y wall arise only so far as
bigger cities hke Bombay and Calcutta
are concerned Even 'n those cases, if
a Uttle attention 1s paid by the Gov-
ernment, nformation about the
employment potential for skilled
labour can be obtamed. So, I do not
find any purpose in passing this Bill
So far as sceking information sbout
the employment poss bihties 135 con-
cerned, as I have sawd, it could have
bren done even without passing Uus
Bill The only result of passing this
Bill will be that there will be more
work m the employment exchonges.
That is all what I have got to say

Mr, Deputy-Speaker: 1 would be
calling the hon Mnister at 130 p.m

Shri Prabhat Xar (Hooghly): So far
as the Bill 13 concerned, we welcome
the purpose for which the Bill is being
introduced. But the provision, as 1t j»
laid down in the Bill, I am afraid doas
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not serve the purpose. It has alresdy
been pointed out that the only obl'ga-
tion now, 30 far as employees are con-
cerned, in the private sector as well
as the public sector, is to notify the
vacancies, There is no assurance that
all those posts will have to be fllled in
through the employment exchanges.
Now, pure and simple notification of
the vacancies will not serve the pur-
pose save and except inclusion of more
names in the register of the employ-
ment exchanges.

Secondly, this Bill precludes notifi-
cation of vacancies in an employment
which carries a remuneration of less
than Rs. 60 a month. Knowing as we
do the rate of wages paid in different
industries, and also in the Central
Government, the employment which
carriés less than Rs. 60 a month as
remuneration will be overwhelming in
number. For all those vacancies, no
notification will be necessary. That
means that more than 80 per cent. of
the vacancies in different industries
and establishments will not have to be
notified. As a result, for a ranajority
of the vacancics, no notification will
be required.

Then, it excludes unskilled office
work. Today we know that in any
establishment roughly about 33 to 40
per cent. of the staff belongs to unskill-
ed office work category. This Rill dues
not apply to them. For them, no noti-
fication will be necessary. Therefore,
even on an establishment which comes
under the purview of the Bill for 40
per cent. of the employees, no notifica-
tion will be necessary.

Although the purpose of ihis Bill is
to see that employment is procured
through employment exchanges, the
net result of the provisions included
in the Bill will be to exclude a
majority of workers from the purview
of this Bill, because only for some jobs
notification will be necessary. A
majority of work which either carries
« remumerstion of less than Rs. 60 a
month or which, as it is enumerated in
clause 3(c), is one the total duration
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of which is less than three months or
is unskilled office work, is outsids the
purview of this Bill and 30 no notifi-
cation is necessary in those cases.

So, my submission is that the pur-
pose for which the hon. Labour Min-
ister has brought forward this Bill will
be frustrated because of the inclusion
of this provision. It has already been
pointed out by most of the members
who have spoken. So, I would tcll the
hon. Labour Minister that since the
purpose for which he wants the Bill to

" be passed is being frustrated because of

the inclusion of this provision he him-
self should make amendments in the
Bill so that the majority of the
employment today can be procured
through the employment exchanges. In
that case, the Government will also be
in a position to know whether the pur-
pose for which employment exchanges
have been established has been pro-
perly served and whether they are
providing jobs to the people. Also,
they can get proper statistics about the
unemployment in the country.

I would request the hon. Labour
Minister to consider the various view
points which have been expressed in
this House by various sections of the
Members.

13.30 hre.

8Shri Nanda: Mr. Deput-Spesker,
Sir, the central provision of this pro-
posed legislation is contained in clause
4 which seeks to impose an obligation
on the employers to notify vacancies
to employment exchanges. Naturally
therefore, discussion revolved round
this provision. I gather that pract-
cally all the speakers, who spoke oo
this Bill, expressed themselves in
favour of extending the compulsion
feature beyond notification of vacan-
cies, that is, to recruitment also. I
said practically because I have in mind
my hon. friend, Shri Tyagi, who, a¢
the first speaker on this BN, started
with some kind of an oppos‘tion to
this provision regarding compulsion in
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the matter of notification of vacancies.
But as he proceeded on and when he
ctoncluded I was not quite sure whe-
ther he had only made it as an intro-
duction in order to emphasise that
that was not enough and that there
should be compulsion regarding
recruitment also. I say so because hc
ultimately pleaded for the unemployea
person who goes on in search of jobs
from place to place and becomes frus-
trated because without employment he
has to spend his energy wastefully,
without any kind of result and 1t 1s
our obligation to come to his rescue,
and do something in anticipation of
even his coming to us, that 15, we
should go out and extend a helping
hand to him That was the ide«

He also said that the employers
have naturally a bias m favour of their
kith and kin and friends and all that
and, therefore, people may not have a
good chance simply on the ground of
their ments Therefore, I think that
even he really was not very much
against the provision of compulsion
but to the degree to which 1t goes
But really he was asking for a moie
vigorous implementation of this
measure.

He also made the point in the verv
beginning that we should not go on
multiplying measures and taking upon
ourselves new tasks and that things
which we have on our hands should
be done well 1 agree with him. This
proposal 13 exactly of that type We
have the employment exchanges We
are incurring expenditure on the
employment exchanges. We have the
staff. We have all those facilities
created in order that they may be used
adequately and properly whicn are not
bewing used. Therefore, thiz is a step
in the direction of a fuller use of a
maechinery already created. It does
not go out in any new direction. That
is one point with which I agree so
far as the purpose is concerned, but I
also further add that in this case the
deduction will be in favour of the
measure that is being put forward
rather than against it
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Why do we not go further than what
we propose to do? We are being urged
from all sides of the House that com-
pulsion should extend to recruitment
also My answer is—and that is the
most wmportant part of the answer—
that we are proceeding on the basis
of the recommendations of & commttee
which made a report and which was
a unammous report

An Hon. Member: Not unamimous.

Shri Nanda: Well, 1t was nearly
unanimous At any rate, if there was
any d:ssent i1t was not regarding this
pomt So, so far as this feature is
concerned those who applied their
minds to the subject, examined every
aspect of 1t and heard so many people,
came to this conclusion that the time
has not come and that at any rate for
the present there should be no com-
pulsion regarding recruitment,

Shri Tyagl: But did they make any
recommendation to the effect that there
should be no compulsion even on the
public sector which actually obtains
today by your orders”?

Shri Nanda: I am coming to that 1
shall come to that. They were in
favour of starting with this feature 1in
the public sector That 1s perfectly
true Without waiing for this Bill
that recommendation has been carried
vut to an extent and is being pro-
gressively adopted. The questien is,
“Well, you may have certain consi-
derations about the private rector not
being brought under this compuision,
but what 18 1t that prevents you from
bringing the public sector under this
obligation®” 1 thought of @wing the
answer later on but I might give it
straightaway The answer 1s that so
far as the public sector 1s concemed,
as I have said, that i1dea had hwen
accepted even before we brought on
this legislation I have got a whole
list of States and of various depart-
ments of the Government that have
accepted that pasition. We are going
forward in that direction in the Cen~
tral Government by directives as the
hon. Member wanted to know. Regard-
ing the States, I have got a list of all



Employment
437 T

[Shr: Nands )
the States and I find that many of
them have agreed. I think that to the
extent 1t remamns further to be imple~
mented we will be able to succeed

Shri Tyagi: The exemption sought m
this section does not mean jomg back
from what you have done by means of
circulars

Shri Nanda: Not at all I can say
very clearly and categorically that we
will be pressing on so far as every
part of Government carries out this
requirement

Now, regarding the private sector, 1
said that here i1s a report that is the
mamn answer But there 13 another
answer also We have to consider our
capacity to undertake certain duties
ourselves This 18 simply asking the
employers to notify vacancies without
compelling them to choose out of them
It 1s a verv very limited obligation
It they do not find those people to
their taste they can get anybody clse
but when you say that they must
choose out of them, the responsibility
on our system becomes very much
bigger and we will have 'o be very
much more careful We have to sce
that before we take upon ourselves thic
kind of a very big responsibility we
take steps which will ensure that we
can, if at all it becomes necessary
carry that duty properly and discharge
that responsibility adequatelv

Then there 1s another thing As
bon Members asked me, is the purpose
bemng served” 1 will have to answer
that regarding coverage slso but here
too the purpose will be served not by
compulsion but by other means My
approach to all these matter. regard-
mng workers and regarding employer
employec relations 13 the mmnimum of
compulsion I have not heen dis-
appointed in this approach I have
found—and 1 may here, on the floor
of this House, pay a tribule to all
sides, that is, all sections of employers,
all sections of workers and all States—
that a number of new things, new
departures, innovations and new ideas
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have been accepted by aill these sec-
tions voluntarily, that things which
might have taken years have been
done and where by law we would not
have been able to get very significant
results I find that by persuar on, we
are getting those results and better
results ‘Thercfore, having ereated a
kind of a position, I do not say “pur~
chase the wares in this shop”" whether
they are good or bad, I only leave it
to the man who comes, and I see that
1 serve him properly. That is the
kind of arrangement that iy bemg
made

I may add further that though it is
voluntary, there 13 some kind of a
moral] compulsion comung 1n  As long
as he does not have my names, I do
not know whom he has rhosen, and
whether he has chosen well or not.
The moment he notifies I come .
Without compelling him, 1 can say, *“1
submitted five names, and you have
chosen not a person from out of the
five but a sixth man' Today, tomor
row, everyday he does that Then we
can sce has he really heen able to
secure a person better than those we
have submitted or is there some¢ other
clement at work”

Thigs will have 4 considerable morcl
force 1n that they cannot ignore the
requirements of applying ceitain
standards Thev cannot go beyond the
hist we submit and choose people who
are below those standards who are
sub standard, who in qualty,
«xperience and in other ways ate
inferior to those submitted by us It
may not be apparent where the differ-
ence 13 ten per cent. but it will be
obvious where the difference s Afty
per cent and the person selected is not
half as good as the other person The
1csults are secured by these means

1 was told, "Why have this compul-
sion of notification® If you only want
statistics, you can get statistics” It
is clear that it 18 not for statistics that
we are wanting 1t, It is for some real,
practical object 10 be secured through
these provisions.
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Now, the other question—1f I need at
all go back to 1t—was, “why not omit
this compulsion altogether”™ Well,
8ir, 1 have answered it partially, but
1 may add to that, because the hon
Member Shn Tyaga asked, “Why
should you have to do this* People
would come to you if you make your
srrangements more attractive It may
be that there is something deficient on
your side, on the side of the employ
ment exchanges” This idea, this
doubt, this question that 1s 1aised
would be quite relevant if I were com-
pelling that person to choose from here
Then the questions whether I am
offering good persons or not, whether
I am answering his demands in good
time, quickly, or not, all these things
will come in, speed, qualty and ali
that. But if 3t 15 only a que.tion of
Just telling me what people he wantg,
there the quality of my work does not
really matter—whether there wus coar-
ruption, whether some pcoplc got
through the registration bv paying
something, etc That will only aflect
my populanty from the point of view
of the job-seeker, not of the employ~:
So, that does not apply in this easc

Then, why 18 1t that these employers
have not been coming to us®* I thank
hon Members themselves answered
this Because, whether 1t 1s a good
employer or an employer not so good,
everybody wants to be free, free from
any kind of restrictions If he 1s free,
even a good employer thinks “why
should I ask somebody else*” 1If he
18 pot so good, he will not allow any-
body to look into what he 1v doing
It 18 these considerations \which come
in rather than the question of the way
n which our exchanges are worked 1
will come to it soon, as to what s
happening to the exchanges, whether
all 18 well with them or whether there
are defects and whether some mprove-
ments have to be made—! will come
to that—but that 15 not relevant in ths
case

Now Sir, the question of delay has
bemretaudto.utowhyweput
this report into cold storage for so
ftany years and we are coming after
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a long time I answered it partally
I will just say a little more about it
We should not have done it tll we
were prepared for it How can we ask
everybody to come to us when the
number of exchanges that we have 1s
very himited” We have been able to
expand the number of exchanges from
125 to 231 meanwhile Therefore,
unless we have the facilities available
in many places where they are requir-
ed, we should not have taken this step
That was one reason

Another was that in pursuance of
the recommendations of the Comnutice
we had taken a very big step, and that
was the transfer of the service to the
States That transfer involved many
changes It required reorganisation,
and I may say that along with other
changes which took place in the coun
try, these things took time to settle
down, and even now there are some
States which are just coming uvon
their feet And so the time was not
ripe for this fresh measure There-~
fore, we had to change, and we have
tested these new arrangements through
these years and at last for this much
we are ready now

This may also be the answer to some
other question which was raised, name-
ly. “Whv don't we need more and why
do we not want to extend the opera-
tions beyond what we have chosen to
do®” That 1s the question of coverage
and also our preparedness to have
more extended obligations than what
we have indicated 1in this proposed
legislation The question of coverage
came up for considerable cnnucism and
questions were raised, very naturally
They asked, “Why are you excluding
large classes of people who possibly
deserve vour help and astistance even
more than the others*”

There, let us apply our munds to the
basis of the working of these ex-
changes, the basis of the submissions.
So far as the emplovment exchanges
are concerned, 1t 15 not simply a ques-
tion of having a person and shoving
him on to some employer But
various other devices have been in-
troduced-—trade testing, testing of the
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skills of the persons, putting them
under proper groups and oategories in
order to match the demand. This
thing is the real job; this is also the
real requirement of the employer.

There are certain jobs where the
employer can pick up the persons any-
where and get their services also.
There is. neither that element of
applying the skills, the special tech-
niques, in the case of selection for
submission—they do not arise—, and
on the other side, in the case of the
employer the bias does not arise. Be-
cause the bias does not arise in the
oase of the large number of unskilled
warkers. Bug whare there gxe wpecial
salaries, higher salaries, where people
have to come on the ground of certain
gqualifications, it is there that it occurs
Therefore, this is one answer, that is,
not including them does not defeat
the objects. Because, as I indicated,
though those objects do embrace the
unskilled worker—we are doing
that—, it is not as if we do not in-
clude those under this compulsion we
will not be rendering that service,
because it 1s being rendered now also
and there is no special incentive on
the part of the employer to withhold
those people and there is no special
service that we render in the matter
of the unskilled workers. But I msy
add that we are putting on the em-
ployer a new kind of obligation
They will have to prepare charts,
returns. [ thought, let us make it as
little irksome as possible. That por-
tion of the work which is not of that
character, as I have explained, we
may keep out at any rate, for the pre-
sent. Let us see. It may be that
even without putting that in this Bill
as a matter of compulsion, we can in
the returns, forms, ete., provide for
that, If they choose they can send.
Let them at least feel that their job

to
the rest of it done than simply filling
I do not think I will have
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gove far in achieving the results that
1 seek,

This general explanation applies to
a Dumber of specific points yaised
about unskilled office workers, people
with less than Rs. 80. This is the
general position and I have explained
it- 1 think it will aatisty.

Regarding domestic servants, who
18 the employer on whom I have to
use this legislation that he must notity
tp the exchanges the vacancies and if
ne does not do so, there will be penalty
of Rs. 500 and Rs. 2507 I do not
think domestic service comes in al-
though I have got every sympathy
with the domestic workers. We have
considered their case in the Indian
vabour Conference. We are going to
think of various ways to help them.
1his is not the way, at any rate,
which will be of any use to them.

A question about statistics was
vaised, about numbers. If you do not
include a certain category or a cer-
tain class of establfshments, statistics
will suffer. I think these returns and
potification of vacamcies are different
ghings. The returns, forms will be
different Therefore, it 1s not neces-
sary that because of this limitation

pere, the quality of the statistics
ghould at all suffer,
Shri K. N. Pandey: May I know

what 1s your reply about Rs, 60?

Shri Nanda: I have tried to answer
10 the extent I have been able to
understand. So far as many of the
¢stablishments with which we have to
deal, are concerned, really, the num.
per, that is, those persons who are
getting less than Rs. 60 will not be in
the kinds of occupation which the
pon. Member has in mind, textile or
other industries. I said, regarding
those considerations, the utility is not
¢he same as it is in the other case.
The returns will havk to "he muth
more elaborate; it not elaborste, ot
sny rate, they will impose =« great



deal more of labour. 1 wanted to
limit the operation at the moment to
that part of the work which has a
greater significance and value, Not
that the importance ofthe job for
thet person is less. He is not under
the same disadvantage in getting
selection as would be in the other
cases. That is mainly with regard to
the question of coverage and the
question of compulsion, that is, mat-
ters bearing on the provisions In the
Bill,

There was one more point about the
Government not taking persons who
do not apply through the exchanges
for promotion when there is no line
of promotion created there. These
are matters which we can deal with
and attend to through admunistrative
arrangements and orders.

1 come to the general question about
the operation of the employment ex-
changes, which is a very important
matter: how they have been faring
after the transfer. The Committee
expected that they will improve in
course of time and that they will
function better than before because of
the dinterest that the States would
take. To a certain extent, I think,
the actual facts are bearing that out.
But, it takes time” The quality is not
even throughout. It may be uneven.
But, the evidenoe which the report
has placed before the Central Gov-
ernment is adequate for the purpose
of keeping a watch, supervision and
guidance regarding the working. At
any rate, on matters of policy, all
general directions are in the hands of
the Central Government. Also vari-
ous other functions. The function of
supervision, guidance, inspection, etc.,
is being carried out. We are getting
reports,. We were asked as to
whether there are reports. Yes; re-
ports are coming from the States.

Shri A, C. Guba: Have theré been
any ceses when the State Govern.
ments have resented too much super-
vision and guidsnce from the Central
Government?
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Shri Nanda: They resent in a num-
ber of places, a number of times, to
a number of things. If we find that
we are going ahead and if 80 per cent
of the States come in, we persuade
the others also. Therefore, there aiso
the process has to be carried on. It
is not just a steam-roller kind of
thing.

Shri Tyagl: No compulsion.

Shri Nanda: Ultimately, it is a
question of a little waiting, a little
patience.

Shri A C. Guha: You give 60 per
cent. of the expenditure, but have no
supervision.

8hri Nanda: Whether you give 60
per cent. or they get it in some other
way, it is the same thing. The only
thing is which way will enable us to
get better results.

About their working, this annual
report has a section about 20 pages
devoted to employment exchanges.
No change has been made regarding
the report. That was the kind of re-
port which we were giving before
also Do I say that everything is all
right about employment exchanges?
No. I do not. I have tried, I have
looked into their working myself,
talked to the officers, sat for hours,
seen the people, seen their difficulties
about accormmodation, etc., and intro-
duced some new ideas also. My
general impression is that earnest
efforts are being made to improve
them. Is there corruption? 1 can-
not vouchsafe that nobody has paid
anything at all. I can say this. There
1s no evidence of any such volume of
corruption that it will make it in any
special category that there is a place
where it is on a large scale. Fur-
ther, regarding such opportunities and
occasions for corruption as existed,
we have taken many steps to reduce
them, that is, submission. There it is
that a chance of a person squeezing
something comes in. They are being
regulated. There are Committees and
sub-committees. There are none
officials. Not officers alone are there.
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There are checks made afterwards
also. The principles on which sub-
raissions are made are being evolved
and it would not be easy now for a
person to extract bribes for that. Yet,
human ingenuity 13 such that one can-
not say that even when there seems
to be no loophole, one cannot make
one or find one

Just while 1 am speaking, I am
thunkung of this Somebody asked me
about enquiry Of course, we have
had an elaborate enquiry That may
not be necessary  Since we are ex.
tending our functions, I am thinking,
why not have some kind of enquiry
as to how things are going on About
this particular aspect, Shr: Tyag
said, 1f I asked the people who have
been able to obtain empioyment
through the exchanges, they may be
able to tell me whether they have
paid I am prepared to undertake an
enquiry In two ways First, 1if any
hon Member knows anybody who
has done 1t, it may be brought to m»
notice. Secondly, I can make a
sample check from the pecople who
have obtained employment ask them
just to send a questionnaire to me 1
will tell them, do not sign your name
so that you may not get into any kind
of trouble Let us have information
I am prepared to do that

Shri Tyagi: A very good idea

Shri Nanda: These are people who
have obtained employment. Similar-
ly, regarding people who have failed
1o obtain jobs, 1 shall try to find whe-
ther they had any difficulties, whether
they cams up against any lack of
sympathy

Shri P, K. Dee (Kalahandi) The
Rourkela Committee appointed by the
Orissa Government has given a
detailed report regarding the various
irregularities in the employment ex-
change at Rourkela.
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Shri Nanda: I have got that, | have
seen that, that should certainly be
taken into consideration alsv.

I was going to say something sbout
what the hon Member has brougnt
to our attention, Rourkela and other
establishments The situation was not
Just on the hines that we wart t0 have
now, but it has been agreed that all
those plants, all those establishments,
will conduct their recruitment on the
lines which we have now laid down.
There ailso, 1 believe, already that
change has taken place

Shri A C Guba: That means not
only notification, but also repruit-
ment

Shri Nanda: Yes. So far as Gov-
ernment establishments are concern-
ed, there will be not only noufication
but 1ecruitment also That should be
there There 1s no reason for them at
any rate to go outside hecause we can
control them

Shri Tyagi: Then, why are you
exempting them 1n this Bili’

Shri Nanda: The thing 1 that the
rigidity of the law may sometimes
make functioning difficult, and we
may have to send them to jail—not
to jail, 1n any case, therc are fines
ctc  We thought it was not necessary,
we have departmental powers

Shri Tyagi: So long as the ability s
there, 1t 1s all right

Shri Nanda: The real thing is about
the popularity of these exchanges, as
was pointed out by an hon Member
The real thing 1s not that he has to
pay a little, that is possible in some
cases, but he does not get the job
early enough He hss to wait very
long, and sometimes does not get 1t
at all  That 1s the real difficulty. To
some extent thus will be improved be-
cause when people know that all the
employers are going to send their ge-
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quirements, that we are going to for-
ward their names to them, many more
people will make use of it, and many
more people will stand a Dbetter
chance, and therefore there will be a
quantitative as well as qualitative im-
provement in this matter

A question was asked about the
permanence of services and staff
That, 1n principle, has been accepted
by all. According to their financial
condition they are making a certain
proportion of the staff permanent
Some have made 60 per cent perma-
nent.

Shri A C. Guha: All the States
have not implemented that

Shri Nanda: They have accepted
the principle, and we shall ask them
about the implementation

About advisory committees yes, wt
have advisory commitiees everywherc
practically

Shri A C Gubha: In all the States”

Shri Nanda. In all the States except
perhaps UP  One Siate has not got
it yet, but all the others have It
contains non-officials also

Shri M. C. Jain (Kaithal)
Punjab at least

Shri Prabbat Kar: Yuu now say
that an establishment in the private
sector will mean an establishment
which 1s not 1n the public sector
You are aware that in Jamshedpur
there 15 alreadvy an employment ex-
change of the Tatas What will
happen to that” Because that will be
2 panallel employment exchange,
what will happen to that after the
passing of this Bill”

Shri Nanda: That 1s a matter for
their wmnternal! facilfty They may
have an employment exchange for
their own purpos¢ What 1v the
meaning of an employment exchange
for one establishment?

Shri Prabhat Xar: Previously there
was no obhigation on the pait of an

Not 1n
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employer in the private sector to re-
port vacancies to the employment
exchange Now you are making it
compulsory under the Bill But
what exactly will be the position of
Tatas because they have got their
own employment exchange®
Shri Nanda: That will not matter

They will have to report to the
system

Now 1 have to close because it s
a little more than half an hour, and
that was the time that 1 asked for
There are certain amendments and I
do not believe, in view of the ex-
planations that 1 have given, they
need be taken up

Mr Deputy-Speaker: The question

1S

That the Bill to provide for
the compulsory notification of
vacancies to employment ex.
changes bt taken into considera-
tion’

The motwom was adopted
Mr Deputy-Speaker: Now we take
up the Bill clause by clause May
1 know if the amendments are going
to be moved now after this speech?

Shrl P. K. Deo: [ think so
Clause 2 — (Dcfinitions)

Mr Deputy-Speaker: Are there any
amendments”

The questions 1

Shri A C. Guba: I think there 15 an
amendment of mune to clause 3

Mr Deputy-Speaker: I callied for it
It there 1s one, the hon Member
should stand up and say

Shri A. C Guba: It reads
Page 3, hine 7,—

for ‘“iwenty-five"” subshitute
“fifty (excluding unsilled office
work)”

I think the number 25 should at
least exclude unskilled labour. Of
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unskilled lasbour is to be excluded

from the purview of this Bill, the
number shouid be .....

Shri Nanda: There is no mention of
unskilled labour in the Bill.

Shri A. C. Guha: There is definition
of ‘“unskilled office work”. Ths
number 25 will also include those who
are engaged in unskilled office work
That category should be excluded
from this number,

Shri Nanda: Unskilled office workers
in a plant employmng 25 employers
wnil not be many In any case, what
will be the harm if 1t 1s 20 rather
than 25 When you exclude them
why should there be any discrimina-
tion?

Mr, Deputy-Speaker: It 15 not mov-
ed I suppose

The question 1s:

“That clause 2 stand part of the
Bill"

The motion was adopted
Clause 2 was added to the Bill.

Clanse 3 —(Act not to apply n re-
lation to certain vacanc.cs)

The Deputy Minister of Labour
(Shri Abid All): I beg to move

Page 3, after line 31, insert—

“(e) 1n any employment con-
nected with the staff of Parha-
ment

The reason is that parliamentary re-
cords are not open to inspection, and
therefore the intention is to exclude
Parliament Secretariat from this
Bill

Mr. Deputy-Speaker: Lest it should
be masunderstood, I should waake it
clear that the hon Speaker 15 not
averse to notifying all the vacancies
that occur here to the employment
exchanges, but it would be desirable
1 suppose that it should be done by &
convention rather than by law and
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compulgion. So, I make this
anpouncement that in future when-
ever vacancies are there, they would
be notified to the employment ex-
changes for the sake of recosds ot
preparing statistics. That would be
done, as that is also the main objec-
tive I welcome this amendment and
then it is for the Parliament Mem-
bers now to decide what to do with it.
I put this amendment to the vote of
the House

Shri Tangamani: After what you
have stated, it 1s very difficult for us
to reject it
Mr. Deputy-Speaker: The question
18*

Page 3, after ine 31, insert—

“(e) in any employment con-
nected with the staff of Parlia-
ment”

The motion was adopted.

Mr. Deputy-Speaker: The question
188

“That clause 3, as amended,
stand part of the Bill”

The motion was adopted.

Clause 3 as amended, was added to
the Bill

Clause 4 —(Notfication of vacancres
to employment exchanges)

Mr. Deputy-Speaker: Any amend-
ments®

The question is.

Shri A. C. Guha: I have

Mr. Depaty-Speaker: I was waiting
for im 1 put 1t and he did not stand
up

Shri A. C. Guha: I have beea stand-
mg

I would suggest that the hon
Mimister, under the rule-making
power, may give some directions that
the employment exchange, as far as
possible, should be within the Stste in
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ment is situated. Otherwise, 1t would
create difficulties for the residents of
that particular State I do not want
to press the amendment My amend-
ment is that the employment exchange
be within the State, but you can do
it under the rule-making power by
asking the Central Government in the
case of the public sector, and the ap-
propriate State Government in the
case of the private sector, to see that
sy far as possible the employment ex-
changes are within the State 1n which
the particular industrial unit s
mtuated

Shri Nanda: I did not quite follow

Mr. Deputy-Speaker: Then that can
be discussed afterwards For my
purpose 1t 1s enough that he does not
press it

Shri A. C Guha* For iy purpose
1t 1s not enough

Mr. Deputy-Speaker: When he says
he is not going to press the amend-
ment, he can talk about the rules and
anything that 18 to be contained in
them even afterwards. after this
clause 15 passed He does not press
1%, therefore I need not wait

Shri A. C. Guha: I hope the hon
Minister will agree to the amendment
because 1t 1s only an enabling clause
In certain cases, where the Govern-
ment may feel so, they may insist on
this And according to the recom-
mendation of the committee also. for
the present, they do not ask for com-
pulsory recruitment through the em-
ployment exchanges But they said
‘for the present’ Five Years have
elapsed since then, and I think Gov-
ernment should now take this enabl-
ing authonity Thus 1s just an enabl-
ing provision, by which Government
may five directions to certain cate-
gories of employers that they should
make the recruitment through the
employment exchanges

I do not Lke to press the amend-
ment, unless the Minister Is agreeable
to thia or can find out some way to
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give effect to the object of this amend-
ment

Shei Namda: The Minister 15 not
agreeable But I may add further
that thus will change the character of
the Bill That introduces a new kind
of compulsion which has not even
been visualised, and, therefore, 1 do

not think 1t 1s proper to introduce 1t
now

Mr. Deputy-Speaker: I think T can
now put the clause to the vote of the
House

The question 15

‘“That clause 4 stand part of the
BilL”

* The motion was adopted.
Clause 4 was added to the Bill

Clauses 5 to 10 were added to the
Bl

Clause 1 -(Short Title, extent and
commencement)

Shri P. K Deo- It 1s high time that
we should consider India as an in.
tegral whole now If we have a pro-
vision like this, namely ‘It extends to
the whole of India except the State
of Jammu and Kashmu', in our
statute-book, I think 1t 18 stinking;
and it 1s high time that st should be
deleted 1 press that the followmng
amendment of mine may be put to the
vote of the House, namely—

Page 1, lines 5 and 6,

omit ‘“except the State of
Jammu and Kashmur”

Mr Deputy-Speaker: Has the hon
Minister anything to say about the ex-
clumion of Jainmu and Kashmir?

Shri Nanda: It 15 not for me to say
anything It 1s a general method
here, and it anses out of the Consti-
tution, I suppose It 13 a point aris-
ing out of the Constitution

Shri Naushir Bharucha (East
Khandesh). The amendment 13 out of
order
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Mr. Deputy-Spesker: I supposs the
hon. Member does not press it

The question is:

“That clause 1 stand part of the
BilL",

The motion was adopted.
Clause | was added to the Bill.

The Enacting Formula and the long
Title were added to the Bull

Shri Nanda: 1 beg to move:

“That the Bill, as amended. be
passed”.

Mr. Deputy-Speaker: Motion moved:

*“That the Bill, as amended, bp
passed.”.

Shri Supakar (Sambalpur): May I
put one question? You made certain
observations regarding the Lok Sabhe
itself. Am I to understand that when-
ever there is a vacancy in this Hous:
also, the Speaker will notify to the
employment exchange?

Mr. Deputy-Speaker; We are nol
-employed by anybody, I supposc
Here, we are talking of the employees
and the employers. The hon Mem
ber should not feel like that, as 1f he
was a servant of somebody

Shri Braj Raj Singh (Firozabad)
‘We are servants of the people

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed"”.

The motion was adopted

1415 hrs,

INDIAN ELECTRICITY (AMEND-
MENT) BILL

Mr. Deputy-Speaker: The House

will now take up the Indian Electn.
<city (Amendment) Bill, as peported by
the Joint Committee,

AUGUST 4, 1580
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Shrl Panigriki (Puri): What is the
time aliotted for this?

Mr. Deputy-Speaker: The chit
before me indicates that it is 5 houts
50 minutes.

The Minister of Irrigation and
Power (Hafis Mohammag Ihrakim): [
beg to move:

“That the Bill further to amend
the Indian Electricity Act, 1910, as
reported by the Joint Committee,
be taken into consideration”.

At the outset, I thank the Chairman
of the Joint Committee.—that is, you,
Sir,—who conducted the proceedings
in an excellent manner maintaining
cordiality and harmony and getting
the business through within a reason-
able time through his guidance ¢
also thank the hon Members of the
Joint Committee who devoted their
time, took keen interest and tried to
improve the Bill in so many respects
according to their light.

As far as thig Bill 1s concerned, 1
propose to explain something about its
background, in order that the real
import and the meaning and effect of
the amendments included n the Bill,
and particulaily, in the report of the
Joint Committee, may be very well
understood That background lies in
the expansion or development which
has taken place from 1910 up to this
time That expansion may be viewed
through the figures which I shall pre-
sently place before this House; and
these are just a few These will
onable hon Members to have a full
idea as to how far India has advanced
in the matter of electricity.

In the year 1910, India had only 15
stcam plants, one o1l plant, and 18
hydro-plants The total was 81; and
the installed capacity of all these was
31,000 kw As against that, in the
year 1957, India had 1,587 steam plants,
328 o1l plants and 1,081 hydro-plants.
The total comes to 2,986. The installed
capacity of these is 28,86,000 k.w. That
makes a lot of difference, that is, this
expansion makes a lot of Adifference,
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‘and gives rise to 50 many new needs
and considerations which could not
find a place in the Act of 1910.

Therefore, certain principles were
evolved, looking to the conditions pre-
vailing at the present time in the
country, on the basis of which this
law might have been evolved. In
order to remind the hon. Members, I
might read out those principles here,
because we have to remember them
at the time of considering the amend-
ments which we shall be doing some
time later.

One of the principles on the basis of
which this Bill was prepared was to
make available to the consumers serv-
ed by Government departments the
same facilities as are enjoyed by con-
sumers served by private licensees.
As far as the law is concerned, so far,
the position has been that certain lia-
bilities and duties are cast by law on
the licensees who supply electricity;
but at present Government, to the
extent of a bit less than half, are
providing electricity and dealing with
the consumers. Therefore, it was con-
sidered necessary that Government
should also be placed under an obli-
gation in respect of those matters in
respect of which the law obliges the
licensees to provide certain facilities
to the consumers. Then, as regards the
facilities which arc enjoyed at present
their pace is narrow; that has to be
widened, and more facilities have to be
provided, For the sake of illustration,
T may state here that the principles
adopted in regard to the facilities to
be given are: to enlarge and extend
the facilities at present available to
the consumers, and to tighten cantrol
over the operational activities of the
licensees, to provide for inspection of
electric works and installations of the
Central Government, and to make con-
sequential amendments thereto.

Now, I will proceed to point out
which are the amendments contained
in this Bill in accordance with these
principles. Let us take the first prin-
ciple, namely, to make available to
the consumers by government depart-

mentg the same facilities as are provid-
ed by the private licensees. At present,
there is no obligation on Government
to supply electricity to the consumer
who has applied within a particular
time; on the other hand, licensees are
forced by the law to provide electri-
city within 30 days. After the passing
of this Bill into law this obligation
is going to apply to Government also.

Similarly, licensees provide meters,
but Government do not. They might
have done so, but that was without
any obligation. But in future, the
same thing shall have to be done by
the Government also.

In this connection, disputes which
arise between the consumers and the
licensees are referred to the Electrical
Inspector, If there ariseg any dispute
between the Government and the con-
sumier in the area which is served by
the Government, then the Electrical
Inspector has no authority to take up
that matter. But through the amend-
ment now suggested, it will be possi-
ble for the Electrical Inspector to
consider those matters where Govern-
ment are concerned and give his deci-
sion according to this law.

As far as consumers are concerned,
one convenience which has been pro-
vided by this Bill is this. The licen-
secs have two sorts of areas, compu!-
sory and non-compulsory. As far as
the non-compulsory area is concerned,
he will provide electricity if six per-
sons are available to take connections
in that area. Now, this number has
been reduced to two. After this am-
endment is passed, if only two persons
apply for connection, it will be incum-
bent upon the licensee to provide elec-
tricity to that non-compulsory area.

From the mains up to the house of
the consumer the line is provided. This
is donc at the expense of the consu-
mer. In regard to estimates of the cost
of such lines, there arote so many
cases in the past. They have to be
decided by some authority; otherwise.
these cases would be continuing for a
long time. Therefore, it was consider.
ed necessary that provision should be
made in this Bill which may set at reg
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all those controversies, & particular
amount being fixed which may be ask-
ed by the licensee from the consumer
at that time. For this purpose, many
such cases were examined and it was
found that an average of 15 per cent.,
was the cost that had to be paid by
the consumer. Therefore, this figure
has been accepted in an amendment to
thig effect.

There is another thing. At present,
occupiers in houses such as tenants—
and lakhs and lakhs of people in India
are residing as tenants in the houses
of ethers—are not entitled to get con-
nection, as the law stands at present,
without the consent of the owner. If a
tenant applies for a connection, the
consent of the owner has to be taken;
if the latter does not agree, the connec-
tion cannot be given to the tenant
This is very hard on the tenant, and
to remove this hardship. provision has
been made in this Bill to the effect that
the occupier will get electricity pro-
vided he is lawfully there. A person
who is not lawfully there, whose title
cannot be accepted will not be given,
but if he iz there with the permission
and authority of the owner himself,
he will be given electricity without
permission being asked for from the
owner of the house.

Then there is the question of hand-
ing over an undertaking to the pur-
chaser pending settlement of payment.
When a licence terminates or is revok-
ed, then provision has to be made for
a new licensee. For this purpose, Gov-
ernment will find out someone who
will take the licence for the under-
taking so that he may run the show
there, The person who had been
there before as licensee loses interest
at that moment. Because the previous
licensee lases interest, does not pro-
vide facilities and does not look to the
interesis of the consumers, therefore
Government should be able to provide
2 substitute who may be the purchaser
of that undertaking. That person will
come in. So through an amendment,
Government have been au:horised to
bring in some one else who will be
in charge at that place.
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There sre so many services; some
services and some uses of electricity
become essential under particular cir-
cumstances as also generally., At pre-
sent, there is in law no provision to
treut an essential service in preference
to an ordinary service. Suppose ‘A"
requires electricity which is for an
essential service. ‘B’ is also there, but
he is asking for electricity for some
ordinary purpose, Up to this time,
there is no distinction between the
two But now a distinction hag been
made and Government are authorised
to declare a particular service as essen-
tial for the sake of being given prio-
rity in connection with getting electri-
city from the supplier. This is one
thing. At the same time, there was a
provision that government establish-
ments also would be given priority.
That hag been done away with at the
Commuttee stage and it has now been
decided that government departments
will be at par with others, except in
the case of those government depart-
ments which, for the time being, are
engaged in doing some service which
is an essential service,

Then, it has alrcady been noticed so
many times that whenever there arose
circumstances In the country on
account of which the necessity of con-
trol was felt, every time Government
had to come {o the Legislature to get
laws passed and then impose control.
In order that Government may have
standing powers under the law to
impose control in any area whenever
the need for the same is felt as a
result of circumstances arising in the
country, it is proposed to authorise
Government to impose such control
without coming to the Legislature for
taking permission.

So far as the compensation payable
to the licensee is concerned, the entire
plant and machinery and everything
which belonged {o him is assessed. So
those portions of the lines also for
which the consumers had paid are in-
cluded at present, There remained a
lacuna. In this Bill it is said that
those portions should not be included
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for assessment for the purposes of
compensstion because the licensee can-
not be deemed to be entitled to the
money which was spent on that by
another person, the consumer.

In the licences there used to be two
aress, the compulsory and the non-
compulsory area. In the compulsory
ares, according to the licence, the
licensee shall provide electricity
within a specified time. It used to be
specified in the terms. If he failed to
do that there was nothing to be done
against him before now, Now it is
provided that his security in part or
whole may be forfeited if he does not
comply with that requirement of the
licence in regard to the compulsory

. area in connection with the supply of
arniaiy

As far as amendments to the licence
is concerned, at present the position 13
that a licensee applies and Government
takes up the matter and the amendment
is made. Itisnotopen to the Govern-
ment to take it up themselves; nor
anybody else. But in this Bill it bas
been provided that Government on its
own initiative or at the suggestion of
any other person can also take up this
question of amendment and that an
amendment may be made.

In connection with the amendment,
the consent of the licensee was taken.
In regard to that it has been provided
that if he withholds consent unreason-
ably in the opinion of Government, it
will not be cared for—whether he has
consented or not—and the amendment
will be made.

As far as the period of licence is
‘concerned, so far many licences were
given for 50 years, Now the time has
been reduced to 20 years. There could
be an extension for 20 years, that is,
in the case of 50 years. Now that has
been reduced to 10 years.

Now, I come to the amendments
which have been accepted by the Joint
Committee. They are very few and I
will not be taking much time of the
‘House. But 1 should mention them.
One amendment has the effect of plac-
ing the State Government under an
obligation to consult the Electricity
"Board before amending the licence. I

have already said that the Government
can amend a licence, In that case
Government will have to consult the
Electricity Board also in regard to that
aMendment. 1 have already said that
Government on its own initiative or
at the instance of somebody else can
8Mend the licence. In the original
Bil] as presented to this House there
Wag provision with regard to amend-
ment but there was no provision in
reégard to the amendment which could
be made by Government at the inst-
8nve of someone,

. Government can seil the undertak-
Ing to another when the licensee is
being sent away by vacation or on
aCrount of the termination of the
Period. In that case the purchaser has
to be found by Government and the
Word ‘shall’ has been used. That is
thay the person Government has found
shyll be given the licence, In the
Committee it was considered that it
Wgg not fit that Government should be
Plyced under an obligation compul-
SOrily to that person if anything comes
to the notice of Government that
that person is not fit. It may not be
Biven to him. Therefore, the word
‘shall’ has been substituted by the
Word ‘may’. Now, Government has
authority either to give or refuse to
Rive the licence.

There is a Central Electricity Board
which is provided in the Act of 1910.
The function of that Board is to make
Tules. There are 50 many representa-
tives on it. Previously, under the Con-
stitution, there existed Part C States.
Now, they are no more there, and

. there are Union territories. Therefore

Uhion territories have been substitut-
€q for the Part C States by an amend
Ment in the Joint Committee. In the
Numerical strength of the representa-
tign that was given to Government an
addition of one has been made in order
% enable Government to send a repre-
;ﬁ;t;uve of Ato!nic Energy on that

Besides, there are so many Electri-
City Boards in India in the various
States. It was desired that they too
should be given representation on the
Central Blectricity Board which iz a
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rule-making body They also have
been gven representation

1 would venture to say something
about the notes of dissent and the
points mentioned in those notes After
that I will fimsh Each and every
minute of dissent in the Report says
that the rates of electricity should be
fixed It was the position before the
Act of 1948 that at the time of the
licence 1t was settled between the
Government and the hcensee will
charge so much for this sort of con-
sumption and so much for other sorts
of consumption These rates were
mentioned 1n the hicence

In the year 1948, the Electricaty Sup-
ply Act was passed by Parliament in
which a new position was introduced
And that possition 1s that the licensee
can make a profit on his 1nvestment
Previously, 1t was probably 8 per cent
and, afterwards, it has been substitut-
ed by bank rate plus 2 per cent After
1048 thus practice started in the coun-
try There was also provision m the
Act that the Governments will get the
accountg of the licensees examuned
Accordingly, the chartered accountants
checked their accounts to find out
whether they have made more money
than they should according to the law
1f 1t 15 found to be 80, a commuttee may
be set up to decide whether there
should be any reduction in the rates
charged That 1s the practice in vogue
at present in the country after the
1948 Act Now, the question 18 which
of these two methods 1s preferable”
One principle 1s that there should be a
contract between the licensee and the
Government and the charge should be
fixed Another is what s contamed 1n
this Bill In my humble opinion, I
hold the view that the change s for
the better It 1s more scientific and 1s
directly related to the cost of genera-
tion The charges will be fixed on the
basiz of the cost of generation that a
particular licensee had to incur and
on that basis 1t will be decided as to
what he should get In the previous
position, there might be consideration
collateraily as to what he ipent on the
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under taking, It may be taken intc
consideration But it was not neces-
sanly related directly to the cost of
generation Now, there is divect rela-
tion between the two It is generally
known that the cost of generation is
not one and the same in eath area and
the prices differ from State to State
and from locality to locality because of
the cost of generation So, we do not
revert to the poeition which was pre-
valent 1n 1910

Then there 1s also the 50 per cent of
which I was speaking about that being
allowed to the licensee It was said
that when one asked for a new con-
nection that should not be given It
15 said so I have not been able to
follow the reason behind that Why
should he not be given? Is 1t because
iIn a year there 15 no supply® If 1t
happens that only two persons appiy
for electricity in &8 particular non-
compulsory area, electricity should be
taken to that area and in that casc
why should he not be given the conces-
sion he should get. as 1s provided here”
1 think the hon Members should con-
sider that

In the notes of dissent they say that
book value should be paid to the Licen-
see at the time of separation or trans-
fer There 15 8 principle that no class
should be presumed to be dishonest It
1s a principle which 1s generally
atcupted All laws are framed on that
basis The courts also begin with this
presumption that no person 1is to be
deemed condemnable unless there 15
something on the basis of which ons
can say %0 In spite of any experience
tn the past about theee licensees which
might have been condemneble, it can-
not be generzlly said that every licen-
see 18 of that kind, because of ihe
misderd of a certain person in the past
at a particular tme or place they
should not be treated hke that Sup
pose 1 want to sell my house Only
the market rate will determine the
price The purchaser will be willing
to pay that price and 1 will be willing
to take that price In all trading
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transactions, the market price is con-
#idered the basis for the price and I
am not able to see the reason why mn
their case the market value should be
abandoned and the book value should
be sdopted. There are licensees who
have been serving for the last 40—45
years. When they set up the plant, the
price of machinery must have been
much less than today; the price must
have been less even in those countries
from which they were imported. If mar-
ket price is not paid, what would that
machinery fetch by way of return if
it is sold? It would be rather hard on
them. The machinery may be 50
years old or 20 years old or even §
years old. But whatever price it can
fetch in the market, it would be fair
to give that price. Therefore, it was
provided that fair market price would
be given to him if the licensec is turn-
ed out.

There is aiso another point. There
is no necessily for a provision of the
kind asked for. The practice so far
has been that whenever a licence has
changed hands and another licensee
has stepped into the place of the pre-
vious one, the entire staff and the
entire establishment had been taken
over by him. It may not be possible
to find out any examples in which
it has not been done. At least to my
knowledge, there has been no such
instance. So, there is no necessity
now to put some curb or to force by
law the licensees to take over each
and everybody there. It was not
necessary to introduce, anything like
that in this Bill.

There is one thing in the notes of
dissent which is very good: the sug-
gestion that the charges for agricul-
tural and small industriec must be
less than for others. But an amend-
ment is gought to be made 1n this Biil.
1 submit that the question of price is
foreign to this Bill. There is a provi-
sion in the 1948 Act that certain things
which were there in the 1910 Act were
deemed to have been abrogated This

subject has been specifically dealt with.

in the Act of 1948. 1f the question of
prices has to be considered it can be
-considered in the relevant place but

(Amendment) Bill 464

not in connection with this Bill.
Besides, I may say for the information
of the hon. Members that the Central
Government has written to the State
Governments, that they should con-
sider this question and they should be
ready to subsidise if necestarv, and
that a part of that subsidy will also
be provided by the Central Govern-
ment. So it is not that the Central
Government are not aware or are
negligent of the necessity of provid-
ing cheap electricity for the small-
scale industry and for agriculture, but
as far as licences are concerned when-
ever any licence is given at that time
they may consider this question, and if
it is possible to give some accommoda-
tion to this matter they may give,
otherwise not. I can say one thing. I
also will consider thig question in con~
nection with the Act of 1948. I say
this, Sir. to the House, through you:
but here it is quite irrelevant and it
has no place. Therefore, we should
not think of introducing this matter
here.

Shri P. R. Patel (Mehsana): it you
amend the Act of 1910 cn this point of
fixing the rates, how is it possible that
we will be able to fix the prices under
the Act of 1948?

Hafz Mohammad Ibrshim: 1 did
not enlarge what I said, because _1
thought it not necessarv to enlarge it.
1 will consider the whole thing as to
how it can be done. If it cannot be
done, then the whole thing will be
considered. That is’ the only Act
where it can be introduced, and there-
fore it will be introduced there. If the
scheme which is sponsored by  the
Central Government themselves is
adopted, there will be no necessity of
doing anything at all.

There is one suggestion in the dis-
senting notes, that in the Union Ter-
ritories Boards should be established.
As far as I know, the development of
electricity in those areas so far is not
enough to introduce such a costly
affeir as the Board. There are very
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small plants with very little capacity
to produce electricity or power. So,
let there be development. Aas soon as
development takes place wund those
areas progress, they will feel the neces-
sity of introducing Boards there also
But at the present moment it is not
4t all necessary and there is no harm
if no Board is established there; Gov-
wrnment can very well deal with the
matter.

One thing more, and that is about
supply of electricity in non-compul-
sory erea. As I mentioned, for supply
of electricity in non-compulsory area
six persons were required and now
only two persons will be required. In
the dissenting note it has been sug-
gested that it should be reduced to
ane. As to that I would ray, if the
<ompulsory area and the non-compul-
sory areaz are both placed at the same
level, there must be some reason be-
hind this division of the area into two
compartments: compulsory and non-
compulsory. The difference ur the
distinction that exist today must dis-
appesar, because the division is based
-<only on this. In the compulsory area
one is bound to get electricity within
thirty days if one applies and that too
without any guarantee. If a similar
position i1s being sought to be main-
tained or established in an area which
is non-compulsory there will be cer-
tain difficulties as far as those licenses
-are concerned. We have entered into
contracts with certain contractors
‘Those contracts have their own
sanctity about them So loag as those
econtracts exist you cannot take away
the sanctity about them Thev cannot
bhe violated. Thev should not be
viciated. It is sgminst public interest,
against morality. against everything
“Therefore, I do not think it would be
desirable to reduce the number to one
and to place that area just at the same
level at which the compuisory area

stands.
Here the mhonbu been made

-easier.

will go

I!I.l
It is the dutyo!
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example, in a non-compulsocy sres
apply for electricity, it will be incum-
bent upon the licensee to go out and
search whether there is anyone else
in need of electricity. If he finds out
ong then he will give me. It is
through publication that this searéh is
made. That has been the practice.
Therefore, the change suggested is not
a very easy thung to do, and T think it
is not a desired thing at all.

Shri Supakar (Sambalpur): Sir,
may I say that it also relates to com-
pulsory area where it is suggested that
“one or more” should be substituted?

Hafis Mohammad Ibrahim: No. Now,
Sir, nationalsation 1s also suggested.
Nationalisation, obviously, is a coltly
affair. I had with me—unfortunately
i1t 1s not in my pepers now—the num-
ber of licensees in this countiv who
nre supplying electricity to the diffe-
rent areas We cannot take them over
without paying compensation. Under
the Constitution we cannot take away
anything from anyone uniess we pay
Therefore, nationalisation  depends
upon payment of compensation, and
that compensation will amount to, in
my opmnion, probably, crores and
crores of rupees This question was
considered recently by the Planning
Commission here, and they came to
the decision that unless and until on
account of the bad cenduct or some
such thing someone has to be ousted
a licensee should not be removed so
that that money may be saved and
spent on other purposes during the
Plan period I this policy is main-
tained. in that case nationalisation in
respect of these licensces is not pos-
sible Even if it is started, it cannot
be done all at once; it will take years
and years to be completed. It is not
a thing where we can say that to-
morrow we will be able to do so in
respect of the entire area. ‘mhkl
very difficult job, to take all the arecas
from the licensees and provide electri-
city through such agencies as the Siate
Governments will be able to provide.
So many difficulties will arise,
is from that angle that the matier
have to be judged.

1
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Shrt Braj Raj Siagh (Firozabed):
‘What are the difficulties?

Mr. Deputy-Spesker: He has already

Hafs Mehammad Idrahim: It is not

possible to put it into execution at the
present time.

Shei Braj Raj Singh: If in other res-
pacts compensation for nationslisation
oould be given on an equitable basis,
could that not be applied to this under-
taking also?

Mr. Deputy-Speaker: It will entail
croves of rupees. That is what he said

15 hrs.

Hafix Mohammad Ibrabim: Com-
pensation shall have to be given, but
money is required for that

Shri Braj Raj Singh: Of course, but
the figure could not be o high as the
hon. Minister said.

Mr. Deputy-Speaker: It is not the
ijssue at present It is the prmnciple
or policy of the measure which 1.
b under consideration

Hafilz Mohammad Ibrahim: It 15 not
a question of argument—a verbal war
or a wordy war It 1s a practical
question Let us sce the undertakings
of persons wha are supplying electrt
city and what money we shall have
to pay for them We can get o mant
estimates prepared  Then you can
understand the position very well

Now, something about the federa-
tion which took the trouble of giving
evidence. I think, however, that 1
have covered some of their paints
138 LSD.—7

(Amendment) 468
Bk

Shri Braj Raj BSiagh: Something

must be said about the federation also.

Mr. Deputy-S8peaker: Perhaps the
mmmmuuym

- about # wiidence.

The Deputy Minister of Irvigation
and Power (Shri Hathil): That has
been circulated.

Mr. Deputy-Speakor: Then he need
not say anything about the evidence.

Hafis Mohamenad Ihrahim: Thank
you. 1 have finished. I commend the
motion to the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Electricity Act, 1910, as
reported by the Joint Committee,
be taken into consideration”.

Several hon. Membery rose—

Mr. Deputy-Speaker: Most of the
Members who have risen are Members
of the Joint Committee.

Shri Naushir Bharuncha (East
Khandesh): I was not a Member.

Shri Parigrahi: I was not a Mem-
ber

Shri Sinhasan Singh (Gorakhpur): I
was not there

Shri Braj Raj Singh: I also want to
xpeak

Mr Deputy-Speaker: I shall give
him an opportunity

Shri Naushir Bharucha: I concede
that the Bill which this House is at
present  considering  constitutes a
major offort 1n amending the outmod-
ed Act of 1810  Out of the 58 sections
and onr schedule of that Act, as many
as 34 sections have come 1n for amend-
ment  The hon Minister, while sp. ak-
mg. rcferred to the purpose of the B.ll,
the major purpose being the giving of
facthities to the consumer, facilities by
Gavernment departments to the con-
sumers which were hitherto denied, a
stricter control over licensees and
control over distribution and supply
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having ragard ito the conditions that
may develop and atricter inspection.
Though these purposes have been part-
ly attained by this Bill and a big
advance has been scored so far as the
1010 Act is concerned, I feel that in
fhe matter of facilibes fo the con-
#umers, in spite of the Joint Commat-
tee’s report, many things require to be
done if the consumer is to be given a
fair deal .

- 1 apprecinte the fact that some
reasonable advances have been made
i this direction, particularly, for
ingtance, where the landlard does not
pennit his premises to be connected
the consent of the occupier i1s cnough
for the purpose. But even there, my
grievance is that the changes which
the Joint Committee has made have
very largely watered down even such
concessions as had been made

There are certain important issues
which require more careful considera-
tion. It will be appreciated that in
the 1910 Act, opportunity was given
largely to the private entrepreneur m
the matter of purchase of electrical
undertakings This order has now
been reversed and the Bill provides
that where a licence has been revoked
the option of purchase should be given
first to the State FElectricity Board,
secondly to the Government, thirdly
to the local body, and then finally,
if the authorities are not in a position
or are unwilling to take up, the indi-
vidual should be given such option
80 far as the 1948 Act is concerned,
certain undertakings could be purchas-
ed only when a scheme is prepared for
a particular area and where a generat-
ing station has been designated as a
controlled station. But the 1910 Act
provides an opportunity for purchase
whenever a licence is revoked or the
licence has expired by efflux of time
It does not require as a condition pre-
cedent that there should be any
scheme operating within any ares.
Therefore, to my mind, it is a big dis-
appointment that the Joint Commit-
tee has not amended the Bill so as to
make it obligatory on State Electri-
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city Boards to purchase such under-
tekings.

1 quite appreciate the point of view
of the hon. Prime Minister that if
nationalisation was suddenly decided
upon various practical difficulties
would arise including the huge
amounts which have to be paid by
way of compensation and whach the
States may not be in a position to pay.
I can also appreciate other things
which the hon Minister said, namely,
the practical difficulties. But I fail to
understand why we cannot make a
beginning where a licence of a licensee
has been revoked either by the wilful
default or for whatever reason, such
as the expiry with the .efflux
of time, and I casnnot understand
why on such occasions the generating
stations should not be compulsorily
taken over bythe State Electriaty
Boards I am against giving the option
to the State Boards to say that
they do not want to take over
an undertaking, because, they have
a good opportunity, without in
anyway affecting the rights of
any licensee You have an oppor-
tunity to take it over and that oppor-
tunity 1s not being availed of, and
my reason for advocating this course
1igs this If such generating stations
are taken over, then the co-ordination
of generation and distribution of
electricity becomes more feasible,
there can be better load control, and
transfer of power through the grid of»
the State Electricity Boards can be
attained Though the stage has not
reached as 1n England where the
electric supply industry has been
nationalised, still, a very high degree
of co-ordination can be achieved if a
policy is followed, namely, of the
State Electricity Boards being com-
pulsorily required to take over those
stations in respect of which the
licences have expired or have been
revoked If this is done, in future
there will be lesser need of having
controlled stations and graduslly sn
area will be built up which will come
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under the control of the State
Electricity Boards.

Perhaps the arguthent may be
sdvanced that® certain generating
stations may be highly uneconomic
and they may be running at a loss,
and a station which is a losing con-
cern should not be foisted upon the
State Electricity Boards. But I am
of the view that in the matter of
electricity, the position should be
this. Assume for a moment that in
8 particular town a particular
undertaking is working at a
loss as a3 result of which the service
is inadequate and the licence is
revoked. But the people of the town
are entitled to electricity and I think
i’ the State Electriaity Board did
undertake to buy up such an under-
taking with the extra facilities that
it will command and the less
incidence of overhead and other
expenses, it would be possible for
the State Electricity Board to run
even such a station, if not at a profit,
at least not with a very great loss.
The fact must remain that the people
of a town are entitled to electricity,
and the mere fact that an under-
taking has been a losing concern is
no ground for denying that {facility
which should be given to the people.

I am also glad that some measure
of advance has been made in the
matter of amending licences. The
hon. Minister waxed very eloquent
on the question of sanctity of
licences. I am rather surprised at it.
1 am not one of those who is going
to attach too much weight to the
sanctity of licences, But without
any undue encroachment upon any
licensee, and in public interest, I
think we live in an age when we
should not permit contracts and
licences to stand in the way of public
welfare and public interests,

In this particular case also the
bas taken care of this
concept of sanctity of
been largely modified
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itself, A very welcome amendment
has been made by the Joint Com-
mittee, namely, the publication of
alteration in a licence where altera-
tion is made otherwise than on an
application of the licensee. I think
when the licences are altered, it is
necessary that the public should have
some say. I sghall presently make a
complaint and a grievance of the
fact that so far as the consumer {s
concerned, he has been sadly neglect-
ed.

Coming to the question of pay-
ment of price for taking over an
undertaking whose licence has been
revoked or has expired, when the
licence hag been revoked, the 1810
Act lays down that the fawr market
value of land, building, plant and
matenals at the time of purchase
should be considered as the proper
price, regard bemng had to the condi-
tions in which the assets are at that
time. In case where the licence
expires by eflux of time, in addition
to the fair market value, 20 per cent
solatium has to be added for compul-
sory acquisition. The Bill provided
for fair market value less goodwill
or profits. That was the correct
decision to take, because in an under-
taking where a monopoly position
prevails, no question of goodwill can
ever arise. If today I am taking
electricity from the New Delhi
Municipal Committee which runs its
electricity branch in a wvery shabby
and haphazard manner, 1t is not
because 1 have got any goodwill for
it, but because I have got no other
source to turn to for supply of
electricity. So, in considering market
value, goodwill must essentially go.
That is also in line with numerous
decisions of the U.S. Supreme Court
where in the matter of wvaluation,
‘goodwill’ has been compulsorily
discarded as an element of value,
though the U.S, Supreme Court has
distinguished between ‘goodwill’ and
the price of a going concern or
‘going concern value'. So I am glad
that in estimating market wvalue,
goodwill has been eliminated.
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Also, any profit oconsiderations
have bean rightly eliminated, for the
simple reason that the price is
regulated not in competition general-
ly or in consonance with“the Taw" of
suply and demand, but by the Act.
It is proper, therefore, to eliminate
it also, However, I do not quite
understand why the Joint Committee
omitted the word ‘fair’ out of ‘fair
market value’. I have not been able
to follow that

A question arises in respeet of the
service lnes, the cost of which has
been contributed by the consumer.
1 am told that that amounts to a fair
proportion of the assets—whether
that service line cost should bde
excluded or not. I understand the
hon. Minister has tabled sn amend-
ment. 1 have also tabled an amend-
ment that in calculating the value of
an enterprise, the cost of service line
should not be excluded. I could
have excluded it if in the case of
purchase, the law had provided that
the State Electricity Board should
compulsorily take it over, because
then the benefit of a private con-
sumer paying for the cost of such
line goes to the State But when you
leave it in law to any private entre-
preneur to purchase the enterprise,
I do not find any sense in excluding
the cost of service lines contributed
by the consumer and gving the
benefit of it to another private entre-
preneur. We can exclude the cost
only if the State 13 go.ng to benefit
by 1it; not if any private indiv.dual 1s
going to benefit On that basis, [
think that the cost should not be
excluded Also, after a service line
has becen made, it may be that an
electrical undertaking has spent
money on repairs and renewals So,
it may be that in practice, it may
really be the ownership of the elec-
trical undertaking itself

Apart from that, coming to the
question of payment of purchase
price, it has been our experience that
wherever Government takes over

any amet or any propexty of a
private individual, when #t comes o
mnuﬁoa.md lmmllmoc
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plaints were made that in the course
ot implementing irrigation projects,
Jands were taken over by the Gow-
ernment and for ypars fogether, the
owners of the land were not given
compensation, I do not desire that
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it should order the admitted payment
to be made immediately. When Gov-
ernment takes over any concerm or
undertaking, even where the pay-
ment is admitted and the dispute
remains only as to a part, even the
admitted payment is not made. So,
I am of the opinion that a penal rate
of interest must be imposed. It s
true that the State must take over
the undertaking, but the State must
be cqually diligent 1n making pay-
ment  So, there shouid be a provi-
ston for arbitration proccedings con-
cluding quickly and the State paying
the compensation quickly,

There 18 one factor in the matter
of payment of purchase priee, to
which attention has not been drawn
either of the Joint Committee or of
the hon Mmister. I refer to the fact
that in the matter of calculating
depreciation, there is a difference in
the allowance of depreciation under
the Income-tax Act and under the
Electric  Supply Act 1648 The
depreciation 15 calculated, so far as
the Income-tax Act is concerned, and
quite rightly, on an accelerated basis,
so that the benefit accrues to indus-
trial concerns and the tax which s
not collected under the accelerated
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depreciation is zenerany put into a
reserve or otherwise utilised by other
underiakings which are not control-
Jod in the same way as the -electri-
city supply industry is controlled.
The depreciation under the 1848 Act
i» on a less generous scale, Also,
under the 1048 Act, there is a ceiling
prescribed on ‘clear profit. All the
same, the Sixth Schedule of the 1948
Act provides for certain types of
Reserves only and nothing more.
Whereas in the case of other indus-
trial concerns, the advantages derived
from accelerated depreciation can be
crystallised in the form of a fund,
which such an industry which ig not
controlled is at liberty to create, in
the case of electricity supply indus-
try, no such fund can be created,
with the result that this difference
has got to be passed on to the con-
sumer, which is the right thing to be
done. In the electricity supply
industry, as the hon_ Minister pointed
out, we are controlling not only
reasonable return, but also clear
profit. It cannot go beyond that
prescribed percentage. So, whatever
else is there has to be passed on to
the consumer. The result of it i3
that the difference between the book
cost of the assets on the income-tax
»asis and the 1948 basis arises there.
Since the development and expansion
in electricity supply industry con-
tinue, this difference continues to
survive. As a result of this, as in the
case of undertakings where the
licence expires by eflux of time, a
stage will be reached when the
option to purchase is exercised and
the licensee loses the benefit which,
in the case of other industries, have
been crystallised in the form of a
reserve. The result will be that
when the licensee comes to know
that his licence is going to expire
within a period of five years, he will
not undertake any further develop-
ment, because he knows he is not
going to get any advantage out of it.
1, therefare, ask whether it would
not be wise.to increase the value of
the assets by such smount as would
comstitute the difference between the
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advantage under the Income-tax Act
and the depreciation requirements of
the 1948 Act. That is a point which
Zeqmm' to he taken into considera-
on.

I now come to oné major point
about which I feel very stroogly. In
the Bill that was presented before
the House, it was provided that Gov-
ernment departments as well as
certain services essential to the com-
munity should obtain priority in the
matter of electricity supply connec-
tions or delivery of supplies. The
Joint Committee has done well in
cutting out the Government depart-
ments, But the way it has kept the
privilege to certain departments or
certain establishments, which can be
considered as essential is rather
doubtful. It gives privilege to:

“gny establishment which being
in the opinion of the State Gov-
ornment an  establishment used
or intended to be used for main-
taining supplies and servi.cet

essential to the community, is
notified by that Government in
the Official Gazette in this
behalf”

Such establishments are entitled to
priority. Well, this is an improve-
ment by the Select Committee on
what was originally in the Bill, but
that improvement does not go far
enough, Because, the question that
would immediately arise is: what is
essential to the community? There
the opinion of the Government will
prevail. My fear is that the State
Government will indirectly notity all
such establishments as essential
though they may not be essential in
the semse contemplated here and
though they may be carrying on only
ordinary trading activity.

My submission is that the law
should have laid down a very clear
principle as to what should be “an
essential services”. In  my opinion
the State has two types of functions—
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one the ordinary normal trading
function and the other, sovereign
function. Any function of the State
which is a sovereign function, in
respect of that alone priority should
be given But where the State enters
the trading ring then it must com-
pete with the private enterprise, The
State must not secure surreptitiously
advantage in the matter of electricity
connection or higher load or what-
ever it may be and then say that it
18 running an enterprise m a profit-
able manner Therefore, I think that
should have been taken into consi-
deration I do not know whether as a
matter of administrative practice this
distinction will be observed, but I
am strongly of the opinion that more
trading activities of the State should
not be entitled to any consideration
whatsoever

The question that next comes 1s
about the price at which electniaty
should be supplied to  essential
establishments It may happen that
there 15 a small town which gets 1ts
electnaity supplied from a licensec
All of a sudden some industry 1s set
up in that town which consumes
energy on such a large scale that it
may make a difference in the overall
rates of energy supplied to the ordi-
nary people Normally, industrial
concerns are entitled to a rate which
18 Jower than the domestic rates If,
therefore, the bulk of the power 1s
taken by the so-called essential
mdustry in a town, wath the result
that it obtains power at a lesser rate
than the domestic consumer, the out-
come of it might be that there might
be an overall increase in the price of
electricity supply to the domestic
consumer I therefore desire that the
principle must be recognized by the
Government that where a big power
chunk 18 consumed by an essential
service at a lower rate because it is
an industrial concern, the result of
which 1s that the licensee cannot make
his ‘clear profit’ unless he ralses the
rate, then the rates must not be
raised so far as the domestic con-
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sumers are concerned just for the
benefit of the industry. Otherwise it
would mean the domestic consumer
subsiditing a Government industry, I
want that principle to be recogured
in the matter of determining rates,

15.25 hrs,

[Surt MomAMMED Imamt in  the
Chawr]

1 now come to two or three more
pomnts which, though not directly
connected, do arise out of the Bill
and which, to my mind, are impor-
tant The first point 18 about the
Central Electricity Board The Joint
Committee has made some changes
n 1ts constitution It 1s a good thing
that the State Electricity Boards have
been given representation But I find
that the Central Electric:ty Board is
rather packed hcavily by Govern-
ment nominees It 1s packed by
Governinent nominees and the con-
sumer, who 1is the most important
factor in electrcity supply industry,
has been sadly ignored There 15 no
representation so far as the consumer
18 concerned Probab:y, the hon
M nister will say how 1s he to be
elected I can fell you that, surely
If he had provided that the Lok
Ssbha and the Rajva Sabha could
send three and two members respec-
tively as rcprescntatives of the con-
sumers, the interests of the con-
sumers would have been well safe-
guarded Throughout I have noticed
that 1in the matter of electricity sup-
ply industry the consumer has been
sadly neglected Perhaps the Mims-
ter will say that under the 1948 Act
we have got consultative councils
and we have got local committees ¥t
has been my gad experience wherever
I have served on consultative coun-
cis and such bodies that nobody
wants any consultation from the
members and any consuitation offer-
ed is seldom accepted by person in
authority. Therefore, it s necessary
that when we have got a body which
has got power to make rules, the
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condumers' interest must be repre-
snted on that, Also, it it could
possibly be helped I would like to
have the Central Electricity Board’s
area of function extended beyond the
rule-making powers, But it does
appear that the Government could
have made some provision for repre-
sentation of consumers' interest. But
they have not done that,

There is one thing to which I
would like to refer, namely, the con-
cession given to the consumer which
I value very much. In Bombay city
it has been our experience that in
such chawls where electricity enters
for the first time the landlord refuses
to give permission and, as the Act
stands at present, the tenant cannot
have electricity unless he pays a
‘pagree’ to the landlord. Now it s
sought to be remedied. But the pro-
vision, as it stands, will not help the
consumer except in a limited way,
and why it is »0 I shall explain.
Under the Rent Restriction Act in
Bombay~--1 am talking of Bombay—
nobody can make alterations or have
permanent fixtures fixed to the
premises without the consent of the
landlord. Since this would involve
fixation of permenent fixtures the
landlord will not give the consent
and will say: 1 stand by my Rent
Restriction Act, Therefore, unless
this section is amended to say that
“notwithstanding anything contained
in any law for the time being in
force, or any contract”—because
certain tenancy agreements are there
where they say nothing is to be fixed
except with the permission of the
landlord-—this clause will not be an
overriding clause, and the tenant
will continue to find it difficult.
Unfortunately, the Joint Committee,
instead of improving the position. has
made the position much worse. It
has defined who is an occupant; an
occupant must be a lawful occupant.
In Bombay city in the case of small
‘chawis’ nearly 75 per cent of the
tenancies do not stand in the name of
the actusl occupants, The orginal
tenant is desd and gone. His son
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wanted to change the rent bill to his
name but the landlord refuses to
change it. Under the Rent Act be is
entitied to say that he is not going to
change it. If therefore, the landlord
says: you are not a lawful tenant, who
decides the question whether the
occupier is lawful occupier or not
For an occupier to go to a court to get
his status determined in order to get
electricity is very difficult. Therefore,
the Select Committee by altering the
position, has made the position of the
occupier much worse. The clause,
instead of saying “lawful occupier”,
should have said “occupier in fact”
whosoever he may be. And if the
landiord has got any difficulty, let him
go to the court and have him ejected.
Instead of throwing the burden of
going to the court on the landiord the
burden is now on the tenant.

There is another point to which I
would like to refer and that is the
question of complaints by consumers.
It has been our sad experience that
very frequently licensees make an
over-change of electricity bills and
when consumers complain there is
no reply. ¥ you do not pay the
service iz disconnected and often it is
disconnected in a very high-handed
way. The other day I gave an illus-
tration of the New Delhi Municipal
Committee, its electricity branch. 1
deposited Rs, 50 as deposit for meter
charges and other things No receipt
for the amount was forthcoming. I
wrote six letters, reminders and,
everything; no reply to a single
letter., Then I wrote to the Homa
Ministry that for a change the Home.
Ministry may write and see whether
the electricity branch condescends
to reply to the Home Ministry.
Then a reply came to me saying,
‘“Your files are lost and you can keep
this letter as a receipt.” They are
supposed to give a stemped receipt
and they say, ‘Preserve this letter
instead bf the receipt”. This is the
way things are done.

Mr. Chairman: What about the .
deposit of Rs, 50?
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8hri Naushiy Bharucha: About the
of Rs. 50, Y will find a lot of
trouble in reclaiming it when at the
end of my term if I have to leave this
House.

An Hon. Member: Many hon. Mem-~
bers have not got it.

Sbri Naushir Bharucha: There is
no prospect of their getting it either.
In cases of this kind the Electricity
Bupply Act must provide a quick
machinery. 1 do not see why, for
instance, if I suspect that I am over-
charged, 1 cannot write t0 the Elec-
trical Inspector and why on payment
of a nominal fee of Re. 1 he should
not come and test my meter against
his standard meter. Why should that
not be done? It may be that the ser-
vice does not pay itself. That does
not matter. Government must sub-
sidise it or compcl the licensees to
subsidise it. For these complaints of
overcharging, failure to redress
grievances and failure to reply to
correspondence there 15 no remedy in
the Act. After all, the success of an
electricity supply undertaking is not
judged merely by the vastness and
the expansion of which some idea has
been given to us by the hon Minis-
ter. It is judged by the way in
which licensees treat the consumers.
There are many honourable licensees
who pay prompt attention but 1 have
come across an equal number where
you find thet the consumers’ com-
plaints are simply thrown into the
waste paper basket These things
have got to be remedied and 1 think
fhat there should have been a provi-
mon for taking over grossly mis-
managed undertakings. 1f a notice
was inserted in the papers calling
people from New Delhi only, which
is supposed to be an advanced city,
to send complaints against the Elec-
tricity Branch of the N.DMC, 1
think you will get thousands of them.
And yet no redress whatsoever! 1
say that the Bill must provide some
machinery for that purpose.

An important question was also
raised with regard to electricity sup-
plied to agriculturists, 1 can appre-
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ciste the fact that the agriculturist
for his pumping sets and such sppli~
ances must have electricity at a lower
rete. It it were possible I would go
to the extent of saying that he should
be¢ supplied electricity at a rate lower
tpan that for industrial undertakings.
But let us appreciate the fact that
the cost of generation in remote and
spérsely populated areas and parti-
cularly the cost of laying cables and
of maintaining supply lines is so
great m those areas that it would be
uteconomical to provide any electri-
ity except at prohibitive costs, I
appreciate what the hon. Minister has
sgid, that is, that a time has come
when the guestion of subsidising elec-
wwRak wndrntaliings ‘o g ewa
rptes to agriculturists has to be con-
sidered. We are  wasting  coloasal
amounts 1n  importing  foodgrains
from abroad. If Lft irrigation and
other things were worked with elec-
ety and a good part of it was sub-
dised 1t would still be cheaper to
<ubsidise and grow foodgrains in
Ipdia than to mmport them That is a
question which requires to be con-
sydered and 1 hope the hon. Munister,
who 1s sympathetic in this matter and
who said that the compleint made in
tpe dissenting minute 1s correct, will
be paying attention to it and will
come out with some sort of a plan or
a scheme for implementing this sug-
gestion

In conclusion, 1 will say that the
Bl has made considerable advance
over the Act of 1910. The Joint Com-
mittee improved the Bill but still cer-
tain things remain to be done, parti-
cularly in the interest of the con-
sumer. Nonetheless the Bill has to
be welcomed as a serious and a major

effort in radically al some ©of
the provisions of, what consider,
the outmoded Act of 1910, It is in

this spirit, Sir, that I welcome the
Bill.

Shri Panigrahl: Mr. Chaieman, Sir,
tpe hon. Minister in his observations
has told us about the way in  which
producﬁmdemmm-
ed during these last few years.
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Mhas tried to give us an ides of it. He
has said that in the year 1010 India
was producing only 31,000 kilowatts of
electricity and that in 1957 she was
produfcing 28,86,000 kilowatts of elec-
tricity. He has iried to give us an
idea of the real expansion of electr-
city production :n  this country I
suppose that during the last two
years, that is, since 1957, if hus figures
are up-to-date the production of
electricity has gone far ahead.

He made a catalogue of the facih-
ties which the present amending Bill
proposes to give to the consumers.
He said that in the 1810 Act there was
a provision to the effect that 1f six per-
sons epplied for taking the main the
alaoGialy: supply andaveking wwr
obliged to give the distributing main
to those areas Now that has been
reduced to two or more He tned to
convince us that this is a good feature
and a welcome feature of the present
Bill. I do admst it and welcome it
This is a redeemung feature But l
just wanted to know from the hon.
Minister as to what charm is there in
the number two Is it because Adam
and Eve are connected with 1t> If we
say one or more and if it 1s reduced
to one or more I do not suppose it
makes a heavenly difference by re-
ducing 1t to one only. The hon
Minister tried to give some reasons I
listened to them but I am not con-
vinced.

Take the case of a new area or, as
the hon. Minister has tried to explain
1o us, of @ non-compulsory area. If
in that area two persons want to take
the distributing meain and apply for 1t,
the electricity supply underteking s
obliged to give them the line. But if
one man applies for it and the dis-
tributing main is given to that area
what difference dves it make? We
must 100k to the potentialities of that
area. If one man applies and the
possibilities of developing that area
into sn economic unit, so far as elec-

mendous what difference does it
make? If one mmn applies to take
the line in that ares, the line shiould
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be given. I hope the hon. Mnster
Wil consider this suggestion.

Then he was referring to the ques-
tion of reasonable returns which the
electricity supply undertaking is re-
quired to get That has been fixed
at 15 per cent. I submut that in the
ofiginal Act of 1010 there was a pro-
Vidjon of fixing the maximum rate
thyt a certain electricity supply
undertaking can charge per unit of
elactricity consumed from the con-
Sumer That provision was there.
While deleting that provision, you
haye added that the  reasonable
return should be 15 per cent The hon.
Munster argued that we have fixed
the reasonable return at the maxi-
Mum of 15 per cens and so paturally
Wé should not ask that the maximum
Iate should also be fixed.

Again, the hon Minister has tried
t0 convince us that previously the
electriaaty supply undertakings were
charging a net profit ©of 6 per cent.
Now the hon Minister has told
us

Shri Naushir Bharucha' 8 per cent
15 net This 15 per cent 18 only on
the cost of distmbuting mains.

Shri Panigrahi: This should re-
Maun. 1 am coming to the net. He
S8ys that it has now been reduced To
What extent has it been reduced? He
hes tried to convince us that it has
been reduced to the market rate of
iNterest plus 2 per cent. If the market
Téte of interest 18 4 per cent plus 2
Per cent 1t actually comes to 6 per
cént I you calculate it it does come
19 6 per cent. So, how have you re-
dyced 1t* I think the hon. Minister
hys not calculated the present market
Tate of interest properly, So,
Mgturally it comes to 8 per cent. You
hgve not reduced it. (Interruption).
It roughly comes to 6 per cent. That
has not been reduced. That is my
Point.

_With regard to the supply of cheap
€jectricity to the consumers in the
Tural areas, the hon. Minister will
Sirely admit that & new situation has
been reached s0 far as the produetion
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of electricity in thiz country is con-
cerned. He told us that the produc-
tion of electricity has expanded. It is
true. But would he analyse bow
much public money they have invested
in the production of electricity during
the last 50 many years? I do mot
complain, I commend it that so much
money has been spent in expanding
the poduction of electricity. But
with what object in view? Is it
because the Government of India has
decided to produce electricity, to ex-
pand its production eand to distribute
this bulk supply of electricity gene-
rated by power houses run with the
money of the Government of India
and the public? It is only to supply
this electricity at cheap rates to those
private electricity undertakings o
that they may charge six annhas per
unit in a town like Cuttack whereas
they get 1t at the rate of only 10 naye
Paise per unit from Hirakud

Is it with this view that we have
sanctioned so much money to you,
and you say to us that it will be very
dificult to take over these companiles
Take the Octavius Company in Cut-
tack. For the last fifty years it is
getting profits, and still 1t is charging
at the rate of six annas per unit for
domestic consumption. The Orissa
Government has tried 1ts best to take
action and to take over that com-
pany, but the law stood in the way
and it has not been able to take It
over

Shri Naushiy Bharucha: Was not a
ratng committee appomnted®

Shri Panigrahi: There 18 no Elec-
tricity Board. So 1t has not been
done. Of course, after the formation
of the State Electricity Board the
situation may improve. But, for the
information of my hon. friend Shri
Bharucha I may also point vut that so
far as the rating committees are con-
cerned they have not proved very
satisfactory. He must be knowing it
very well in the case of Bombay
Electricity Supply. In Bombay so
far as the Tata supplies are concern-
ed, the rating committee has tried $o
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bring down the rates, but they could
not, because they were challenged in
the High Court and other courts, and
they could not effect the reduction of
the rates that they wanted.

I was submitting, let us consider
that while investing so much of
rmooney in the public sector by produc-
g cheap electricity the main object
of the Government has been ¢o pro-
vide electricity cheaply to villages,
not with a view only to electrify their
houses but with the main object of
decentralising  industries in the
countryside; secondly, promoting
expansion of agriculture, production
of foodgrains; and, thirdly, promot-
ing the expansion of cotiage industries
in the villagea. 'y

It 15 with these objects in view thet
the Government 1s investing so much
of money for the production of elec-
tricity I think the hon. Minister
will keep these things in view when
we suggest that the cnse of national-
1isation of electricity undertakings
should not be thought of vnly from
the pomnt of view of how much you
are going to pay as compensation to
those who are at present running the
electricity undertakings,

I would tn this connection like to
bring to the notice of the hon Mims-
ter some of the practical difficulties
which certain State Governments are
facing today Take the case of the
hon Muuster's own State, Uttar Pra-
desh. You know the Martin  Bum
Company have a network of power
houses 1n U.P, and recently the Gov-
ernment of UP, tred to take out
from their hands this power produc-
tion. What was the difficulty they
faced? The UP. Government has
said that under the agreement with
this company the Government, on the
tarmination of the present charter,
could take over the power houses on
the payment of compensation equal
to the cuxrent value of the assets plus
20 per cent, And the UP. Govem-
ment has calculated-—the hom, Minis-
ter's own State Government, not I—

nmsets
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Martin Burn when they installed
them. twenty or thirty years ago. This
is the difficulty of t¢hat particular
State Government.

Shri Narayanankutty Menon
(Mukandapuram): There is a case for
Central intervention!

Shri Panigrabl: This is the case of
the State Government. And the

arrears of the electricity duty due °

from the company come to about
Rs. 27 ekhs and the Government of
U.P. is not in a position to collect it.

Shri Naushir Bbarucha:
coatribution!

Shri Panigrahi: Political contribu-
tion is there. But you just consider
the situation. Twenty-seven lakhs
of rupees of arrears could not be col-
lected, and the Government of U.P.
is not in a position to pay four times
the price paid by the company as
current value, plus 20 per cent. And
then the Government of U.P. was
forced to advance a loan of one ecrore
of rupees to these Martin Burn power
houses to run their power. This is
the peculiar position that the State
Government is facing. And the State
Government has no other way out,
because the Central Government is
not in a position to advance money
to the UP. Government to take it
over. They are not going to give the
money, and the UP. Government
cannot close it down because they
want expansion of industries. This is
the position in which the UP. Gov-
ernment {3 placed.

Political

Let me cite one wmore instance.
about my State of Orissa, What is
the difficulty there? As repards the
provision in the amending Bill about
giving parities between a consumer
who takes electricity from a private
undertaking and a consumer who
takes electricity from a government
undertaking, I accept it and I wel-
come it. But I have got one appre-
hension, becguse my State is indus-
trially very much backward. You
know there are certain industrialists
I think Shri Bharucha will not con-
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sider it a parochidl view, but I am
putting forward a practical difficulty.
Certain industriglists have got their
registered offices in Calcutta or, say,
fn Patna or other places. They want
to run their industries in Orissa. But,
they want to avoid the taxes. Now,
the Government of Orissa has been
forced, because of its financial difficul-
ties, to pass orders that any industrial
concern or consumer wishing to run
an industry or business in Orissa, must
have the registered ofice in Orissa at
the time of applying or within one
Year after he gets electricity or
power, he will have to shift his
office from other parts of India to
this State. So far as this Bill is
concerned, it goes against it So far
a3 equity 18 concerned, 1 cannot say
this is a good position for Orissa. You
want that the State Government
should subsidise for providing cheap
power to the villages. Consider the
financial condition of Orissa in this
respect.  If the companies do not
have their registered offices in Orissa,
the State Government could not cul-
lect its own taxes from these indus-
trialists. If this provision is not
there, you are going to deprive the
State Government of the revenue that
they want to get from the industrial-
ists. This is a practical dificulty. I
do not know how you can solve it. You
must keep in view the varying condi-
tions in the different States. This is
the peculiar position that the Orissa
Government is facing. I know, once
this Bill becomes an Act,—the indus-
trialists are trying for it and they
have represented to the Govermment
of India that the State Government is
harassing them—they will be very
glad. But, it will be a Joss to the
Government of Orissa. You will
have to consider how the revenues of
the State Governments can be in-
creased  These difficulties are there.

There was the question of repre-
sentation in  the Central Electricity
Board. The hon. Minister has told us
that representation has been extend-
ed to other spheres. My hon. friend
Shri Naushir Bharucha has  asked,
where is the representation for the
consumers.
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Mr, Chairman:; I request you to
eonclude your speech in two or thres
minutes. There are other speakers.

Shri Panigrahi: 1 am the only
speaker on behalf of our party.

Mr. Chairman: There are other
speakers on behalf of other parties,

Shri Panigrahi: 1 am the only
speaker from our party. So I em
tseking this time. I will finish in two
or three minutes.

So far as representation in the
Central Electricity Board is concern-
ed, I will suggest, as my hon. friend
Shri Naushir Bharucha suggested,
that some two or three Members from
the Lok Sadha shouid be dlere.
Secondly, as you have given repre-
sentation to the Federation of Elec-
tricity undertakings, which is =a
federation of private electricity pro-
ducers, similarly, plesse also think of
giving representation to the em-
ployees working in electricity under-
takings all over the country. They
have their grievances, they have got
their difficulties, they have to have
their say. As the Central Electricity
Board is representing different sec-
tions, the owners, Government and
State Electricity Bovards, it is proper
that it should represent the employ-
ees. Their number is great: they
are working in the electricity under-
takings.

So far as continuation of the ser-
vices of the employees are concerned,
I would like to suggest that when-
ever any electricity undertaking is
taken over, the sgervices of the em-
ployees engaged in that particular
electricity undertaking should be
considered as & continuation of thelr
services and there should be no
break. [ think there is no such pro-
vision in the Amending Bill.

With these words, I hope the hon.
Minister will think of improving the
Bill otil] further although it has been
improved to a great extent by the
Joint Committse.
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ofy feprowr Ty : wwrafie e,
¥ faw v g & v § ot amd
wray § 1 S &Y ag a1 fs frg sw
teve w1 cdfigfedt (woof) ow
g oy 7 wrar way ar, 48 iy @ few WY
W ag w7 § @mr omw 1 &fier g
1ete & g TR # aofr W A

W owem gy £ 1 o g frr

Veqrage R qarar § s v P &
STU W S & ¥« S § &
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Fealtegd Sfamgafew
faw wY 7@ w1 & sy g, dfer A
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# woft aga & s W oA
fearn wg § fe IR Ut aww
& ¥y of i & A acw i G @2
sraaal w1 faw four § W wgr &
fo 37 W) o= s o1 oy & w2
® ug friwn womr g g fe wfY
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wg g faat Faft &, Fgr dm wr
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8 oo ot w1 f6 3w & gra da
i faah g R & T AN W,
ot fie frgd go § W for 1 sy
T wdr § W A aga adw €, TNT
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4zt X G2 G2 swEm 9a7 e o
aat qrify § aufe gy w% | e oy o
frgx & wwt & wlwg wmr, a1 FE Y
feht o wreeETd iz w2 €
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WM § W W A IFHT FTH GA
fear fF gk 93w & faoelt Ay,
SN froE N damafe F gm 3 &
s, 7T 93 F  faorelt a6
I aTE ARAY @Y S dfen
o Ig WA AW TE § | g A&
¥ A FF AR ITHT ATEATEA
T & awar g—fr fagem v
FY faselt 37 & T A a7 yaey Fear
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K UF AT FILEWT &ST FIA | 2T
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ge cwaufant § oafs W & @
fyq 9 & 1 § gl wARYaw ¥ ag A-
qu FEm fo ag F a9 ar T ad,
afpr oo siwm ¥ fge &9 #mw
fay wav 91, 3@ A gESIAr 9@ e
anfed | SO ag gF, Y AR A 39 F
gfr @@ guts &AW AR Fg KA
T & | GIFR 39 & AFA FT JTHA
F | 93 FH qAl AEIET T ATTA
frar gar & 1 zEfed I F1 39 AN
fs soW A wifed | sw dE ¥
fau g ¥ waey fFaT o qHar §
IqH AT G T T W IME, AfFA
fag 9ism & ag ™ ¥ fwar v 4t
ag w9 qq g qifgd |

qG TF ATAATRITA HT TEA
% g oy g fo o9 ¥ Rewd @
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o g fer wsdtE o fam
ST, @Y 39 ¥ qW Aree 1 ¥ fgEw
¥ 27 a3 | Zark wré A g fv e
& QU FUAT & FILEM F FIHT
g TR A & @ § W 99 F g
AmoEc AR I 1 Igaw g &
forer Y @ 2 9 999 | qfeamm-
TET I F TE FAT T TFAT FH
¥ fau few 7o, @ifF T 8@ 1 AR
faorely 2 @ | fo & g\ A1 Ty
%, g & T g6d, ek IqT IT B
wF 0% we 2 wE 5 ? woww
FT P | § ag Fgr 93 g fF 97
gW 99 FR@E F A, A IF Y
afag § ©F FAS TIET AR I3
JTA AT IF A9 gF B A4 7

Fiui

T g¥a § § Ig FaAT F1gar
g fr g oSt T g M A T E
H T Fifafal =w FT IF 8,
afFT 9T F aR A gH A AMEE T
qra FE AT | FRAFR AR F AN
AT waAde ¥ ag faFag § f @
FRAFTI ¥ FHT A Frdr &, av sfa-
F94 3¢ ¥ Adeq 93 fafkaa s faar
ATaT & FF Y A9 g9 a9 F, 39 A
fit watd § ddw Jg fear @
gFAT §, TET FIAT AN G 1 Al I
3 goafaat & 5 Nd q3 7 a9
2 g @ W& F@ &
@ w4 WA &0 g4 9 3efiaa
Fx faar Ay g@z I A AR
qar A Y | qF Tqe qF Ao 7
Fwerfaat &1 fagr, A "@Ee J8q
F arz A =7ar fzan

qe RIAAT qIET 0 IS
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wiZ ¥y wfewdt o wig v ok gfre
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¥ fgom ¥ faorelt fawelt § i
fagar wgr ® & X gfe ¥ fgaw
F oor g€t g xgua
NG gy vt gfe § Tgam &
g gg T W, WX wW O
v v gfe S fgew @ a2 g
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FEHTT § cnfr waa &, A (F gurd
w13 Y a7t ¥ Wi foen 3, qia
Y 7 arar & W% wgr € fF ag T A
v oY aoraT AT 7 Afw w0f gy
T I @Y E | T AT K T AN
fir fe agt &1 9 7T U € =
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F AR INTAIN ATTITAE |
o9 978 aY ATfHe IEg W AL AR
#fre &z a5 g FT @Q%, AfFT Tl
wazm & | 3fa ar =8y v fv afrs
#g  WTEw 9T gl wQ AfFT Awg
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werr g, WO A Af 1 W e &Y
T ¥ § o aAd § fr fsdy @
fegmm & 1 feed fgger A &,
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W ogitemt e w Fradaady
IR ¥ w12 frar qely Rrarefy wrrg 3y
WM A aradty

rwr faa NI A arr iy gait
o€ ¢ 1 R Wil wew @ dqd
AN Fz AN faarh iy avfdr ol
T AfEaF SHTNT 7 % Y 78 Far qaely
1 w7 wrR gg fear & fe e 3z
w12 &Y far S Lo & oY faas
wmar e ¥ Afe fradr AaR W
IR AT WMz g Az
§ W 9FA § QN IR TW M AR
frah AR w1 |31 @ wfas ara A
agt dar qur, 37z 4 Aaf far 9t a6
¥r qqy At qifas awv@ &t fexh
i} yavg fa of ) GAY 97T F #Y7 T4-
% & Wifers e g S Iy ¥ @
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N AN wew N 7§ f7q
w4

wi farram T dg e @ fe
far A7z ¥ Aem wfas 31 AP N
qeRT  Af wArr g W7 ferae
) &F AT } fF ag Aremy SO A
W7 fzara wifas qwm w1 3 @ WiC
feod A gaq 7 U IN AW A
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oYr faa =mrarar wrasas § A feed-
Az A 3 W IEE A fqaa
wifs @ w & 3 Wi ag s7ar fead
AR AT QA A M@ AN qAA
¥ o1 A% 2 1 38 A wE = € fiw
gt wifs oz avm @ N , fead-
T77 T T A ¥qL WA FATENT XX
fordt T o sarA fear s wfgd
o 8 g | fggrara H a¥ § faa
® 57 T W FrE v A g
e SR i feadt # aEm
wifers ) frstm o
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W oY ¥ avg { vgry wng o &
w forq & & 7w firer oy v § 3@ W
wrTe s § 8fe 9y warp e
faw ot g wRi§ duy war aa fe
wg g ¥ sl | & ek fgrecdh
wow e fad agi @ T aw
fwrawam

Shri P. R, Patel: 1 am glad that the
hon. Minister has accepted the prin-
ciple underlying my minute of dussent.
He hag accepted that electricity should
be given at a cheap rate to agncul.
ture and small industries He has
shown his sympathy for them, and I
thank him for this good sympathy
that he has shown towards the agn-
culturists and the small indusiries
But unless the latter get electricsty at
a cheap rate, what is the good of this
sympathy?

The hon Mmister has said that the
Central Government have asked the
State Governments to give subsidies
I want to know whether any State
Government have given any sub-idics
to the agricultunists up till now Mere
writing will not help the agricultu-
rists.

I think electrical energy should be
used, and properly used, to increase
our food production and our agricul-
tural production We have often <aid
that unless and untit we double our
agricultural production, we shall not
survive, and none of our plans will be
successful. I think if electricity could
be supplied at a cheap rate to the agri-
turists, we shall be helping to double
our production.

It has been stated by the hon Minis-
ter that Government can fix the rates
for electricity used by the agricultu-
rists and small industries At the
same time, by this amending Bill, he
wants to repeal a part of that section
which authorises Government to fix
the rate for electricity. If we are
going to amend that sub.section give
ing authority to Government to fix
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the rates, I want to know from the hon,
Minister whether there is any other
section, say, in the Act of 1910 or in
the Act of 1848, which woul give
authority to the Government to fix
the rates for electricity for agriculture
and small industries, I think that this
sub-section should not be amended.
On the contrary, I am of the opinion
that there should be an addition to
that sub-section, that in the case of
electricity supplied for agriculture and
small industries, the maximum charge
per unit should not exceed 10 nP. If
we do that, I think we shall be in a
position to help the agriculturists and
small industries.

I can tell you that big industries
will not remove the poverty of the
common people and the poor pgople
No doubt, big industries will fill the
coffers of the rich, but it is only smull
mndustries and agriculture that will
help the middle ctass people, the poor
igriculturists and the small persons
So. I desire that Government may have
some scheme—I would accept any
ccheme—which would give electricity
at a cheap rate. not exceeding 10 nP
per unit, for agriculture and small
industries

What i« the position today? It has
heen said that we have made a big
advance in generating electricity  §
do admit that we have made a big
advance But for whom? Today I
have got two cases before me  The
North Guiarat Grid supplies clectricitv
to the Kalol Electricsity Company and
to the Kadi Electricity Company It
supplics power in bulk to these two
companics at a lower rate Uptil
now, there is no reduction in the
charges of these twa electricity com-
panies It means that we supplv
electricity to these companies so that
thry may earn more

1621 hrs.
{Ssr1 BARMAW 1n the Chair)

We spend a lot of money to generate
electricity in our public secter. 1
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et
think it is a wrong thing if that money
is used to enrich a few persons. That
will be admitted by one and all. We
say we have made a good advance in
generating electricity. But what is
the position today? I would refer to
page 305 of India 1958. There it is
mentioned that all the cities with over
1 lakh population are electrified. Of
towns and villages with a population
below 20,000 each, 1-42 per cent have
got the advantage of electricity. In
our country, there are about 5,60,522
villages and towns having a popula-
tion of less than 20,000 each. Out of
these, only 7,964 have uptil now goi
the advantage of electricity. So it
seems our advancement is not for
small villages and towns; it is only for
big industry and for big towns and
cities,

As has been said by my hon. friend
who preceded me, India lives not in
cities but in villages. If we want
to do any service to the villages, I
think we should have a mind to supply
electricity  to villages. What is
happening today? In my constituency,
grid is extended to villages and this
energy is supplied only for light. I
suggested that it be supplied for irri-
gation. They say ‘We cannot supply’.
The power should be used to increase
our wealth. If it is used to supply
agriculture and small industry; there
will be an increase in the wealth
and prosperity of the country. But
if this power is supplied for domestic
purposes, for light ete., there will be
no increase in wealth. So the policy
should be changed. 'The ‘position today
is that for irrigation, our supply is
2'3 per cent, for domestic purposes, it
is 7717 per cent, for commerce, it is
16:63 per cent, for industry it is 3-86
per cent., for public lighting 0:11 per
cent. It seems from this that we have
not devoted proper attention to agri-
culture. Only if we use this energy
for agriculture shall we prosper and
electricity would be of benefit to our
country. Otherwise, if we wuse it for
domestic purposes, I think we do not
go a step further to increase our pros-
perity. So my submission is that the
policy should be changed.
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I want to submit one thing. I give
the figures of 1957-58—there are about
767 concerns generating electricity.
In 1957-58, 9,877-8 million kw. of
electricity were generated. Out of
these, they sold 8,103°'1 million kw. Out
of these, they sold to irrigation 444'5
million kw. So it shows that irriga-
tion is not given any preference.

If we look at the figures of energy
generated and energy sold, it comes to
this that 1,774'7 million kw. are not
sold. That much is wasted. Why
should there be this waste? Why
should this energy not be supplied to
agriculture? It is wasted—there is no
earning out of it. If this energy had
been supplied to agriculture at a
lower rate, I think agriculturists would
have taken advantage of it and would
have increased production. But we
have not done it; we have allowed this
energy to be wasted.

The argument is put forward that by
selling energy to agriculture and small
industry at a low rate, the concerns
may suffer some loss. How are they
going to suffer any loss when there is
so much waste here and the energy
is not utilised? I say that if they
sell it at a lower rate, they will be
making more money out of it. So my
submission ig that the concerns should
be asked to sell energy to agricul-
ture and small industry at a cheap
rate, which should not exceed 10 nP.
per unit. I may be asked as to why
I am suggesting 10 nP. We know that
the annual per capita gross income of
a person in agriculture in India comes
to about Rs. 155. There is mnobody
else in this country whose income is
so low. It is only those persons
engaged in agriculture whose income i

less. I

So they deserve to be helped. I
would submit that whatever help is
given to such poor persons would be
proper help, and if the State loses
something, I think that it is no loss,
because the average income of the poor
agriculturist would be increased, and
the prosperity of the agriculturist is
the prosperity of the country. It is
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not the of & few In indus-
try that would be considered as the
prosperity of the country; real pros-
perity would be there if the agricul-
turists are prosperous. Every attempt
should be made to see that the agri-
culturists prosper.

Then, it has been said that the costs
should be considered. I do not know
how that argument is advanced. I
have got a book published by the
Ministry of Irrigation and Power—
Central Water and Power Commission.
And, therein a list of different com-
panies is given, both private sector
and public sector. The generating cost
iz given there. You will see from
this that the generating cost, except
in the case of a very few companies,
is about 108, 1°12 or 128 anna. The
generating cost is not much. But there
are few companies whose generating
costs seem to be more. I think that
must be due to mismanagement and
they are private concerns.

What do the private concerns do?
As the hon, Minister stated their
accounts are audited by chartered
accountants. What do the accountants
see? They see the vouchers. Do they
see that the sons and sons-in-law and
some other relatives are paid from the
concerns? After all whatever name is
written and whatever function is
allotted, they never attend to it but
they are paid. So, the costs are high
1 want to say one thing. The Gov-
ernment should fix the rate at which
the electricity company should sell
energy to agriculturists and small in-
dustries. In this booklet I see that
there are so many concerns that sell
electricity to the agriculturists and
small industries, at a cheap rate
ranging from 1'5 to 2 annas. When so
many companies are selling at this
rate, when we fix the price at not more
than 10 nP, how are the companies
going to lose? In case the companies
lose, why should we mind? After &Il
are gusranteed 2 per cent more
the bank rate. So, they are not
%0 lose. I they are asked fo sell
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electricity at a cheap rate to
turists and small industry they ire ot
going to lose,

An argument might be put forward
that why should other persons suffer
tor the sake of agricuiturists and smell
industries, Agriculturists are the
soldiers in the fleld of growing more
food. After all soldiers are paid by
Government and they are given
weapons. Here are the soldiers fight-
ing the food front who are not given
tacilities, who are not given weapons.
And, we want them to fight. (In-
terruption). I would submit that
even if others have to pay more they
pay in thewr own interests. If the food
production is more, they get at a
cheaper rate. If agricultural produc-
tion is more, we export mord® So
there 13 prosperity to the country and
others will get food at a lower rate.
So, they are benefited. 1 think that
argument should not be advanced.

But I have got a case before me.
We give subsidy to khadi production;
we give subsidy to handloom produc-
tion Wherefrom do we get that
money? Have we not got the khadi
tax? Taxing textile industry goods—
whatever we can—we subsidise khadi.
80, the principle is accepted. If that
principle is accepted, what is wrong
in selling electrical energy at a low
rste to agriculturists and small indus-
tries? The precedent is there. So I
would submt that the matter be con.
gidered.

In the end I would submit that
under the Act of 1948 the Rating Com-
mittee is there. A concern is not
ajlowed to have net profits of more
than 8 per cent or 2 per cent more
than the bank rate. 1s there anything
in the Act of 1948 which would au-
thorise the Government to fix the
rstes? Nothing absolutely. We have
also seen that there are some private
concerns who manipulate their
accounts. They pay to the near rela-
tives and that would be the expendi.
ture gide, And the chartered atcount-
ant sees the vouchers only. Under
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such ciecumstances ig it not desirable
that Government should retain the
stfority to ix the rate?

Where s that authority? That au-
thority is under the old Act of 1910.
Ang it is only one section, section
3(d). If that is removed, 1 wonld ask
the hon. Minister whether under any
other clause of this Act of 1810 or of
the Act of 19048 Government could
derive authority to fix the rate. My
submission is, I do not find any section.
1 would be very glad if the hon.
Minister is pleased to show me any
section either from the 1910 Act or
from the 1848 Act.

I would submit that we should not
remove this clause, It may not be
used because under the Act of 1948
the Rating Committee is therc. Gov-
ernment may not fix the rdte. But
why should the authority which Gov.
ernment has today be done away with?
It the authority ig there Government
may at any time fix the rate. If a
private concern manipulates the
accounts and does so many things and
brings the cost to a high level, then,
Government could utilise thig scction
Even after the Act of 1848 that section
has been there and no difficulty has
arisen. Then what s the reason for
removing this sub-clause which au-
thorises the Government to fix the
rate? Are we going to be bencfited if
we do away with this authority? I
do not think. So I submit that this
clause may be retained.

At the same time there should be
some addition that in the case of agmn-
cuture and small industry. the price
that may be charged may not exceed
10 nP. per unit. I think that will be
a guarantee to the agriculturists and
the small industries. Supposing any
company makes or incurs any loss
thereby and approaches the Govern-
ment then Government may be pleas-
ed to subsidise that company if there
is any loss after going through their
accounts ete. So, I think the proper
thing is to retain this clause. I hope
:::‘.hm. Minister would reconsider

One thing more. We say that the
cities shounld not alone prosper and

the viliages should prosper. Today
our experience is that it is only the
cities that prosper and the villages
are suffering from some disease.
The disease 18 one of unemployment.
Today every educated and uneducated
person goes to the cities for employ-
ment and the villages are exploited
materially but they are exploited
intellectually because all educated
boys of the village go to the cities.
How shall we rehabilitate these vil-
lages? Can it be done by expressions
of sympathy and good words? 1 do
not think it can be done that way. Let
us have some policy that in case any
industry 18 located in a village with a
population of less than 5,000, the Gov.
ernment will subsidise the electric
energy. Let such industrics get the
power at a lower price. 1 have not
seen the foreign countries and I had
not the fortune to be 1n some delega-
tion and I do not think that I will
get an opportunity to be in one of
them being on thig side but 1 am told
that in Sweden, there is a special rate
for the energy consumed in the villages
but if 1t 13 consumed in the towns,
the charge 1s more. In thus way they
encourage industry in the villages. So,
if we want small . industries in the
villages, this giant, this power can help
us and I humbly submit that the Gov-
ernment may consider this. The
hon. Minister may help the country
and the villages by giving electricity
at a cheaper rate for the villages for
the small industries and for agricul-
ture Let there be some discrimina-
tion because the people living in the
cities are more vocal than the villagers.
There are so many newspapers in the
cities. There is the radio and all
these things are there. But there is a
larger number living in the villages
but it is not so vocal. There is no
newspaper representing their views or
to fight for them. I say to the Minis-
ter: you be the fighter for them. I
appeal to the hon. Minister to be the
fighter for the villages and do some-
thing for the villages.

woere yeure fap  (fge) o
Yadin wgw, W@ A W oy et
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¥ wavar § Y It e ssqnt The Lok Sabha then adjourned till
Eleven of the Clock on Wednasday,

W dwwm §, felt Y § gewr aw p
R & o fedt & v o - J(!su:ku:)t 5, 195v/Sravana 14, 1881
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Dethi . . .
Beds in Saldarieng and
Willingdon Hospitaly .
New Slaughter Hou;e in
Dethi R

Doubling of Delh\-Sarm
Rohilie-Garhi Hlnlml
Section . .

of

Platform
Lakhimpur Kken
Station

Oil Jetty, Kandia Pon

Electric Power to Delhl
from Bhakre .

Kadam Dam Project 1n
Andhra Pradesh .

Excess payment made for
Konar Dam Protect. .

Passenger  amenities  at
Jhanst .

Intenstve Aresa Scheme
Roads 1in Dellu

Farest dcvelnpmr.m pro~
grammes in Onssa .

Corruption case.on S.B.

Shed

Ralway . . .
Sl conservation n
Onisse . N

Assistance to Omsn for
growmng foodgrainy
Health Schemes 1n Onssa
Cold storsge and ice
ant  at Sessoon
. B“mu, .
Strike 'n cstering scction
of S.S. Kam, .
P. & T. buidings in
Burdwan Distnict .
storsge  in
West Bengal . .
Rail hink with Balunbtt
Steston .
Indian Amwltunl Re-
search Institute .
S tions and inver.-
tions awards to Rlilm
Emwployees .

Aemdenn ia h“lnlr dnc

Cozvaans

S«s—- 58
35759
3%
389

159-60
360

36061
kT3]
361-62
362
363
363
363-64
36566
368
365-66
266

: §§§3§§§

72
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ANSWERS 1O Corumns
QUESTIONS—contd, PAPERS LAID ON THE
US.Q. Subject Covumns TABLE R e
No, (1) A copy of notificarion
131 Departure time of t.hGJls:lR md"fﬁ“
g Y, 19, er
specisl train to Madres 37273 .;b-ucnox’! (359:)1!‘ ngec-

132 P. & T. Office at isn
Tanskput . 373 'relesnph Ai:. mx:shz;

133 Directorste of M.ukctms ztlnndmenu to

* and Inspection 37374 Indian Telegraphs Rulel,

134 Transport facilities to M. 1951.

Ps. visiting  C D' 3 (2) A copy of Inter-State
S 74 Water Disputes  Rules,

135 Warehousing Onpotltlml 1959, published in noti-
in Pumjab and Mysore 374-75 ficaon No. G.S.R. 765

136 Extension Units of fishe- dsted the 4th July, 1959,
nes .- 375 S rvon 13 of the Tavees

137 Salem-Bangalore R"‘“’" gf;te Waster Dusputes
hne . . 375-76 Act, !95

YR Smogdng of 3“““ e (3) A copy of the Rice Mill-

Pakistan . . 376 1ng Industry (Regulstion

139 Sullage overflow in Dellu 376 and Lmebl;":gz)i Rules,

140 Medicmal herbs in Hims- 1959, published in noti-
chal Pradesh . 377 ey 3

141 Ayurvedic drug ph&rma- 1959, under mh-s:'cum;
des n H'm““‘ (4) of Section 22 of the
Pradesh 377 Rioc Milhng  Industry

142 lcu;h ne hrandmsn m . (Regulation) Act, 1958.

curta 377-7

143 Break o of decmcu) (4)t.aﬁ°$gz of ::;hﬁ;{‘;!:f.
woDeln ., 378-,9 ynder sub-section () of

144 Inmterl g of stauons section 3 of the Essential
on the (o1l Ralway 379 Commodities Act, 1955 i

145 Central Bard « f purestry  379-80 ('7her§|dRM§: 1%3;9 d::_d

146 Bridge over the Nethrae :;mdmg zhel’)e thi Whest
vathi naar Magglore 380-81 (Export Control) Order,

147 Imphal Cot? 1 wpital 381 1959.

148 Punctual runnirg of trains  381-82 (1}, G.S.R. No. 532 dsted

149 Seced miluphcarin farms 382 ::::::: M‘tyﬁ:”m

150 Women in Railway (Urear Pradesh) price
Service 382-83 Control Order, 1959.

151 Incdenccof TB amerg (ii) G.S.R. No. 533 dated
Centzal  Genernment the sth May, 1959 mak-
Employecs 383-84 ing ‘hczmm amuﬁdmmt

> to

153 Supply f nccin Pnpura 383-84 ton owaseMm( eauhn R lor

19 White lo 3B4-8s Mills) Order, 1958.

184 Bridge over the Mahe R. dated
panda neer Malda 385 R Miay, 1yop k-

18 Test Awmiit of Western Ing certain amendment
smP‘un. Corporation 386 m_ the Mlb. Roll:rt

136 Assistants 1 Ralway t’l’l:l;f m:') 00'.,‘1”
Bosrd 386 1959. ’

157 Patehgerh Stauon ¥7 () G-S.R. No. ss1 dated

1% Public Cat  Oftces 1n mhMly 1959 con-

s Bikaner Division 387-88 ud §

Correction of Answers to Un- “‘“‘“

starved Q:uum . 388-89 Order, !955-
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PAPERS LAID ON THE
TABLE~comd.

(vi) G.S.R. No. 558 dated
the 6th May, 1959 con-
taining the Whest (Urtar
Pradesh) Second Price
Coaontrol Order, 1959.

(vil) G.S.R.No. 559 dated

6th May. 1959 con-
tainin& the Uttar Pra-
desh Wheat (Restriction
on Movement) Order,
1959.

(viii) G.S.R. No. s6o
dated the 18th May,
1959 makingcertain fur-
ther amendments to the
Rice (Madhya Pradesh)
Second Price Control
Order, 1958.

(ix) G.S.R. No. s61 dated

1rch May, 1959
making certsin further
amendments to the Rice
Uttar Pradesh) Price
ntrol Order, 1958.
(x} G.S.R. No. 562 dated
::k_uth MIY.f 1%5;
certain  furt
nmcr‘:zxcm to the Uttar
Pradesh Paddy and Rice
(Restriction on  Move-
ment) Order, 19$8.

(xi) G.S.R. No. 563 dated
the 12th May, 1959
making certain further
amendments to theRice
snd Padd (Andhra
Pradesh) Price Control
Order, 1959.

(xii&G S.R. No. 609 dated

the 23rd May, 195
making certain amend-
ment to the Unar Pra-
desh Wheat (Restriction
on Movement) Order,
1959.

(xili) G.S.R. No. 614
dated the 25th May,
1989 making certamt

ent to the

Wheat (Uttar Pradesh)
Second Price Contro]
Order, 1959.

(ziv) G.S.R. No. 636
Sovs aking " centel
cert
i?,’&q amendment to
the Rice (Southern
Zone) Movement Con-
wol Order, 1957.
(n&‘cs.n. No 637 dsted
y 3

{Dattyr Daomin}-

Corumns

PAPHRS LAID ON B

S {Prohibition
of Use for Manufacture
of Gur) Order, 1959.
(“d?e G.s.!:. No. 638 dated
joth May, 1
ing certain nmu’:gl?
ments to the Sugar
(Control) Order, 19ss.

(xvii) G.S.R. No, 641
dated the a7th May,
19$9 making cenan
further amendment to
the Inter-zonsl Wheat
Movement Control
Order, 1957.

(xviii) G.S.R. No. 642
dated the 28th May,
1951?‘ containin the
Detht Sugar %Expon
Control) Order, 1959.

(xix) G.S.R. No. 643
dated the 3j0th May,
1959 containing the
Bombay Roller Flour
M lis (Regulanon of
Use of Whest) Order,

1959.

(xx) G.S.R.No 644 dated
the 3oth May, 1959
making certain further
amendment tothe Mani-
pur PFoodgrains (Move-
ment) Control  Order,
1956,

(xx1) G S.R. No. 673
dated the 3rd June,
1959 rescinding  the
M lied Rice (Bthar)
Price Control Order,
1958,

(xxu) G.S.R. No, 6715
dated !:‘h:p 8th June,
1959 ng certmn
amendments to the Rice
and Paddy (Madras)
Price Control Order,
1959.

(zxui) G.S.R. No, 676
dated the 9th June, 1950
contatning the Rice and
Paddy Pra-
desh) Second  Price
Control Order, 1959.

(xxiv) G.S.R. No. 690
dated the 13th June,

B, S

Mulls (Whes  Product}
Price Control Onder,
1959.

s
Cottnans
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PAPERS LAID ON THE
‘TABLB~—contd.

(xxv) G.S.R, No. 691
dated the 1sth June,
B o

unjal olter
(@-zulmon of Ux of
heat) Order, 1959.

(xxvi) G.S.R. No. 692
dated the 15th June,
1959 makmg certatn
furth=r amendment to
the Ut ar Pradesh Food-
grans (Bxport Control)
Order, 1958.

(xxvu) G S R. No. 693
dated the 15th June,
1959 c ntaining  the

dh (R-atriction on
Lop o o Waem o)
Order, 1959

(xxvi1) GSR No 708
dated the 20th June,
1959 mak ng cerram
am:ndment to the R ce
sad Paddy  (Madras)

rce Control Qrder,
1959.

(l‘ NGSR Nn 72
dated the 16th June,
1959 m4k ng  certain

urth*r amead nenr o
the Wheat U rar Pra-
desh) Secind Prce
Control Order  194g

(xxx) GSR No =13
dated the 200h Jun-
1959 contatn ng  the
Utar Pradesh Ridler
M s 'Regulaum  of
Use of Wheat, Order,
1959.

gxe) G.S.R No ~36
dated the 29th Junae,
19%9 making oertan
further amendment to
the Ricz and Paddy
(Mxdras) Price Control
Order, 1959

zxxii) G.S.R No =3~
dsted the 27th  June,
1959 making certain
further amendments to
the Bihar Foodgrang
(Bxport Coatrol) Ozder,
1957.

{xxxitl) G.S.R. No 73%
dated the 27th June,
1959 making certan fur-
thet amsendmems to the
A (Bxport Oosmol.)
grane
Order, 1958

{Dazy Daowsr]

PAYERS LAID ON THE
TABLE~comd

«Xx'v) G S.R. No. 739

G dated the 27th June,
1959 maksng certan fur-
ther am:ndments 10 the
W:t  Bengal  Rece
(M)ovem:nt  Control)
Order, 1958.

v) G.S.R. No. 740
a?au:d ‘{m‘:h 27th  June,
b certan
l:?ns;ldnun:'%) the Im-
ported oodgrains
(Prohibition of Un-
lutl;onzed Sale) Order,
1958.

ryxxvt) G.S.R. No. 741
dated the 27th  June,
Yy neikng veroam -
ther amendment to the
Madhya Pradesh Rice
(Export Control) Order,
1957.

gxxvit) G S.R No. 742
( dated the 27th June,
1959 making  certain
amendments to the
Orissa Rice (Prohiition
of Export) Order, 1957.

gxxvin) G.S R No. 747

( dated the 29th June,
1959 <:<msmm\'45(B the
Bombay Sugar (Export
Conu-o{) Order, 1959

#xx1x) G.SR. No. 771
dated the 4th July, 1959
making certman amend-
ment to the Rice and
Paddv (Assam) Second
Pnc; Control Order,
19§

(x¥ GS R No 772 dated
the 4th July, tqg -
ing certain further am-
endment to the Rice
{Malhva Pradesh)
Second Prnice Control
Order, 1958.

(xt" G SR No. 773 dated
the 4th July, 1959 mak-
ing certain amendments
to the Rice and Paddy
(Mvsure) Price Control
Order, 1959

xhV GSR. No. 774
Jated the 4th July, 1959
making certmn smend-
ments o the Rice and
Paddv (Kerals) Price
Control Order, 1959.

xha GSR. No. 778
Jated the 4th July, 1939
making certain amend-

Corvmns
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Coronnen Caruoums

PAPURS LAID ON B PAPERS LAID ON THE
TABLE—contd. ™ TABLE~—¢comd.

ment to the Rice and (lii) G.S.R. No. 810 dated
Paddy (Andhra Pradesh
y ( dhea Prad m!) the 11th July, 3959.
Order, 1959. (xm G .S.R. yo.&uduud
(xliv) G.S.R. No. 776 &fn !”’
dated the 4th July, 1959 (Ptohl ition of Uu in
making certain further Manufacture of Starch)
amendments to  the Order, 1959.
&mipur o Foom
ovemen: cation
Order, 1956. O\, TER aq. ded
(xiv) G.S.R. No. 784 the and May, 1959 un-
der sub-sect Sec-
m‘h‘ 6th ,‘“¥ ‘959 tion § omeh&(am Air-
smen t to the Utm

craft Act, 1934, making
ns cetain ft’mhe smend-

sstriction on Border ment to the Indian Air-
vemeat) Qedet, 195q. craft Rules, 1937.

(xlvi) G.S.R. No. 8o4

dated the 11th  July,

ment Control Order,
1958.

$TATEMENTS BY

Employment Exchanges
(1, G.5,R. No.tog dard i M T
making certain ’.m.z was concluded;

1959 making certan MINISTERS 396400
Uttar Bradesh Pood @ The Deputy Minster
grainy  (Restrctions of Railways (Shr1 Shah-
on Border Movement) nawaz Khan) msde a
Order, 1959 statement correcting the
* : reply given on the 9th

(xlvi) G.S.R. No. 805 Aprl, 1919 to a Su;
dated the 11th July, menurkwy Shn
1959 contmmng  the Vattal on Snrud
Tripuna Foodgrains Question No. 1770 re-
Movement Control (No. garding Abolition  of
2) Order, 1959. Second Class on Raul-

ways,

i GIR o 108 () The Munister of Rail-
1959 making certain I‘u¥: ways (Shn  Jagivan
ther smendmasnts to the Ram) made & statcment
Rice (Sc;uth:;n Zone) on the constitutton of
M Coatrol Or Informal Consultative
d;mment - Comrmuttees of Members

T> 1957. of Parkament for Zonsl
ways.

(i) GSR. No. 07 Rulways

the 1r1th luly,
!959 making certain gepon'r OF THB BUSI-
amendments _to  the NESS ADVISORY
Rajsthan P m COMMITTEE ADOPT-
Smmm on ED . . . 40004
t) Order, x959.
Thrty-munth Report was
o tgs.l?;.h N;ﬁl 808 dated sdopted.
it s 1959
mihg ol ek pLLEASSED . . ae
(Northzen Zone) Move-



Commuttee be

into consmideraton The
cacussion was not con-
cluded.

139 LAD--10

{DaxLy Drozsr]

AGENDA FOR WEDNES-
DAY, AUGUST s

W

deration of the Dowry
Prolibinion Bill for re-
ference to & Josnt Com-
mittee

532





